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Wednesday, Novemnber 19, 1986/Kartika
28, 1908 (SAKA)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chairl
ORAL ANSWERS TO QUESTIONS
(English) '

Legislation for Confiseation of [!l-Gotten
Wealth

.+-
*225. SHRI SANAT KUMAR
MANDAL :

SHRI S. M. GURADDI :
Will the PRIME MINISTER be pleased

to state :

(a) whether Guvernment propose to
assume powers to confiscate ill-gotten
wealth from even third parties or benami

holders ;

(b) if so, whether Government propose
to amead the Prevention of Corruption

Act, 1947 ; and

(c) if so. the details thereof and when
the proposed legislation is likely to be
introduced ?

THE MINISTER OF STATE IN THE
MINISTRY OF  PERSONNEL
PUBLIC GRIEVANCES AND PEN-
SIONS AND MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. CHIDAMBARAM) : (a) to (c).

2

The Criminal Law Amendment Ordinance,
1944 contuins provisions for attachment
of property procured through ill-gotten
means as also.for attachment of property
of malafide transferees. Thus the necessary
powers are already available. However,
the question of introducing 8 comprehen-
sive Prevention of Corruption Bill to
make the provisions of the existing anti-

-~ corruption laws more effective is wunder

consideration.

SHRI SANAT KUMAR MANDAL :
I would like to know from the hon.
Minister how do the Government propose
to tackle the stupendous problem of black-
money amassed by the unscrupulous
people at the cost of the exchequer and
publ.c at large. '

SHRI P. CHIDAMBARAM : This
Mnistry is concerned only with anti-
corruption measures agninst Government
servants and with the administration of
the prevention of Corruption Act. 1 think
hon. Member's questions should really be
directed to the Finance Minisiry.

SHRI SANAT KUMAR MANDAL :
Has apy estimale been made ubout the ex-
tent of such ill-gotten and bepami hold-
ings ?

SHRI P. CHIDAMBARAM : This
question ugain should be addressed 1o the
Finance Ministry '

DR. G. VIJAYA RAMA RAO: In
spite of Criminal Law Amendment Ordi-
nance and the corrupiion Prevention Bill,
there h-s been massive corruption in the
countiy for the last 38 Yeurs making a
few peopie multi-millionaires and majo-
rity of the people Poor. In view of this,
I would like to krow from the honp,
Minister whether the Government wil)
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come fémard with imposing a ceiling
limit in order to get economic equality
among the people. .

SHR1P. CHIDAMBARAM : Imposi-
tion of a ceiling is not within, the purview
of my Ministry. Itis again a question
which should be addressed to the Finance

Ministry.

* Offer of Surrender by Tripura Natlonal
. \ Velunteers -

" 2%, SHRIC. MADHAV REDDI :
‘Will the Minister of HOME AFFAIRS be
pleased to state : .

(a) whether the Tripura  National
Volunteers, an outlawed guerilla organisa-
tion, had recently indicated that they
would surrender to Government ; and

. (b) whether Government have .decided

to use the good offices of the Mizo. Na-
tional Froot leaders to persuade the TNV
men to surrender their arms ?

THE MINISTER OF HOME AFFAIRS
(8. BUTA SINGH) : (a) No, Sir.

(b) No, Sir.

SHRI C. MADHAVY RED!)!: It is
reported that the Chief Minister of
fripura has announced & gener‘al amnesty
and ordered that anybody coming out and
surrendering arms would be foigiven and
allowed to lead a normal lfe. In
view of this and also in view of the fact
that these rebels are known to be getting
their help from Mizo nutionais} z.md Mr.
Laldenga who is the Chief Minister of
Mizoram, whether the Government of
India will use the good offices of the
Chief Minister to see that these rebels are
-to surrender their arms.

S. BUTA SINGH : Sir, this has not
come to our knowledge that the Chief
. Minister of Tripura has granted some
kind of amnesty to the TNV people. Also,
in:the Agreement th t was arrived at with
the MNF, they gave a commitment that
they will not extend any kind of heip 19
TNV people and they have adhered to this
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agreement,  After the agreement was
signed, there has not been any evidence to

‘the effect that they have helped the TNV.

SHRI C. MADHAYV REDD] : During
recent times, there has been spurt in the
terrorist activities of these rebels, Only
lask week about 17 persons have been
butchered within 3 days. In view of the
fact that there is a lot of scare spread in
the villages particularly in jsolated villages
and the non-tribals are feeling unsafe to
live in those villages, may I know whether
he Government has taken up this matter
with the Bangladesh Government because -
they are crossing the border and taking
shelter in the hilly areas, collecting arms
and.ammunition there and coming to
Tripura and committing murders and
going back. In view of this fact, whether
the complicity of the Bangladesh - Govern-
mhet had been brought to the notice of
the President of Bangladesh when he
had visited this country. May 1 also know
whether the Tripuia Chief Minister had
been asking for more force and what is the
total stiength of the armed forces already
sent.to Tripura ; how many more battalion
had been asked by the Chief Minister and
what is the attitude of the Government of
India in this regurd.

S. BUTA SINGH : The question of
TNV getting help from across the border,
speciaily in Bangladesh, has been brought
to the notice of the Bangladesh authori-
ties, When' the Pregsident of Bangladesh
was in India, I had the opportunity of
calling on him and discussing  with him
the influx of Chakmas into Tripura and
other paris also. While discussing the
question. I did biing it to his notice the
help being given to TNV people in
Bangal:desh. As a matter of fact, the
TNV has its major headquarters of
operation in the hill-side of the border
towards Bangaladcsh, 1 brought this to

-the notice of the President of Bangladesh.

Also, through our diplomatic channels, we
have been in touch with the Government
of Bangladesh. The recent increase in the
ingidents in the activities of these TNV
people has been mentinned 1n the Chief
Minister. 1 sent him special message,
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‘Also.‘ the Home Sccretary spoke to "the‘

Chief Secretary. Special meeung of the
Coordination ‘Committes was convened.
We have cxtended all help (o the State
Government in combuting this - mepace
of TNV. At the moment in Tripura, we
have sent 6 battalions of CRPF, one
battalion of Assam Rifles ; one battalion
of RAC; 7 battalions of BSF } 3 batta-
lions of Iripura Armed Police und one
battahon of Tripura State Rifles. In
addition to th.t, when I met the Chief
Minigier of Tiipura, 1 did impress upon
hun the seriousness of tie menace that is
getting out of hand., But unfoitunately,
he wus not willing to go all-out. He has
liis own thesis on this problem and the
Government is not veiy tough—[ should

say.

SIHRI BASUDLB ACHARIA : ‘Going
all-out’ means, what does it indicate ?
You should explain.

S. BUTA SINGH : The strict opera-
tion aguinse the TNV people inciuding
declaring them ‘un-iawiul’.

(Interruptions)

On these issues, the State Government
bas ils own [cservauons,
impressing  upon the Chief Minister 10
take really o tough-lime with  these
insui gents and they should not be allowed

any room...

SHRI AJOY BISWAS : The problew
in Topura is ddierent. 1 cannoot

compaied with Nagaland or Mizora m,

The issue is to build up unity and amity
beiween the two ethnic groups, tribal and
non-tribal. In 1984 the oumber of TNy
was more than 500, but due to the
persunsion of the Government, many
extremists surrendered and pow the
number is around 150. They are totally
isolated from the tribals and they bave no
political iufluence. So, deploying the
Army or dec.aring the area as a disturbed.
area will jeopardise the unity b}ctwee‘n‘ the
two ethnic groups. 50, the Chieff Minister
and the Government of Tiipura are
against deployment of Anuy and decla-
ration of the area as 2 disturbed area, The

problem is this. The Central Government
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should provide more CRP battalions, The

- Home Minister has stated that more tHiax’

10 or 12 battalions have been dep ’
2 o ‘ ‘ dtploml

. L
AN HON. MEMBER : Six battalions,
SHRI AJOY BISWAS : But ac

: : tually.
only six to seven battalions are u:jer lhz
actual control of the 'State Goverament,
and the other battalions are. under the

are deployed on the border...

MR.  SPEAKER : What s s
question ? a i the.

SHRI AJOY BISWAS : The demand
of the State Goverament js (0 seal the
109 km border between Bangladesh ang
Tripura, that is, the Chittagong hill tracts,
But tiiat has not beep done. ., -

thl;.r b;EEAKER: Why don’t you ask
€y are prepared to pj
battalions ? ° gite more

SHRI AJOY BISWAS : Ma
J(C : y I ask the
Home Minister whether the Ccuttr?!'
quernnzmt will send more CRP baiy
(l;ons to the State Government :;
emanded by the Chief Minister »
e nded by ‘ ster ? Another

MR. SPEAKER : | cannot
like this, o allow you
SHRI AJOY BISWAS :
Puojaball the Parties are suppurting the
Barnala Government, but in Tripura, the
Congress-1 is demanding Pwsidem’; rule
and I presume it is not with the (
of the Central Party.., comm(

MR. SPEAKER : I did not allow you
to ramble on and on like that,

SHRI AJOY BISWAS : My question

is wheher they will send more CRP,‘
battations and they will also build mcpe .

border roads. More border roads should
be built within a short period. '

to put &uesti ons.
l

" coatrol of the Central Goverpment and

In the case of -

¢

4

.
[

MR, SPEAKER : This is not the way’
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S. BUTA SINGH : I am realiy thankful
to the hon. Member who has just now
explained the callous attitude of the State
Government in combating this serious

D

SHR1 BASUDEB ACHARJA :. How
‘calloat’ ? Explaia that. (Interruptions),

. 8 BUTA SINGH : Please listen. I am

going to explain how it is callous. Mr.
" Speaker, Sir, here is a State - Goveroment
which asks for more and more Central
police by saying that there are only a
handful of -extrem.sts. If that is the
argument, may I know why they are
asking for hundreds of battations ? Where
is the use ? If there are ouly 150 or 200
people, why are you usking for the entire
CRP ‘and the rest of the Central police
from Delhi ? Therefore, it is the attitude
of the State Government, the State
Government’s treatment, to these ele-
meats...(Interruptions) 1 will cite one
example before this House. We have been
jmpressing upon the State Government
that these are elements which must be
dealt with very firmly. One way to deal
was to operate. (Unterruptions) Saifuddinji
you should also tiy to listen. We sugges-
ted to the State Government that to deal
with such an element they should resort to
the " provisions of the Terrorsts and
Disruptive  Activities Prevention  Act,
(Inserruptions) According to the experience
that we have gained, this kind of element

can be dealt with only through the pro-

vigions of this Act and the State Govern-
mgqat has refused. They are not resorting
to this punitive act which can put an
effective check on the activities of them.
* (Interruptions). This only speaks of the
attitude of the State Government and also
the party representatives in this House.

The suggestion from the Hon, Member
is to deploy on the entire belt of hundred
and oud kilotnetres, every inch should be

madhéd by BSF and CRP. Is that
pr&dcal? They have been operating there.
If 'you' go threugh thé number of incidents,
right from 1984, 1985 and 1986 there
bave been 72 in 1984, 47 in 1985 and the
et Utios are the most sénous incidents

. ‘NOVEMBER 19, 1986
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" which have taken place in Tripura. These

instances are increasing every day aod the
State Government is very happy 10 say
that they want to maintain the normal
relationship by all means. We are not
suggesting . that they disturb the normal
relations between the tribals and the non-
tribals. Who has suggested that? We
never suggested. But we say that these
terrorists and extremists who are killing
the innocent people in Tripura must be
dealt with a heavy band and that the
Government is vacillatling.

My submission thiough you to .the
House is that we sent the forces which
were requ.red by the State Government.
We stand by the State Government
and we coatinue to give them ali the
support ; but unless the State Government
realfy makes up its mind to deal with the
menace it cannot be handled only through
these forces. The State Government must
pick up the courage and they must meet
these people with a heavy hand. Only
then the terrorism can be curbed.

SHRI G.G. SWELL : I would like to
koow if by this escalation of incidents and
kil.ings which the Minister has admitted,

. the TNV is trying to convey a message

and whether the Covernment has assessed

‘what that message is and whut kind of

response they are framing towards that
message in the larger national interest.

S. BUTA SINGH : As has been given
in the answer to the original question, I
have made it very clear. Sometime back
there was a letter received by the Govern-
ment which was addressed by Mr.
Rankhal, dated 10th January, 1986 to the
Hon. Prime Minister. He suggested that
India should become the first country to
recogn.sg the sovereignity of the indepen-
dent Tripura and that in turn they will
have good diplomatic relationship with -
India. With this kind of element they

want to keep good relationship by all
means ! ‘

SHRI BASUDEB ACHARIA : This is
very bad Sir. Who wants to keep good
relationship with them ? Terrorists Act
will not serve.
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SHRI G.G. SWELL : My question hﬁs
not been answered. I am' referring to ‘1he -
escalation of incidents and Killings, I
would like (o know whetker by this they
are trying to convey a message, not the.
letter, : '

8. BUTA SINGH : I"al!ﬁksorry,‘.l could
not get the question.

SHR1 G.G. SWELL : By their apparent
behaviour and the action of & group there
is @ message and we should understand
what the message is and try to soive the
problem. We should sce that. '

S. BUTA SINGH ; We see thal the
message is to terrorise e people. 1 want
the State Governmeut to . take effective
steps. That is tic message and we want
to reply (o that message by tuckling them
with stern action,

SHR1 BASUDEB ACHARIA : S,
Tripura Upaj.tia Yuva Sunuli is one ol
the wings of YNY and Congress (1) is
having electoral alliunce with them. May
I know from the hon. Mioister why this
relation is being maintained with TUYS
which is one of the wings of TNV 7 May
1 aiso know fiom the Piimie Muinisier
whether in the tecent SAARC meet.ng this
serious matler of their being trained in
Chittagong Hill tracks was taken up at’
the SAARC meeting held in Bangalore ?

THE PRIME MINISTER (SHRI
RAJIY GANDHI) ¢ Sir, if I may answer
my part of the question first, the hon.
Member is fully awaie that SAAKC is a
multi-lateral forum and bilateral issues’
are not discussed in SAARC and that is
why it was vot discussed. ‘

8. BUTA SINGH : ‘Sir, it seems that
the leadership of CPI (M) has specialised
in raising the sentiménts of one element
against the other. 1 should say thaf no
such arrangements with any separatist or
any communal organization is: maintained
by us. .

KARTIKA 38; 1908 (S4KA)
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Implementatjon of New 20-Point ‘
*2i8. SHRI  AMARSINH

RATHAWA : Will the Migjster of
PROGRAMME IMPLEMENTATION be

pleased to state ;

(@) whether any instructions have been
issued to the State Goveraments in regarg
tq implewentation of the npew 20-Pint
Programme ; and

(b) what  steps  are being taken by
Union Goveroment o acceierate  the .

implemeniation  f this
Programme in the coualty ? =

THE MINISTER OF PRO
IMPLEMENTATION (SHRIG R:gMAE
GHANI KHAN CHOUDHUKY} .
(2) States hive been addressed to initiate;
work on the schemes to be included in the
Twenty Point Programme — 1986 ; targets
tq be set for 1hese schemes ; the funding
arrangements ; and the mouitoring of the
Programme.,

(b) The details of implementation apqg
monitoring of the Tweniy Point Pro-
Bramme—I1986 are under formulation in .
the Ministry in consultation with the
respective Ministries.

(Translation)

SHRI{ AMARSINH RATHAWA : M;.
Speaker, Sir, the hon. Minister hag made
a short cut and the reply to my question
is not to the extent ] wanteq, The 20.
Pa.nt Programme ig g part of the develop-
ment programme for the POOF and the
teply is not as detaifed as iy should have
been. I would like to know what facili.
ties have been given to the Stateg by us
to implement the 20-Po;nt Programme
and the houses of the States which are
not implemeating the 20-Poin¢ Programme
regularly ? Kindly intimate the Dames of
the States. C

(English) ‘ -

.SHRI  AB.A, GHAI;GI KHAN\
CHOUDHURY : Sir, at the present

moment I am talking of the 20-point
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programme of 1986. We have placed the
items on the Table of the House and
- distributed the booklet.
part has not been done so far. Therefore,
the question' of the State discharging its
duty or not discharging its duty does not
arise.

[Tramslation) ‘

SHR1I AMARSINH RATHAWA : My
second question is as to what is the detail-
ed discussion on the basis of which the
programme is being formujated by the

Mnistry ?

MR. SPEAKER : He has told that it is
in the formulation stage.

[English)

SHRI A.B.A. GHANI KHAN
CHOUDHURY : The Siate Governments
have not been consulted yet. When that

formulation stage comes we will discuss
with the State Governinents aund decide

the formulation and how it has to be
done.

SHRI M. RAGHUMA REDDY : May
1 know from the hon. Minister whether
any evaluation studies have been conduct-
ed by his Ministry to study the implemen-
tation of the 20-Point . Programme ; if so,
which States are faring well and which
States are not faring well ?

SHRI A.B.A. GHANI KHAN
CHOUDHURY : You see, this question
has been put with reference to 20-Point
programme, 1986. So, the gquestion of
monitoring and other things does not arise
because the formulation part has not been
done.

(Ihtcrrupli(;ns)
[Translation)

SHRI UMA KANT MISHRA ¢ Mr,
Speaker, Sir, Point No. 5 and Point No.
11 of the 20 Point Programme deal with
land reform and land distribution. Point
No. 5 deals with the acquisition by the
Government of the land which comes

NOVEMBFR '19, 1986 .
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under the ceiling and Point No, 1j is
regarding distribution of land declared
surplus under the ceiling and also the land
which belongs to Gram Sam:j to the poor,

the landless, the Adivasis and Harijaos.
In 1975 when this Programme was intro-

duced, it was implemented at a fast pace
and all the landless people in the rural
areas were provided land. 1In 1982, ths
Programme was revived dnd this time also
the hon. Prime Minister has included it in
his . programmes but regretfully, the land
reform programmes are not being imple-
mented speedidy. This has resulted in a
sgate of confrontation and class polarisa-
tion in the rural areas and discontent is
brewing among the land less, the Adivasis
and the Harijans. It is often seen that
the programme in which the hon, Prime
Minister takes more interest is implement-
ed by the State Governments and the
programme © on which the hon. Prime
Minister shows lesser inteies. is delayed
by them. Through you, I would like
to know from the hon. Minister and from
the hon. Prime Minister also whether they
will impress upon the State Government
to immcdg’atcly implement the impertant
programme like land reform ? There ijs
possibility of disturbances in the rural
areas on this account because in these
arcas land reforms and land distribution
programmes are not being implemented
speedily and the land which is more than
thq ceiling is not being distributed.

1English)

SHRI A.B.A. GHANI

KHAN

CHOUDHURY : Mr. Speaker, Sir, ihe -

question that has been addressed to js
concerning the 20-Point Programme 1986,
The question that is now put by the hon.
member i3 about the old 20-Point Pro.
gramme,

(Interruptions)

SHRI NARAYAN CHOUBEY : §js
is it not a fact that Land Reforms Pro:
gramme has been left out of the new 20-
Point Programmme ? ‘

(Interruptions) '

THE PRIME MINISTER

RAJIV GANDH]I) : Hon. (SHRI

Members have,

Oral Answers 12
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~ obviously, not been briefed - by tlie' 1éaders
_of their respective - parliamentary parties.
‘When 'T met the leaders of the parliamen-
tary parties, not last time because last
time they refused to come and talk to me;

but whea they did agree to come, I indi- .

cated that I would like to carry all the
parties with me in such measures. Such
“mutters, 1 think, really cut across party
lines and if we are going to achicve any-
thing, we would like their cooperation
also. But, if they refuse to come and see
me, it is very difficult to talk with them

about these things.
(Interrptions)

SHRI BASUDEB ACHARIA : It is not
correct...(Interruptiong)

Control on Vehicular Pollutlon

*229, SHRI LAKSHMAN MALLICK .
SHRI MOOL CHAND DAGA :

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether Government are aware that
the pollution from vehicles in the metro-
politan cities s incrersing enormously day

by day ;

(b) if so, the causes indentified and the

remedial steps taken including enlisting of

public co-operation particularly of those
owning vehicles in adhering to the emis-
sion standards prescribed under the

Pollution Contro) Ru'es ; .

(c) whether there exists any monitoring
agency for ensuring proper implementa-
tion of rules and regulations in this
regard ; and

(d) if not, whether such ap agency is
proposed to _be set up ?
{Translation}

. THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI BHAJAN LAL):
(a) Motor vehicles = constitute a major

KARTIKA 18, 1908 (SAKA)
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source of pollution in the metropoman
cities,

(b) The causes are : increasing number
of vehicles, high emission from certain
types of vehicles, poor maintenance and
driving. The steps taken include :

(i} Emission standards for petrol and
diesel driven vehicles have been
prescribed ;

(i) The State Governments have been
advised to enforce the standards
under the Motor Vehicles Act ;
and

(iii) Campaigns have been launched for
public awareness and cooperation.

(¢) Transport Directorates in respective
States and Union Territories are the
agencies responsible for the monitoring of
vehicular pollution and its control,

(d) Thete is no proposal to set up a
separate agency for this purpose.

[English)

SHRI LAKSHMAN MALLICK : Mr.
Speaker, Sir, I have gone through the
replies of the hon. Minister. Sir, you
know, five big cities in India account for
the bulk of the automobile polluuon
Now, the total air pollution in the five
metropolitan cities was caused by the
vehicular traffic,

Sir, the hon. Minister has said that the
bulk of pollution is caused by an increas-
ing number of vehicies, high emission from
certain types of vehicles, poor mainte-
nance aad also old and condemned vehi-

-cles plying on the roads.

Sir, most of the vehicles hardly exceed
the limits, set by IS1 for the emission of
gases.

May 1 know from the hon. Minister
whether any action has been tuaken or any
case was registered against those who have
violated the prescribed standard under the
pollution rules ?
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. {Pvanslation) -

SHRI BHAJAN LAL : Mr. Speaker,
. Sir, the hon. Member has rightly said that
the pollution is mainly caused by the vehi-
cles. For that we wrote in October, 1985
to all the States that they should amend
their Motor Vehicles Acts, take all
measures to check the pollution, create
awareness among the people about this
and enforce the provisions of the Acts
strictly. We have presccibed some stan-
- dards for this purpose and the same have
been intimated to them requesting them
to amend their laws accordingly. It will
be our full endeavour to prevent pollu-
tion, There are 12 Metropolitan cities
where pollution is caused by motor vehi-
cles and Delhi has the maximum pollution,
...(Interruptions). Kindly listen to me for
a while. We have written to all the
States to enforce the measures. We have
prescribed standards about the emission
of gases and about the content of lead
and oil in that. All these things have
been standardised and the States have
been asked to follow these norms. The
States are going to implement them.

SHRI V. TULSIRAM : The emission
of gases in this way is of course harmful
but more "harmful is the emission by the
leaders in other ways. It is a matter over
which the hon. Prime Minister should
ponder.

MR. SPEAKER : Shri Tulsiramji, what
are you doing ?

[English)

SHR1 LAKSHMAN MALLICK : My
second submission is, may I know from
the hon. M.nister whether Government is
facing any d.fficulty in the enforcement of
the Central rules to improve the country’s
environment and are they seriously consi-

. dering the steps necessary for the protec-
tion and improvement of environment in
the metropolitan cities.

‘ [Trdnslatioh]

~ SHRI BHAJAN LAL : Mr. Speaker,
Sir, I have given full details that we have
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written to: the States and there-is no pro-
blem before the Central Government in
~ .this connection. It is a Central Act and
. if any State does not implement it, the

Central Government will get it implement-
ed. . ’ .

SHRI MOOL CHAND DAGA : Delbi

_is one of the metropolitan cities of India,

where the hon. Minister has now come.
Here 350 tonnes of poisonous gases are
emitted daily. Vehicular traffic is the
cause of the pollution. World Health
Organisation has already stated that in
Delhi there is large scale pollution and in
this respect, it is third most polluted city.
Here 20% people are the victims of respi-
ratory diseases. I do not want that our

‘Members may be affected with such

diseases but they are. The hon. Minister
has given a good reply. But the question
is whether the emission standerds have
been enforced ? After the Indian standards
Institution had prescribed the standards,
an Act was enacted in 1981. Now it is
1986. In spite of the enactiment of the
Act in 1981, the States and the Union
Territories are not framing the rules,
Why all the emission standards fixed by
the Government have not been enforced
in respect of the vehicles ? The question is
that when even after the en:ciment of the
legislationy, rules have not been framed,
how will you enforce the law and how will
you challan the people ? This is the posi-
tion today. I agree that the hon. Minister
has given the right answer but will he give
a satisfactory reply ?...(Interruptions).,,

MR. SPEAKER : How many times will
you repeat ?

- SHRI MOOL CHAND DAGA : i am
not repeating. Rules are not framed after
the enactment of the law., ‘'hat is why
this cannot be enforced. :

MR. SPEAKER : I have heard it four
times.

SHRI BHAJAN LAL : Mr. Speaker
Sir, we bad written to the States in 1985’
for enforcing the law. . I want 10 congra-
tulate the Governments of Maharashtra

“and West Bengal that they initiated actign
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to enforce the stsndérds. But Andhra

" pradesh, Kerala, Delhi, Karnataka have
- so fat. ...

AN HON. MEMBER : What about
Haryana...

 MR. SPEAKER : This,
Government may be know ing.

SHRI BHAIJAN LAL : The question
does not relate to only Haryana ; it
relates to the whole of the country.

Haryana

As 1 told earlier, these States include
Delhi also. These States are going 1o
implement it very soon. Preliminary
action has almost been completed and
very soon it will be implemented.

Regarding emission standards, we have
already fixed them and have sent them to
the States so that these could be properly
implemented.

English}

THE PRIME MINISTER . (SHRI
RANV GANDHI) : 1 would just like to
add 1o that: Delhi is not the third most
polluted city in the world. Sulphur-
dioxide is within limits, and dust is slighily
higher, because of the location, and the
industrial activity. 1 would also like to
tell him that the Environment Protection
Act, 1986 wiil be enforced from today.

(T ranslation)

MR. SPEAKER : It is a quick deci-
sion

SHRI1 BHAJAN LAL : A Statement is
also to be made today.

{English)

SHRI V. SOBHANADREESWARA
RAO : Insome couniries, you minimise
air poliution due to high emisgion from
the transport vehicl\cs in particular the
transport buses and the trucks. The
exhaust gases from the exhaust pipes are
made to let off ata higher fevel that is
above the cabin level. In our country
also, to reduce air pollution in particular
gities, will government advise the State
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Governments to make necessary amend-
ment in the Motor Vehicles Act as
replied by you that it should be made
compulsory on the part of (hese manu-
facturers to take this exhaust pipe at the

"cabin level instead of the present practice

of lsaving it near the ground level to
reduce this pollution especially by trans-
port buses and trucks ? I would like to
have a categorical answer from the hon.
Minister.

(Translation)

SHRI BHAJAN LAL : Mr. Speaker,
Sir. the suggestion given by the hon.
Member is very good and we are consi-
dering it. These cars, jeeps, buses, trucks.

...... (Interruptions)

MR. SPEAKER : It will not be possi-
ble to enforce it on the cars.

SHRI BHAJAN LAL: There can be
some difficulty regarding cars. Even then
if something could be done, that will be
better But in the case of other vehicles
like buses, trucks, mini buses, three-
wheelers, if the silencers emitting smoke
could be at a higher level that will
impiove the situation. In addition, we
hiwe tried to ply battery-run buses in
Delhi. These buses can be run on short
distance routes in cities because the cost
of running these buses is more and speed
is less, These cannot be plied on the
highways. In metropolitan cities, specially
in Delhi these have been started on
experimental basis. We shall try to
introduce battery run vehicles and we
shall also see that the silencers are raised
to higher level so that the common man
or the people on the road are not affected
by pollution and do not suffer from the
resultant diseases.

(English)

SHRI RAJIV GANDHI : The sugge-
gtion is perhaps good. It might work
during some time of the year, but,
normally in the winter when the pollution
is worse, there is temperature inversion,
and it is not necessary that hot gases go
up. So, this might also be kept in ming
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and also it might make a little bit of
difference for most of us, members. |
think it would not be very much different

" to you.
(Interruptionsy

Technology Ymport for Safety against
- Nuclear Radiation

*236. SHRI V. TULSIRAM : Will
the PRIM : MINISTER be pleased to
state :

(a) whether Government have sought
any technology from the Soviet Union or
the U.S.A. to avoid leakage from the
Atomic Power Plants in the country as
had happened in Chernobyl in the Soviet

" Union ;

(b) if so, the details thereof and when
such technology is going to be deployed ;
and

(c)‘if not, the steps proposed to be
taken in the eveat of leakage of nuclear

radiation ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE  AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS  AND
SPACE. (SHRI K.R. NARAYANAN) :

(a) No, Sir.
(b) Does not arise.

(c) The design of our nuclear power
plants provide multiple barriers to prevent
escape of radioactivity. However, detailed
emergency plans exist to deal. with an

unlikely event of leakage of radioactivity -

and these include, inter-alia, Prompt
communication, transport arrangements
for evacuation, medical facilities, emer-
gency shelters, quarantining of coatami-
nated food articles etc.

(Translation)

MR. SPEAKEBR: Shri ~ Tulsiram,
kindly speak. You will keep us healthy by

makiog us cat ‘tulsi’ leaves,
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SHRI V. TULSIRAM : Mr. Speaker,

© 8ir, the hon. Minister has given a very

routine reply to- such an important

" question. This reply has been prepared

by his Secretaries and the hon. Minister
has read it out. This is not goirg to
serve the purpose. You are aware that in
spite of the U.S.S.R. being so highly
developed, gas has leaked there. When
they could not do anything in the matter,
what your routine reply is going to do ?
The Hon. Prime Minister is sitting here.
I congratulate him. Just now he had said
that if someone attracked us, we shall
prove Waterloo for that country. I
congratulate him and want an assurance
from him. And if he replies, Mr. Speaker,

Sir, I shall not ask even another
supplementary.
SHRI RAJIV GANDHI:  Shri

Tulsiram, this promise for not asking
another supplementary relates to this

‘question only or to the entire session...

SHRI V. TULSIRAM :@ PFor this
question only. '

SHRI RAJIV GANODHI: Mr.
Speaker, Sir, the reply given to the
question is correct. There is nothing
lacking in it. Even then I myself am not
sure about our capability in this matter as
to how we shall handle the situation, if
some big problem arises. I have asked
the Cabinet Secretary to. look into the
matter in consultation with.-the Defence
Ministry and the Home Ministry. As
soon as some note is prepared, we shall
inform the hon. Members about that.

MR. SPEAKER : Earlier also this
point has been replied to.

[English)

DR. V. VENKATESH : 1 wanted to
know from the Government one thing,
because, this import of technology as far
as atomic technology is concerned,
nuclear waste has been increasing now-a-
days and I came to know that the nuclear
waste is going to be dumped in my
district, which is a very backward distrct
without any irrigation facilities, without
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any rainfall. Therefore, 1 wanted to know

if the Government has imported any .

technology for thod of disposing of this
nuclear waste instead .of putting in my
district—Kolar district. This is a very
serious matter. :

MR. SPEAKER : You want the
technology to be imported to put it some-
where else ? ‘

DR. V. VENKATESH : They can put
. this nuclear waste somewhere else.

SHRI K.R. NARAYANAN : So far
as the question of dumping nuclear wasie
in the hon. Member's district or any
other distr.ct is coucerned, actually, we
have made careful arrangements for
storing of any nucleur waste. We have
only a very small quantity of nuclear
waste and it is within our capacity to
store it safely and carefully. And I think,
the hon. Member can rest assured that
there is no question of dumping nuclear
waste in his district.

SHRI DINESH GOSWAMI : The
Pr.me Minister while intervening in the
carlier question said that he is rather
suspect about capability to respond to the
panic reaction that may arise out of such
a situation. Theiefore, 1 would hke to
know from the Hon, Prime Minister
whether sny experimentation is made
about the potentialities of the panic
reaction and to meet such a situation.

THE PRIME MINISTER (SHRI
RAJIV GANDHI) : I was not raferring
to the panic reaction. 1 was referring to
a total reaction of what would happen
and we are looking into thss to see how
prepared we are and how we will react,
The Atomic Energy Department has its
own methods. They have been carrying
out stadies, they have been carrying on
exercises, but we can only just cross check

that and see what our true capabilities are.

and if necessary enhance those capabilities
to built up the impact that would be

required. -
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~ Activities of Army Weifsre Housing
Orgsnisation -

"#231. SHRI P, KOLANDAIVELUY :

" Will the Minister of DEPENCB‘be plea-
sed to state : ' '

(a) whether the attention of his
Ministry has been drawn to the non-
compliance of statutory provisions about
annual audit of accounts and approval of
the general body by the Managing Com-
mittee of the Army Welfare Housing
Organisation ; and

(b) if so, the remedial action taken ?

THE MINISTER OF STATE IN THE
DEPARTMENT QF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) and (b). Army
Welfare Housing Organisation is a Society
registered under Societies Registration
Act, 1860. The Society is managed. by a
Board of Management headed by the
Adjustunt General and it meets at.east
once a year. Day to day management is
carried out by an Execu.ive Committee.

2. Certain complaints against the
working of the Army Welfare Housing
Organisation were received in  the
Ministry of Defence. The Organisation
has, however, confirmed that - statutory

' provisions about annual audit of accounts

and approval thereof have been complied
with regularly in accordance with the
Regulations and - Bye-laws of the
Organisation. :

SHRI P. KOLANDAIVELU : This
AWHO, the Army Weifare Housing
Osgaunisation, is a concern of the Govern-
ment, through it is a Society registered
under the Societies Registration Act,
There is a full time Chairman for thia
AWHO, who is General Mazumdar. I
want to know from the hon. Minister
whether this organisation is a part and
parcel of the Government, and secondly,'
whether any general body meeting has
been held from 1981 onwards, and
whether the Government bas received any
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complaints from the organisation with
regard to their grievances.

SHRI ARUN SINGH : As far as the
first part of the question is concerned, no,
it is not part of the Government. It is a
society registered under the Societies Act.
Regarding the second part of the question,
the full-time Chairman and all the mem-
bers of the board of management are
ex-officio. There 18 no individual as such
as Chairman. The Chairmanship rotates
as postings are change. As far as meeting
of the general body is concerped, in this
particular society, as registered under . the
Societies Act, there is no such thing as
general body. It is the board of manage-
ment that runs the society. There the
members meet regularly, once a year
minimum,. And as far as complaints are
concerned, we are not in a position to
intervene in their functioning directly. We
do, however, if there are any complaints,
pass on the same to the society.

SHRI P. KOLANDAIVELU : From
1981 onwards there was no general body
meeting held. If there was a general
body meeting, I want to know the date on
which the general body meeting was held.
1 want to know that from the hon.
Minister specifically and categorically
because I am told by some of the officials
of the Ministry that there was no general
body meeting so far from 1981 onwards.
But you say that the general body meeting
was held, which is wrong. Another thing
is, when Mr. Mazumdar, who is the
Adjutant General, is the full-time Chairman
of this organisation, is he not a part and
parcel of the Government ? Mr. Sen is
also occupying the post as a full time
Managing Director. This orginisation has
constructed some flats from 1983 onwards
in NOIDA. The flats have not been
constructed properly. The contractors
had not finished their work within the
contracted time of March, 1983. I would
like to know from the hon. Mlnister
whether the grievances have been redres-
sed to the satisfaction of the members of
the organisation.

" SHRI ARUN SINGH : As 1 started
of by saying this is a society registered
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under the Societies Act, which means that
it has certain bye-laws which constitute
the grounds for its registration. As far as
the bye laws of this particular society are
concerned, there is no provision for
calling an annual general body meeting.
There was never such a provision and the
society is 8o registered.  There is no pro-
vision of getting the accounts ratified by
the general body. There is a board of
management. The board of management
sees the accounts. They have internal
audit as well as external audit. All that

“we can do in the Ministry of Defence is

to ensure that the regulations governing
the registration of this- society are com-
plied with.

SHRI P. KOLANDAIVELU : When
was the general body meeting held 7 1
want your protection, Sir. There was no

general body meeting held from 1981
onwards.

MR. SPEAKER : He says that it is not
under his domain.

SHRI P. KOLANDAIVELU : I am

oot satistied with the answer. 1 am 8OFTy
to say that.

SHRI ARUN SINGH : I shall take up
the case on behalf of the Member. As 1
understand, the byelaws are very clear
under which the society is registered,
However, in view of the Meaber’s com-

plaint, I will pass on his complaint to the
Registrar of Societies, Delhi,

MR. SPEAKER : That is the proper
authority to do it.

SHRI AJAY MUSHRAN : In the
Army Welfare Housing Organisation, a
large number of ex-servicemen are emplo-
yed in the Class III category. About a
couple of years back, there was a strike,
There was also a complaint against the
management of the society that their ‘pay
had not been fixed. The scales have not
been made applicable to them vis-a-vis
their pension and there is a " big anomaly
between the fixation which is done in

other public sector colerprises and other

registered socioties where €x-service men
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are working viena-vis this socisty. Is the
Minister aware that such complaints were
forwarded to.the Ministry 7 s something
being done for them ? If so, what is
being done ?

SHRI ARUN SINGH : I am afraid, [

will have to repeat my original answer.
This is a society registered under the
Societies Registration Act. | am not in a
position to intervene as Government.
Shouid the Member have a complaint, he
can raise it either with the Registrar of
Societies, Labour Commissioner of Delhi
or anybody he likes,

[Transiation)

Indo-Australia Co-operation in field of
Science and Technology

233, DR. CHANDRA SHEKHAR
TRIPATHI : Will the PRIME MINISTER
be pleased to state :

(a) whether agreement for co-operation

" in the field of science and technology bas

recently been reached between India and
Australia ; and

(b) il so, the salient features of the
agreement ? :

[English}

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE ANYD TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K. R. NARAYANAN) : (a) aod (b). A
statement is given below.

Statement

(a) A new Agreement of cooperation
in the fields of Science and Technology
between the Governments of India and
Australia has been signed in Canberra on
15th October, 1986,

(b) The Salient features of the agree-
ment are to &
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(i) Promote cooperation in civil
scientific and technological te-
search and development, parti-
cularly those relévant to economic .
and social development,

(ii) Implement this through exchange
of scientific and techaical infor-
mation and visits of scientists.

(iii) Carry-out collaborative projects
and make available the outcome
to the word’s scieutific community
subject to consultation between
the two Governments.

(iv) Review progress of cooperation.
(Transtation)

DR. CHANDRA SHEKHAR
TRIPATHI : Mr. Speaker, Sir, the hon.
Minister has stated in his reply that an
agreement in the fields of Science and
Technology between India and Australia
has been signed. He has also stated that
th_cre will be exchange of visits of the
scientists of both the countries who
would study the technology and scientific
development. 1 would, therefore, like to
know from the hon. Minisier whether the
Government of lndia has decided to send
such a team of the scientists, If 50, how
many scientists will be included in the
team, that will be the creteria for their
selection and the time by which the team
is Likely to tour Australia ?

[English)

SHRI K. R, NARAYANAN : Several
scientific delegations have gone to Aus-
tralia in the past and we intend to send
more deicgations io fulure. We have not

composed any particular delegation right
not.

[Transiation)

DR. CHANDRA SHEKHAR TRI-
PATHI : Mr. Speaker, Sir, the country has
not made progress to the extent it should
have in this field. In Dauna Paula in our
country, a National Institute is being run
but not much progress has been made in
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the matter of harnessing energy from the

tidal power or from the biological che-
micsl values. In view of this, will the
hon. Minister tell us. whether uader this
agreement any special study will be made
on ocean and gravity development, which
will benefit the country.

{English)

SHRI K. R. NARAYANAN : I do
not think this falls within the ambit of
the question. But I can assure the House
that we are making considerable advance
to study our oceanography in Goa.

Equipping Coast Guards with Ultra Modern
Gadgets and Petrol Boats

+
*234. SHRI BANWARI LAL

PUROHIT

PKOF. NIRMALA KUMARI
SAKTAWAT :

Will the Minister of DEFENCE be
pleased to state :

(a) whether Union Government are
thinking of equipping the coast guards in
the Kutch with ultra modern gadgets and
pattol boats to check infiliration by
foreigners by the sea routes ;

(b) if so, by when the security arrange-
ments will be tightened at the sea routes ;

and

(c) to what extent the illegal infiltration
of foreigners into India is lkely to be

stopped ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH): (2) to (c). The Coast
Guard equipment is consistent with our

requireinents.

2. Sea routes around Kutch are, kept
under surve.llance by vessels and aircraft
of tbe Indian Coast Guard. -
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3. Itis planned to procure additional
vessels and aircraft, suitably equipped, to
enforce increased surveil lance,

[Transiailon)

SHRI BANWARI LAL PUROHIT :
ij. "Speaker. Sir, in his reply the hon.
Minister has stated that,

{Engtlish)

The‘ Coast Guard equipment is consig-
tent with our requirements,

Zranslation)

And in (3) it has been stated that :
[English)

, Itlls p)anngd to procure additiona}
cssels and aiicrafl, suitably €quipped, to
enforce increased surveillance, ’

{Transiation)

Mr, Spegker, Sir, when the Coast
Guafd €quipment 1s consistent with your
requitements, why procurement jg be.n
made ? Sur, 1 seek your brotection. Rep
18 expected - according to (he importap .
qf the question. 1t ;5 ap importat qucce
tion. 1, therefore, waat (o subm,t ths.
Navy, BSF, Customs and State Gove .
fnents are also involved in order to chm1;
infiltration. Has any Tesponsibility b::
fixed for these four agenc.es ? If some .
infiltrates, who js accountable for 9:1 ;
What s t.‘.oday needed is. that all thle
four agencies should work in €oordinatj o
1 _wfould like to know from the hon.
.meter as to what sieps have been o
In this direction 7 Is there any coort:ken
ling agency which may be holding ot
ings 2 I want to know from the Gox::m-
ment ?vhether aoy responsibility has bm-
determined for such an agency 7 e

SHRI ARUN SINGH : §; t i
contradi.ction bgtween Paﬂ"ria)b:;:i S
(c). Neither can we stop inflow of te}:hpm
logy nor replacement, At no pojntn Z;'

time we can say that we shall
replace the equipment, , 70t 4dd or



So far as infiltration is concerned, our
ocean around our coast hias been divided
into three parts—Territorial Waters upto
a distance of " 12 nautical miles ; then
Contiguous Zone which stretches upto 24
nautical miles and after that comes the
Exclusive Bconomic Zone upto 200 nauti-
cal miles. So far as infiltration is con-
cerned, it is checked in the Territorial
Waters, i.e., within a distarce of 12 nauti-
cal Miles, Two special agencies are in-
volved in it—one is’the agency of the
State Government concerned which looks
after the coastal waters of the State and
the other is the Indian Coast Guard which

has powers of enforcement.

SHRI BANWARI LAL PUROHIT :
My second question is that the hon.
Minister has replied that we are planning
to add several wessels, I want to know
which vessels are proposed to be added ?

SHR1 ARUN SINGH : We shall not
be able to tell about the Force level.

WRITTEN ANSWERS TO QUESTIONS

[English)

Proposal of States to have own
Commando Forces

°227. SHRI H.N. NANJE GOWDA :
SHRI G.S. BASAVARAJU :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether some States have proposed
to set up their own commando forces to

combat terrorism ; and

(b) if so, the details thereof and the
reaction of Union Goverament ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) No, Sir.

(b) Does not arise,

KARTIKA 28, 1908 (S4X4)

. Written Amwi,, 30

Funetioning of Department of
General Stores Sup_pllel

°232, SHRTMATI PATEL RAMABEN
RAMIIBHAY MAVANI : Will the Minis-
ter of DEFENCE be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to some alleged
malpractices in the Department of General
Stores Supplies ;

(b) if so, whether these matters have
been enquired into ; and

(c) if so, the results thereof and the
action taken in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (@) to (c). There
is no Department of General Stores
Supplies. There is, however, a Directo-
rate of Inspection (Stores) in the Directo-
rate General of Inspection. Since January
1982 about 59 complaints alleging corrup-
tion, favouritism etc. against the staff and
officers of the Directorate of Inspection
(Stores) have been received. Al com-
plaints containing specific allegations have
been enquired into excepting three which
are still under investigation, In one case
major penalty and in three cases minor
penalties have been imposed. The allega-
tions in the remainder were found to be
without substance.

Discontinuance of Pensions to Retired
Naval Personnel

°235. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of
DEFENCE be pleased to state :

(a) whether Government propose to
review the cases of discontinuance of pen-
sions of retired naval officers held guilty
of crimes of political nature committed

after retirement ;

(b) if 80, the details thereof and"when
the decision is likely ; and
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(c) if nat, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) There is no case
where a retired Naval Officer has been
found guilty of a crime of political nature
and his pension bas been discontinued.

(b) and (¢). Do not arise.
Review of 20-Point Economic Prograinnie

*236. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Wil
the Minister of PROGRAMME IMPLE-
MENTATION be pleased to state :

(a) whether Government have made
any review of the performance of different
States in implementing 20-Point Economic
programme ;
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(b) if so, which. period has been review-
ed ; and ‘

(c) the details of .the performance of
diﬂ'crcqt States in the implementation of.
20-Point Economic Programme ?

THE MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI A.B.A.
GHANI KHAN CHOUDHURY): (a)
Yes, Sir.

(b) The 20-Point Programme is being
reviewed constantly. Reviewes have been
conducted for 1982-83, 1983-84, 1984.85,
1985-86 and upto September, 1986,

~ (c) The performance of States is ranked
taking into accouat the achievements in
17 items under the 20-Point Programme,
for which information is available on a
vniform and monthly basis. The ranking
obtained by the States during four years
1982-83 to 1985-86 and 6 months of
1986-87 (upto September 1986) are given in
the Statement below. '

Statement

Ranks of States

States 1986-87

1985-86

1984-85  1983-84 1982-83
(April-Sept., 1986)

1 2 3 4 5 6
Punjab 3 1 9 6 8
Rajasﬁxan 13 1 3 K 2

- Uttar Pradesh 8 1 6 10 13
Tamil Nadu 4 4 1 4 1
Gujarat ' 14 5 4 7 5
Haryana | 4‘ 5 7 12 11
Maharashtra 14 5 1 2 10
Himéchal Pradesh 2 8 5 3 3
Sikkim 1 8 1 16 9
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1 ~ 2 3 4 5 6
Andkira Pradesh Y 10 8 18 4
Tripura 200 10 B 2 20
Karnataka . 8 1 12 15 12
Madhya Pradesh 4 11 16 | 4 6
Manipur 17 14 n 9 15
Orissa 10 14 13 8 7
Bihar 12 16 15 1’7 17
Meghalaya 22 17 19 21 21
West Bengal 14 18 20 10 16
Kerala 19 19 10 14 14
Nagaland 18 20 21 1 19
Jammu & Kashmir 10 21 22 20 18
Assam 21 22 14 13 22
*Based on information upto August, 1986. |

[Translation) THE MINISTER OF HOME

Assistance to People Affected In Riots in
Delhi in November, 1984

*237. SHR1 BALWANT SINGH
" RAMOOWALIA :

SHRI BHATTAM SRIRAMA
MURTY :

Will the Minister of HOME AFFAIRS
be pleased to state : :

(a) the number of persons affected by
November, 1984 riots in Delhi who have
not been rehabilitated and provided ade-
quate relief so far ; and

(b) what steps are being taken to re-
habilitate and provide adequate relief to
them ?

AFFAIRS (S. BUTA SINGH) : (a) and
(b). Delhi Administration has given
relief in the cases of death, injury and
damage to dwelling units. Almost al
eligible persons have been provided relief,

2. Some of the rehabilitation measures
taken by Delhi Administration for the
November, 1984 riot-affected persons are
indicated below :—

(1) Financial assistance has been given
@ Rs. 20,000/ in death cases, Rs,
2,000/- in the case of injury and
Rs. 2,000/- to Rs. 10,000/- in
cases of ‘damage to dwelling units,
So far about Rs. 7.46 crores have
been spent for this purpose.

(2) Nationalised banks have sanction-
ed loans amounting to about Rs,
33.92 crores in respect of 6745
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" cases for rc-starting[r‘e#establislping
the business affected during the
riots.

(3) Financial assistance amounting to
Rs. 8262 lakhs has been disbursed
to those who lost their insured

properties (without riot cover).

In such cases payment was maqe
at the rate of 50% of the esti-
mated loss subject to maximum of
Rs. 50,000/-.

(4) Tenements have been allotted.to
920 widows and 863 other riot
victims.

(5) 329 widows bhave been allotted
shops/platforms.

(6) About 370 riot affected widows or
their wards have been offered
appointments in various Gove.rn-
ment /semi-Government orgamsg-
tions of Delhi Administration in
relaxation of age and educational
qualifications.

{English)
Reported Fake Passport Recket in Dethi

°238. SHRI SUBHASH YADAY :
SHR1 PRAKASH V. PATIL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether a fake passport racket has
been recently unearthed in the Cipiial as
reported in the ‘Statesman’ dated 22
October, 1986 ;

(b) if so, the details thereof ; nd

(c) action taken against the culprits to
avoid recurrence of such cases ?

THE  MINISTER OF
AFFAIRS (S.
Yes, Sir.

HOME
BUTA SINGH): (a)

(b) and (c). 2 cases have been regis-
tered under various sections of law, and
}3 persons have been atrested in these
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cases. Intelligence is collected to an-
earth such activities and action taken
against those found indulging in these
activities,

Delegation for Powers under lforest
(Conservation) Act, 1980 for Mining
Activity

°239. SHRI JAGANNATH PATT-
NAIK : Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to
state :

(a) whether Union Government have
rejected the requests from State Govern-
ments to delegate powers to them under
the Forest (Conservation) Act, 1980 for
eéncouraging mining activities ; and

(b) if so, the details thereof including
the views of States and the position of
Union Government thereon ?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI BHAJAN LAL) :
(@) and (b). The State Governments of
Assam, Himachal Pradesh and Bihar had
suggested in the 23rd Meeling of Mineral
Advisory Council hat powers under the
Forest ( Conservation) Act. 1980 be dele-
gated (o the State Governments in respect
of mining leases. The State, Governments
had made the suggestion on the ground
that clearance of proposals by the Govern.
ment of India is inordinately delayed.,
Government of India could not agree to
the suggestion s it was felt that such a
delegation would defeat the very purpose.
for which the Act was promulgated.

If complete proposals nre sent the
Central Government takes up quick deci-
sions on the proposals. Delay in clearance
of proposals occurs almost entirely on
account of incomplete and inadequate

formulation of proposals by the State
Governments.

Progress of Computerisation

*240. SHRI UTTAM RATHOD -
Will the PRIME MINISTER be pleased
to state ;
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- (a) the fields in which computerization
has been introduced in_the country so
far ;

(b) whether any study has been made
about the utility of computerization in
those fields ; and

(c) what step"s are being taken to
enlarge the fields of computerization ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K.R. NAI{AYANAN) (a) Computeri-
sation has been intioduced in almost all
major fields of the economy and utility
services both 1 public and private sectors,
The tields are: Railways (Freight and
Passenger rese.vation), Posts, Telegraph,
Insurance, Custonss, - Excise, Banking,
Agriculture, Rural Ievelopment, Health
and [amily Welfare, Environment and
Forest, 1ndustry, Education, Eneigy, Steel
and Mines, Coal, Petroleum und Natural
Gas, Commun:cations, Tourism, Law and
Justice,  Surfuce Transport, Water
Resources, Spuce, Science & Technology,
Textiles, Urban Development, Housing,
Information & Broadcasting, Security &
Police and Meteorology, Art & Culture.

Computer based systems are increa-
singly being used in power, steel and
industiial sectors for Data Logger/Data
Acquisition, Monitoring and control
applications, process optimization, plant
simulation and  operation training.
Computer based systems are also used in
Defence sector in radar/sonar systems,
weapon control, training simulator and
management information systems, in oil
sector for well-logging and seismic analysis
and in commun.cation for message-
switching, traffic  control/optimisation.
With the coming of microprocessors,
camputers are practically finding usage in
all process control applications including
machine tools control and house-hold
appliances.
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(b) Yes, Sir. A preliminary study in
many Government Departments indicate
that computerisation in different fields has
had far reaching effect. It has enabled
provision of reliable, consistent and timely .
information.

(¢) Department of Electronics through
National Informatics Centre is expanding
its computer network to the State level in
the first instance and then to District level
for central and Stute Government come-
puierisation. Similar facilities are being
expanded by Railways, Civil Aviation,
Petroleun, Police, Meteorologic. 1 Depart-
ment, large public and private sector
corporations to augument the on line
service utilities in their respective areas.

M/s CMC Ltd., one of (he public
sector units, is prov.ding one-point com-
puter cousultancy/seivices to the actual
users. CMC has launched India’s First
Commercial - Computer Network
(INDONET) Project which would provide
powerful computing facility to the actual
user and gateway for access to computers
and data bases around the world. They
have also undertaken prestigeous projects
like Railway Passenger Reservation
Systems, Railway Freight Management
Systems, Energy Management Systems,
Finger Print Identification systems and
CLASS Project for Schools.

The Government is also promdtinn
software houses to specialise in specific
areas i.e. computer aided man gement,
computer aided design, computer aided
instructions _etc,

As a major step towards boosting of
computerisation in the country, the
Government has announced a liberal
computer policy in November, 1984
which has emphasised manufacture of
computers in the country based on the
latest technology.

Development of Naval Base at Cochin

" *241. SHRI K. MOHANDAS : Will
the Minister of DEFENCE be pleased to
state ;
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(2) whetber the Naval base at Cochin
is going to be developed during the
Seventh Plan ; and

(b) if 80, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT  OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) Yes, Sir.

(b) The existing infrastructure of the
Naval Base at Cochin is being further
augmented with the establishment of a
1200 feet Jetty, a slipway, and base repair
facilities.

(Translation)
Harmful Rays Emanating from CTV

*242, PROF. CHANDRA BHANU
DEVI1 : Will the PRIME MINISTER be
pleased to state :

(a) whether Government are aware
that rays emanating from the screen
of colour TV are harmful ; and

(b) if so, the measures contemplated
to minimise the harm caused by these
rays ?

THE MINISTER OF STATE IN THE
'‘MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF
‘STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND
SPACE (SHRI K.R. NARAYANAN) :
(a) and (b). X-Ray radiation coming out
from Colour Picture Tube (Screen) of a
colour TV receiver, is within permissible
limits. This is achieved by restricting the
operating voltage and baving the glass of
appropriate composision and design.

Testing of the X-Ray radiation of
Colour Picture Tube (Screen) is carried
ont by the foreign manufacturers on
-sampling basis as these tubes are currently
being imported. Nevertheless, Govern-
ment has also taken action for procure-
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ment of suitable test equipments ‘for.
testing radiation, on sampling basis,

Hill Area Land and Water Development
Project

‘243. SHRI HARISH RAWAT : Wiil

the Minister of PLANNING be pleased to
state :

(8) whether there is any proposal to
launch Hill Area Land and Water
Development Project for the hilly regions
of Uttar Pradesh in collaboration with

United States Agency for International
Development ;

(b) if so, the details of this proposal ;
and

(c) if not, whether there is any other
gll.emgnve scheme for expansion of minor
Irrigation schemes in these areas ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEEENCE PRO-
DUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (a) to (c). There
is no such proposal for the hill region of
Uttar Pradesh that involves collaboration
with United States. A number of minor
irrigation schemes like gravity channels,
hydrams, lift-irrigation etc. have been
taken up under Plan, for the hill region of
Uttar Pradash. For the Seventh Five
Year Plan in this area, an outlay of
Rs. 68 crores has been provided for
minor irrigation schemes.

Amouat Under Special Area Development
Programme

*244, SHRI VIRDHI CHANDER
JAIN : Will the Minister of PLANNING
be pleased to refer to the reply given to
Unstarred Question No. 844 on 23 July
1986 regarding Border Area Development
Programme and state :

(a) the amount provided in the Seventh
Five Year Plan for border districts of
Rajasthan under the Special Areq
Development Programme ;



4 Written Answers

(b) whether Rajasthan Government has

submitted a detailed scheme to the Union

Government in this regard ;
) if so: the details thereof ; and

(d) the progress of the works execu-
teq ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (a) Funds uaoder
the Border Areas Development Programme
have not been provided State-wise in the
Seventh Plan.

(b) to (d). R.jasthan Government have
proposed schemes pertaining to Rural
Electrification, Water Supply, Roads and
Buildings, Khadi & Village Industries,
Re-settlement of Ex-Servicemen and Ex-
Policemen, Health, Human Resources
Development, Modernisation and’ Stireng-
thening of Police Administration, Admini-
stration, Implementation, Monitoring
and Evaluation and Maintenance. The
Central Government having a fiesh look
at the nature of schemes to be sanctioned
under this Programme.

{English]

Sophisticated Instrumeats at CFRI,
Dhanbad

2328. SHRIMATI BIBHA GHOSH
GOSWAMI: Will the PRIME
MINISTER be pleased to state :

(a) whether several  sophisticated
instruments like X-ray Fluroscence
Spectrometer (XFR), FT Nuclear Magneto
Resonance  Spectrometer (FT NMR),
Differential Scanning Calorimeter (DSC),
etc. have been lying idle for a long time
at the Central Fuel Research Institute,
Dhanbad ; ¢

(b) whether some of these instruments
are even yet to be unpacked or have been
partly installed but are remaining
in operative ;
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() if w0, the reasons thereof and the
period for which these are lying in
operative ;

(d? whether further proposals for
acquiring these equipments are being
mooted and if 80, the reasons thercof H

(e) the remedial steps being taken in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
SHRI K.R, NARAYANAN) : (@) and
(b). No, Sir, except X-Ray Fluroscence
Spectrometer (XRF) all the instruments

are installed and are in working condi-
tion.

(c) The detector and other vital
components of XRF were suspected to
bave deterioated and have been sent to
tbc_ manufacturer for reconditioning after
which HRF would be installed. The
manufacture:s of XRF have exiended the
warranty period tiil the installation, XRF
was received in April, 83,

(d) No, Sir.

(¢) Steps are being taken to ensure
quick and timely inspection of equipment,
supply of appropriate spares and service
contract with the manufacturer on time
bound basis besides provision of appro-
priate infrastructure and facilities for
immediate installation.

Snow,Leopards

2329. SHRI VIJAY N. PATIL : Will
the MINISTER OF ENVIRONMENT
AND FORESTS be pleased to state :

(a) the places in the country where

. snow leopards are found ;

(b) whether snow leopards are on the
verge of extinction due to their massive
hunting ; and
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{c) if so, steps taken/proposed. to be
taken to protect them ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z R. ANSARI): (a)
Snow leopard is found in high attitude
areas of the Himalayas where adequate
prey species populations are available, in
the States of Jammu &  Kashmir,
Himachal Pradesh, Uttar Pradesh, Sikkim
and the Union Territory of Arunachal
Pradesh.

(b) No, Sir.
(c) Does not arise.

Wellare Seheme for the Disabled Children
2330. SHRI RADHAKANTA DIGAL

Will the Minister of WELFARE be
pleased to state :

(a) the schemes introduced for the
welfare of the disabled children ;

(b) whether any such 'centrally spon-
. sored scheme has been introduced in
Orissa ; and

(c) if so, the details of such schemes ?

THE DEPUTY MINISTER W IN THE

MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO): (a) The
Central Government has introduced

following schemes for the welfare of
disabled children :

"Integrated Education

Under the Scheme of Integraied Educa-
tion, handicavped children are encouraged
to study along with normal children.
Under this scheme, incentives are given to
children by way of assistance for purchase
of statiopery, books, equipment, special
aids and appliances in addition to
boarding, lodging, readers’ allowance,
escort and transport allowance. This is a
centrally sponsored scheme with 100%
financial assistance.
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Special Schools for Handicapped
Government of India gives assistance ta

voluntary organisations to set up special
schools for the handicappéd children

including other services for disabled
population. '

Scholarship

Scholarships to the  handicapped

students studying from class 1X onwards
are given to blind. orthapaedically bandi-
capped, deaf and mute and mentally
retarded. ln addition to the amount of
scholarship, reader’s allowance to blind,
allowance for the maintenance of aids to
orthopaed.cally handicapped and transport
allowance to Orthopaedically handicapped
18 also given.

Physical Restoration Services

Handicapped population including
handicapped children are provided artifi-
cial limbs, wheel chairs, hearing aids and
educational aids free of cost if the parents’
income is less than Rs. 1250 and at 50%
cost if the income is above Rs. 1250 but
below Rs. 2500.

District Rehabilitation Centres Scheme

Under this scheme, which has been
launched on a pilot basis in 6 Districts in
the country comprehensive  services
ranging from prevention and early
detection of disabilities to ultimate econo-
mic rehabilitation of the handicapped are
provided. The beneficiaries include
handicapped children also. .

(b) and (c). All the above mentioned
schemes are Central schemes except the
scheme of Integrated Education which is
Centrally sponsored Scheme.

All the Central Schemes and the
Centrally Spopsored Schemes are imple-
mented in the State of Orissa. The
Scheme of Integrated Education has been
implemented in the State since 1978-79.
At present 450 children in 25 schools are
covered under the scheme.
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A District Rehabilitation Centre has -

been set up at Bhubaneswar since

1982-83.

The following organisation in Orissa

are getting assistance from the Central

Government to set up services for the
disabled persons and special schools - for
the disabled children :

(1) Red Cross School for the Blind,
Berhampur (Ganjam).

(2) Home and Hope, (A school for the
Mentally Retarded)
A-21 Steel 'I:own,
Sector 17, Rourkela.

L4 )
(3) Nehru Seva Sangh,
PO Banpur, District Puri.

(4) Orissa Association for the Blind,
Malgodown Road, Unit I1I,
Bhubaneswar.

(5 AMG International India Orissa
Talpatrati Kira,
PO Saranda Via Athmra-’l68027
District Sambalpur.

(6) Louis Braille Vocational Training,
Centre for the Sightless,
Berhampur (Ganjam).

Disappearance of a Model of Firearm
from Defence Pavilion

2331. SHRI AMITABH BACHCHAN :

SHRI MOHD. MAHFOOZ ALI
KHAN :

Will the Mim’ster of DEFENCE be
pleased to state :

(a) whether a model firearm resem-
bling a sten-gun disappeared for a few
hours from the Defence Ministry’s pavi-
lion at the Trade Fair Authority Grounds
on October 1, 1986 ;
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(b) whether the firearm was late found
placed at the p.w:lion s terrace ;

(c) if so, whether any mqmry has been
instituted to find out the ‘reasons there-
for ; and :

(d) steps Government are taking to see
that machines and models of vital signi-
ficance to defence do not disappear from
najional and international exhibitions
where they are displayed ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE. (SHRI
SHIVRAJ V. PATIL): (a) to (d). A
sectionised sub-carbine on display at the
Defence Pavilion at Pragati Maidan was
found missing from a show case on
October 1, 1986. This exhibit was reco-
vered from the Pavilion within half an
hour of the reporting of the incident.” An
inquiry into this incident is being done.

The Trade Fair Authority of India
(TFAI) is responsible for the overall
security arrangements in the Pragati
Maidan Complex, while another security
agency looks after the security of the
Defence Pavilion. The present security
system has been reviewed and steps are
underway to strengthen it further.

Asiatic Lions in the Country

2332, SHRI MOHANBHAI PATEL :
will the MINISTER OF ENVIRON-
MENT AND FORESTS be pleased to
state °

(a) the number of Asiatic lions in the
country at present and the places where
they are found ;

(b) tha steps being taken to increase
their population by developing their
areas ;

(c) the details of the arrangements
being made for viewing these lions in
their natural habitat ;

(d) the number of tourists visiting these
sanctuaries annually ?
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- THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI): (a)
According to the last enumeration done in
1985 the number of Asiatic Lions in the

Gir Forest, their only area of occurrence -

in wild today is 239.

(b) The steps being taken to increase
their population are by way of improve-
ment of habitat by better protection
against - illegal felling ; control of fire and
grazing ; increase in prey species of lions
by above measures as well as protection
from posaching; resettlement of cattle-
camps from within the Gir Sanctuary to
outside it and better protection of adja-
cent forest areas which currently are not
the part of the Gir Sanctuary/National
Park with view to improve the habitat so
as to provide a refuse to lions which may
move into them from the Gir.

(c) The State Government provides
facilities for visitors to be taken around
the National Park/Sanctuary where lions
and other animals couid be seen. A lion
safari paik is also being set up by them
for viewing lions.

(d) The average number of visitors
visiting Gir National Park and Sanctuary,
is approximately 12,500 per year.

15-Point Programme for Welfare of
Minoritieg

2333. SHRIMATI
MUKHERIJEE :

SHRI RAMASHRAY PRASAD
SINGH :;

GEETA

Will the Minister of WELFARE be
=pleased to state :

(a) whether the Union Government has
made any assessment of the progress made
in implementation of the 15-Point
Programme for the minorities welfare ;
and

(b) if so, the details thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) and (b).
Yes Sir, Progress made in implementation
of the 15-Point Programme for the
minorities welfare is reviewed on a
continuous basis by obtaining quarterly
reports from all States/Union Territories
and by holding meetings with concerned
Central and State Government authorities.
Ministry of Welfare had held a Conference
of the concerned State authorities of
important minorities concentration States
in June 1986 to review the implementation
of the programme. The implementation
of the programme throughout the
country was further reviewed in a meeting
of the National Integration Council held
on 12th September, 1986. While
substantial efforts have been made by
various Central Ministries and State
Governments and UT Administrations,
the progress has not yet reached satis-
factory levels. Thus, some sections of the
minorities continue to lag significantly
behind in education and socio economic
development. Certain sections of mino-
rities appear also to be under-represented
in Central and State police forces, in
Nationalised Banks, Public Sector Under-
takings and other Government Services.
Correciive measures to expedite effective
implementation of ‘the programme are
being taken on a continuous basis.

Establishment of AIR aase in Madural,
TamlInadu

2334. SHRI CK. KUPPUSWAMY :
Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that a new air
base is to be established at Madurai,
Tamil Nadu ;

(b) if so, the estimated cost of this
project ; and

. (c) the approximate period for com-
pletion of this proposed project ?
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OF ' DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) (a) Yes, Sir.

(b) and (c). A Board of Officers is
assessing the scope of this project. Its
report is awaited. The period for com-
pletion of this project could only be
determined after this report is finalised.

ITranslation)

Instruction to State Government for
20-Point Programme

2335. SHRI K.N. PRADHAN : Wil
the Minister of PROGRAMME IMPLE-
MENTATION be pleased to state :

(a) whether Government have given
any special instructions to State Govern-
ments for the implementation of new
20-Point Programme ;

(b) if so, the~ details in this regard ;

(¢) the names of the States in which
new 20-Point Programme Committees
have been constituted ; and

(d) the names of those states in which
20-Point Programme Committees are not
functioning at present.?

THE MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI A.B.A.
GHANI KHAN CHOUDHURY): (a)
and (b). States have been addressed to
initiate work on the schemes to be inclu-

ded in the Twenty Point Programme 1986,

targets to be set for these schemes, the
funding arrangements and the monitoring
of the Programme.

(c) The implementation of the Twenty
Point Programme—1986 is proposed to be
taken up from April, 1987. Setting up of
20-Point Programme Committees, if
required will be coasidered thereafter. .

(d) At present 20-Point Programme
Committees are functioning in all States.
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(English) )
Impact of Change in Climate .

2336. PROF. NARAIN CHAND

PARASHAR : Wil the
MINISTER be pleased to state :

PRIME

(a) whether the Government are aware
of the marked shift and variations in the
cyclc of seasons conscquent upon changes
in climate ;

(b) if so, whether the impact of these
changes on vegctatlon, environment ‘and
agriculture has been analysed and conse-
quential variations/chapges in accordance
with the shift have also been undeitaken ;
and

(c) if not, whether such an analysis
would be made at an early date ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTRY
STATE IN THE DEPARTMENTS ¢
OCEAN DEVELOPMENT, ATQMIC
ENERGY, ELECTRONICS -AND
SPACE (SHRI K.R. NARAYANAN) :
(a) Studies indicate that no significant
climatic'changc has taken place during
last hundred years. The year to year
fluctuations noted during this period is
the natural variability eof the climate &
no significant change appears to haye
occurred in the cycle of seasons.

(b) and (c). Do not arise.

Development of Rural Economy

2337. SHRI ANANTA PRASAD
SETHI : Will the Minister of PLAN-
NING be pleased to state :

(a) whether rural economy has  been
assigned a major ro'e in the Government’s
strategy to combat unemployment during
the Seventh Plan period ; and

{b) if so, whether Government propose
to generate production employment by
incréasing the availability of irrigation
facilities by extending the new agricuyl-
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tural -technblogies to
regions like Orissa in favour of small
farmers ? '

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM) : (a) Yes, Sir. )

(b) The Central ¢iement in the deve-
lopment strategy of the Seventh Plan is
generation of productive emplioyment. In
the field of agriculture this objective is
proposed to be achieved through increase
in cropping intensity made possible by
increased availuqility of irrigation facili-
ties and extension of new agricultural
techno'ogies to low productivity regions
and to small farmers.

The Seventh Plan aims at-extending the
Green Revolution to low productivity
areas through its emphasis on raising
productivity of major ciops in rainfed
and diyland farming and of rice in the
Fastern region. These steps are expected
to lead to faster growth in agricultusal
output in low productivity regions inclu-
ding‘Orissa. In keeping with  this
approach, VII Plan envisages that a
substantial part of the :additional pro-
duction would come from small and
marginal farmers and from rainfed and
dryland areas. The Plan also envisages
the continuance and expansion of anti-
poverty programme in the Rural areas
like Integrated Rural Development Pro-
gramme (IRDP), National Rural Employ-
ment Programme (NREP) and Rural
. Landless Employment Guaraniee Pro-
gramme (RLEGP).

The bulk of the growth in employment
potential in the Seventh Plan is in the
.agriculture sector, and within the sector,
in subsidiary activities other than crop
production. The annual growth rate of
employment potential in this sector is 3.5
per cent which_is significant'y higher than
the growth rate of the rural labour
force which is expected to be around 2
per cent. Thus, the Seventh Plan would
provide fuller employment ip rural
proas.
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Area Covered by Social Forestry in
Andbra Pradesh

2338. SHRI MANIK REDDY : Win
the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) the area covered by Social forestry
in Andhra Pradesh ;

(b) whether there is any proposal
to develop social forestry in Andhra
Pradesh ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a) In
general, Social Forestry covers the entire
state of Andhra Pradesh. The Andhra

Pradesh Social Forestry Project covers
the following districts :—

1. Adilabad

2. Anantapur

3. Chittoor

4. Cuddapah

5. East Godavari
6. Guntur

7. Karimnagar

8. Khammam

9. Krishna
10. Kurnool
11. Medak

12. Nalgonda
13. Mehboobnagar
14. Nellore

'15. Nizamabad
16. Prakasam
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"17. Rangareddy
.48, Srikaku-lam
l:. Visakhapatnam
20. Vizianagaram
- 21. Warangal
(b) Yes, Sir.

(c) In addition to the existing schemes
such as rural fuelwood plantations,
coastal plantations. rehubilitation  of
degraded forests and farm forestry, it is

proposed to deve' op a people’s movement
for afforestation through decent:ialised
people’s nurseries, grant of tree pattas,
tree growers’ cooperatives, voluntary
organisations etc.

The details of the Action Plan drawn
up by the National Wastelands Develop-
ment Board are given in the Stutement
below. The following are high.ighted :—

() Promotion of tree growers’ co-
operatives is being actively pur-
sued.

(i) The National Waslelands Deve-
lopment Board (NWDB) has
drawn up a Grant-in-aid scheme
for assisting Voluntary Organisa-
tions directly to promote affores-
tation.

(ili) Guidelines have been issued to the
States for grant of tree pattas.

(ivy A Guide for Monitoring and
- Evaluation of social forestry pro-
grammes has been circulated to
the State Governments,

Statement

ACTION PLAN FOR DEVELOPMENT
OF WASTELANDS

1. Identification of Wastelands :

The State Governments/U.Ts. have
been requested to identify Wastelands in
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their territories, whether they be in forest
Area, revenue/common lands or degraded
farmlapds. ' ' '

2. Peopile's Involvement :

This will be ensured by the following
measures :

(@) Decentralised Nurseries : People's
Nurseries i.e. kisans, schools,
women, youth groups, voluntary
agencies, etc. will be motivated to
meet the increased demand for
seedlings.

(b) Farm Forestry : Farmers will be
motivated to take up tree farming
on - their marginal lands and
planting on their field bunds. A
rational seedling  distribution
policy should be evolved.

(c) Tiee Growers’ Cooperatives : Tree
Growers’ "cooperatives should be
organised with the involvement of
farmers in raising and distribution
of seedlings and in tree planta-
tions.

(d) Voluntary Agencies : The Grass
root agencies, Mahila Mandals
Youth groups would also be
motivated in nursery raising and
tree plantations.

(¢) Tree Pattas : Strips of land along
roads, rail, canals, etc. and other
degraded land should be given to
the rural poor, with usufruct
rights on the trees planted by
them on such lands. .

. 3. Nodal Agency :

The State/U.T. Governments have been
requested to identify a single nodal agency
for ensuring an integrated approach for
the implementation of the programme
which is being ecxecuted by different
agencies, official and otherwise.

4. Seed:

The States/UTs have been requested to
extend. the scope of operation of. _the
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éx‘isﬁns ‘State Seed Corporalions to in-
chidé the production and supply of fodder,
grass and legume seeds to farmers on
commercial basis. 4

S. Leasiog of Lands :

The State/UT Governments have been
requested to prepare guidelines for leasing
of -wastelaods for afforestation to the rural
poor. ‘

6. Forest based industries must be en-
couraged to afforest wastelands to pro-
duce the raw material needed by them.
Industries must also be enthused to raise
trée cover on wastelands with a view to
provide employment to the rural poor as
- well as to enable them to grow trees on a
remunerative basis. The State Govern-
ments have been requested to draw up
guidelines for the lease of wastelands to
Industries in this behalf.

7. Urbaa Fuelwood and Green Belts :

The States/UTs have been requested to
ensure that town and cities have green
belts of fuelwood and fodder plantations
to cater to the urban fuelwood and fodder
needs.

8. Degraded Forest Areas :

States have been requested to identify
degraded forests lands and to reforest
them.

9, TForest Development Corporations ;

The Forest Development Corporations
should obtain wastelands on lease from
the Governments for raising fuelwood and
fodder plantations.

10. Government Departments :

Government Departments, public sector -

undertakings and other bodies/institutions
having substantial areas of unutilised
lands must bring such land under tree
cover.

11. Media and Communicstion :
" A Masgive publicity campaign through
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tho traditional media of folk art and cul-
ture, radio, television and other audio-
visual aids should be undertaken to create
awareness among the masses.

12, Mounitoring & Evaluation :

The State/U.T. Government should
evolve appropriate monitoring and evalua-
tion mechunisms to ensure qualitative
implementation of the programme.

(ZTranslation)
Samman Pension to Freedom Fighters in U.P.

2339, SHRI ZAINUL BASHER : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of freedom fighters in
Uttar Pradesh, dlstnct-wm, whose cases
for granting Samman Pension are under
consideration ; and

(b) the time by which a decision will be
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P,
CHIDAMBARAM) : (a) 136 applications
(from Uttar Pradesh) for pension where
sufferings are in connection with Arya
Samaj are pending finalisation, District-

wise break up of these cases is given in
the Statement beiow.

(b) These cases will be finalised on
recelpt of the recommendations of the

Screening Committee set up for finalising
these cases.

Statement
S. No. _Nauie of the Number of
District Cases
1 2 . 3
1. Agra 1
2. Aligarh T 10.
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v 2 3 1 2 A
3. Allahabad 2 29. Murddabad 1
i, Almora 1 30. Muizaffar Nagar 16
5. Babraich 1 31. Nainital | 1
6; Balliah 1 32. Pauri-Garhwal 3
7. Pandd 2 33. Sabaranpur 19
8. Bareilly 3 34. Sitapur | 1
. 2
9. Basti 1 35. Sultanpur
. 36. V. ‘
10. Bijnour 3 aranasi 3
1. Bulandsahar 1 TOTAL 136
12. Deoria 1
: (English)
13. Dehradun 7 o
Technological Mission
14. Etah 2 , .
. 2340. DR. B.L. SHAILESH : Wil
. '15. Etawah 2 the PRIME MINISTER be pleased to
_ : state :
16. Faizabad 2
(a) number of National Technology
17. Garhwal 1 Missions which have been identified by his
Ministry for unplementat:on of pmJects
18. Ghaziabad 4 aimed at improving the life of the rural
. poor, protection from dlseases setting up
19. Ghazipur 14 of weather forecasting centres and deve-
lopment of agro-meteorological services ;
20. Gonda 4 o
o . (b) if so, the particulars of these
21. Gorakhpur 5 missions and the broad outlines of the
| projects to be undertaken by them ;
22. Hardol 1
(c) whether any projects will be under:
23. Jalaun 1 taken in Easterp U.P. particularly the
provision of drinklnx water, removal of
24. Kanpur 3 illiteracy, mass immunisation and better
communication ; and
25. Lucknow 2 o o
o (d) if so, the broad outlines thereof ?
26. Mainpuri 5 .
THE MINISTER OF STATE IN THE
27. Méthura 2 MINISTRY OF SCIENCE AND TECH-
R . NOLOGY AND MINISTER OF STATE
28. Meerut 14 .

IN THE DEPARTMENTS OF OCEAN
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DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN):(a) 80 far §
Technology Missions and 8 *‘Science &
Technology Projects’ to be implemented
in mission mode huve been -approved
which are expected to contribute to im-
provement in living standards, providing
better protection to children against
certain diseases and also for improved
weather forecasting and agrometeorulogl-
cal services.

(b) The 5 Technology Missions arc as
follows :

(i) Vaccination and Immunisation of
vulnerable population, specially
children.

(ii) Edible oil, seeds—intensive culti-
vation and oil manufacture.

(iii) Better communications.

(iv) Drinking water in every village
and water management,

(v) Eradication of illiteracy.

~The 8 “‘Science and Technology

Projects™ are as follows : 8

(i) Development of Immunodizgno-
stics.

(ii) Immunological
fertility controt.

approaches for

(i) ‘Integrated vector control of mala-
" ria, filaria and other vector borne
diseases.

‘(iv) Control of Iodine deficiency dis-
nrders in U.P.

(v) National Medium Range Weather
Forecasting Centre—setting up of
and development of agrometeoro-

.. logical services,

l(."i) Embryo transfer in cattle and
. buffaloes. . - . .
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(vh) Bstablishmeat of pilot plaat for
" amorphous silicon solar cell and
modules—1 MW capacity.

(viii) Operationalisation of National
Natural Resource Management
System (NNRMS) and Natural
Resources Data Management
System (NRDMS).

(c) and (d). The benefits of these tech-
nology missions and projects would flow
to all parts of the country. A pilot pro-
ject for drinking water is planned to be
implemented in Mirzapur District of
Eastern Uttar Pradesh.

Electronic Industry in Jammu & Kashmir

2341. PROF. SAIFUDDIN SOZ : Will
the PRIME MINISTER be pleased to
state :

(a) whethér the State of Jammu and
Kashmir has an ideal location for scttlng
up of electronics industries ;

(b) whether Jammu and Kashmir
State’s share in the field of setting up of
electronics industry has been inadequate ;
and

(c) if so, whether Governmert would
consider Jammu and Kashmir State on
priority basis for deveIOpmcnt of Electro-
nics industries ?

'I‘HE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE. (SHRI
(a) Apart from
environmental factors for location of an
electronics industry, factors to be consi-
dered are proximity of the markets, easy
availability of inputs, stable power,
skilled labour and necessary scientific &
technical manpower.

(b) Yes Sir. The share of J & K State
was 0.2% of the total electromcs produc-
tion in India.
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© In the matter of setting * up electro-

‘nic units and providinu facilities, Govern-

ment's policy is uniform for all States,
including Jammu and Kashmir. As a
general policy,  State Goverments
endeavour to create. climate conducive to
seitipg - up industries, Depastment of
Electronics gives necessary guidance when-
ever required. With a view to encourage
more electronic industries in Hill Districts,
it has also been decided that the maximum
ceiling of Central Investment subsidy
would be raised from Rs. 25 lakhs to Rs.
50 lakhs in case of electronic industries
set up in °‘Special Region Districts’ in
Category °‘A’.  Certain facilities set up
in J&K State . include : Electronics Test &
Development Centre and Centre for
Electionics Design &  Technology,
Srinagar.

Permission to bring Foreign Spouses
into Indla

2342. SHRI N. DENNIS : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether Indians, both female and
male, marrying foreigners outside India,
are allowed to bring their wives or hus-
bands to this country ; and

(b) if so, details thereof and the steps
taken to keep a watch over such spouses ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) Foreign spouses
of Indian nationals can enter India after
obt..ining proper visa from the concerned
1ndian Mission abroad, as per the proce-
dure laid down.

(b) A watch is kept on the activities of
all foreigners in India in national interest.

Establishment of Hydro Dynamic Test
Facllity Centre at Visakbapatnam (A.P.)

2343. SHRI C. SAMBU :

KARTIK A ‘2s; 1908 (S4K4)
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Minister of DEPENCE be pleased to
state :

(a) whether there is any proposal to
establish a Hydro Dynamic Test Facility
Centre at  Visakhapatnam, Andbra
Pradesh ; ‘

(b) if so, the details of the proposal
and the amount earmarked for that pur-
pose ; and '

(c) the amount allocated for the Naval
Scientific Technological  Laboratory
(NSTL) during Seventh Plan period ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) Yes, Sir.

(b) A High Speed Towing Tank is
being set up at NSTL, Visakhapatnam at
an estimated cost of Rs. 958.3 lakhs with
equipment, instrument and
supporting workshop facilities.

(c) Laboratory-wise allocation can not
be disclosed in the public interest,

Bottlenecks in Research Laboratories

2344, SHRI SANAT KUMAR
MANDAL : Will the PRIME MINISTER
be pleased to state :

(a) whether a number of CSIR labora-
tories have failed to achieve the purpose
for which they were set up ;

(b) if so, details thereof ;

(c) whether ‘at present there is no
scientific system either in recruitment or
in assessment of promotion in the CSIR
laboratories ; and

(d) if so, the steps being taken to make
the CSIR Laboratorigs more research-

¢ oriented ?
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MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN

DBVELOPMENT ATOMIC ENERQY, -

ELECTRONJCS AND SPACE (SHRI
(K.R. NARAYANAN) : (a) No, Sir.

~ fb) Does not arise.
{€) Ne, Sir.

(d) They are

oriented.

at present research-
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o

HRJ MULLAPPALLY RAMA-
cui DgAN’ M \bn the Mim.,erM
WELFARE be p)aa;cd to state :

(a) the total oontnhutnon by the Centre
to the state of Kerala ’for implementation
of fts ‘Social Welfare Programmes dﬁrh&n
the current yenr : and ‘

(b) the specnﬁc ncj:em enviaaged under
the social vsei are programmc* ’“ﬂu*
year 7’

THE DEPUTY MINJSTER IN THE
MINISTRY QF WELFARE (SHRIJ
GIRIDHAR GOMANGO) : (a) and (b).
Two statement—] & ]I are given below.

Statement—I

Allocation of Funds fo the State of Kerala for Implementatiop of Social Welfare
Programmes during the current year (1986-87)

(Rs. in lakhs)

Sl Socigl Welfare
No. lycmep

Amount

) Remarks
sanctioned ‘

1. Scholarships for disabled —
‘ persons 12.50

2. Assistance to Disabled
persons for purchase/

Amount sanctioned upjo
fitting of aids/appliances 1.00

M November, 1986

3. Assistance to organisa-
tions for the disabled
persons 2.4

4. Grants to voluntary orga-
nisations for maintenance
and grants to Schools of
Social Work _ 0.25

Amo) sanctioned upfo
31 Ocu?gber 1986 * bRt

5. Welfare of Children in
neoed of Care and Pro-
tection (Children’s
Homes) :

Amount sanctioned upto

—
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Statement—II

Schemes envisaged under M? Sacial

10.

Il

12.

13.

14,

15.

16.

17,

Welfare Programme for this year
(1986-87) '

Development of National Institutes,

Scholarships and Special allowances
to handicapped students.

Research on Technical Aids.

Aids and Appliances for the Physi-
cally Handicapped.

Assistance to Voluntary Organisa-
tions for Disabled Welfare.

schegaes—Pelrol/
National Awards

Miscel aneous
diesal subsidy,
etc.

District Rehabilitation Centres.

Bducation Work for Prohibition
and prevention of drug abuse.

National Institute of Social Defence
(NISO).

Innovative Action-cum-Research

Projects.

Maintenance grants and graats to
Schools of Social Work.

General grant-in-aid in the field of
social welfare. ’

Information and Mass Education.

Services for children in need of care
and protection.

Placement of handicapped through

Special Employmeént  Exchange
Special Cells in  Employment

Exchanges.

Prevention and control of juvenile
maladjustment.

Welfare of Prisoners.

KARTIKA 28,
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Seminar on Social Forestry

2346, SHRI MURLIDHAR MANE:
Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether a' national tree seminar on
‘Social Forestry’ was recently organi-
sedkat Bangalore ; and

(b) if so, the major recommendations
of the Seminar and the action taken by
Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a)

" A National Workshop on Monitoring and

Evaluation of Sociil Forestry Programme
was held at Bangalore from February 10
to 14, 1984.

(b) The workshop discussed the draft
“Operational Guide to Monitoring and
Evaluation of Social Forestry in India”
and made a number of suggestions on
operationalising Monitoring and evalua-
tion proformae and procedures.

The Guide has since beea finalised
after a series of subsequent consultations:
and a copy thereof sent (o all Siates/
Union Territories for implementing the
prescriptions contained therein.

Setting up of Ordnance Factory in
Andhra Pradesh

2347. SHRI 8. PALAKONDRA-
YUDU : Will the Minister of DEFENCE
be pleased to state :

(a) whether Government propose to
set up military vehicles factory/ordnance
factory at Bhakarapet, Cuddapah district
Andhra_Pradesh ; and ’

(b) if so, the details of the |roposal
and the action taken by Union Govern-
ment thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE
MINISTRY "OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (a) and (b). There
is no such proposal under consideration.
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Separste Tndependént Recrutinient
Commisston for armed Forces

2348 SHRI HAFIZ MOHD. SIDDIQ :
Will the Minister of DEFENCE be
pleased to state ©

(a) whether there is any proposal to
create a separate independent recrui\met?t
comfoission - for Army, Navy and Air
Force Jawans like the recru tment boards
for non-gazetted civilian employees and
bank employees ; and

(b) if not, reasons thereof and qow
Government propose to have a fair, just
and cqiiltable recruitment in the services ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT 1IN
THE MINISTRY OF DEFENCE {SHRI
ARUN SINGH) : (a) No, Sir.

(b) The preseat system pf recruitment
directly by the three Sei vices, .has been
found to be fair, just and equitable and
has effect vely met the requirements of the
Services. The policy as well us the prou-
cedures are regularly reviewed.

Telecasting of attempt on the Life of
PM by British Television

2349. SHRIMATI PRABHAWATI
GUPTA :

DR. G.S. RAJHANS :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the British Television on
2ad October, 1986 during afternoon tele-
cast a film giving brief account of the

apparent attempt 0a the life of Prime
};}nisler

(b) if so, how tbe British Television
televised the film ;

(c) whether the foreign agencies were
aware of the occurence of this incident in

pdvance ; and
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(@) if so, the reaction of the Govern- “
ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE 1IN THE
MINISTRY OF HOME AFFAIRS,
(SHRI P. CHIDAMBARAM) : (a) to {(d).
The function at Rajghat on 2nd October,
1986 was covered both by Indian and
foreign television. The alternoon telecast
in UK. simply showed photographs of the
Prime Minister.

Two Pakistani newspapers dated
2-10-86 mentioned about the rumours
circulating on 1-10-86 in Pakistan regar-
ding an assessination uttempt on the
Prime Minister. Action has been taken at
the appropriate level.

Ex-Gratia Payment to Persons killed in
Agitation in Assam

2350, SHR1 ABDUL HAMID : Wil
the Minister of HOME AFFAIRS be
p.eased to state : '

(a) whether there is any scheme under
which Union Government have agreed to
pay ex-gratia amouat of relief to the next
of kin of thote who were killed in Assam
agitation ;

(b) if so, the details thereof ;

{c) whether the Assam Government has
also made any proposal in this regard ;
and

(d) if so, the response of the Union
Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHHIDAMBARAM) : (a) to (d). During
the vear 1983-84, Central assistance at the
rate of Rs. 5,000 in each case had been
given to the State Government of Assam
towards ex-giatia payment to the next of
kin of those who had been killed during
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the course of the Assam agitation.
Recently, a proposal received from the
State Government  requesting for ex-
gratia payment at the rate of Rs. 50,000
to the next of kin of the ‘martyrs’ of the

agitation was considered and the Central

Government has agreed, in principle, to
enhance  the ex-gratia payment to
Rs. 20,000 uniformly in each case to the

next of kin of all those who were killed in

the course of the agitation. State Govern-
ment have been requested to send
necessary proposal for reimbursement
accordingly.

{Transiation]

Accident to Airforce Helicopter

2351. SHRI KALI PRASAD
PANDEY : Wil the Minister of
DEFENCE be pleased to state the names
of the deceased in helicopter No. 660
AIR OP which met with an accident in
the Western Sector on 15 September, 1986
and the amount of compensation paid to
the dependents of each dead person ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : The following pilots
and ground crew personnel lost their lives
in a helicopter accident on the 15th
September, 1986 in the Western Sector :

(i) Capt P Shyam Sunder—Pilot
(ii) Capt RS Sibbal—Co-Pilot

Gii) JWO  MS Prashar Inst/Fit

(Ground crew)

(iv) Sgt GS Teotia Eng/Fit (Ground
crew)

(v) Cpl DP  Sharma Radio/Fit
(Ground crew) :

2. Apart from payment of compen-
sation under Group Insurance Schemes,
the next-of-kin of the deceased are enti-
tled to an ex-gratia amount of Rs. 1 lakh,
' Death-cum-Retirement Gratuity, Family

KARTIKA 28, 1908 (54K A)
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Gratuity, Special Family Pension, and

Chiliren's Education Allowance, alang-

"with the graded relief thereon. The

parents of Capt RS Sibbal, who was
bachelor, are eligible for a »Dcpende‘nt'u
Pens:on, subject to their pecuniary condj.
tion. . Payments of these dues are qt
various stages of finalisation.

|English)
Policy on Drug Abuse

2352. DR. G. VIJAYARAMA RAQ :
DR. CHINTA MOHAN :

Will the Minister of WELFARE he
pleased to state :

(a) whether an integrated policy on
drug abuse has been mooted by a group
of specialists in a National Seminar
concluded recently in New Delhi;

(b) if so, details thereof and follow up
action taken in this regurd ; and '

(c) whether voluntary and non-Govern-
mental organisations would be fully
involved in the programmes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGQ) : (a) to (c).
The Goverqmem have, adopted an inte-
grated policy and approach to prevent the
spread of drug abuse anl to provide
treatment facilities to the drug addicts. A
Multi-dimensional, multi-media ‘appro.xch
has been adopted to fight the men:zce of
drug abuse with the help and involvement
of voluntary and non-govemrm;ntalqorzani.-
sations. The integrated appro.ach with full
involvement of voluntary organisations as
mooted by group of specialists is already
an accepted policy with Government.

Low Rainfall due to Deforestation

2353. SHRI HUSSAIN DALWAI :
Will the Minister of ENVIRONMENT

. AND FORESTS be pleased to state :

(a) the reasons of lowering of water-
shed. areas in various parts of the
country ;
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) wi:ethur one of the reasons is less
rainfall ;.

{c) if so, whether the downward trend
of rainfdll is on account of natural rea-
-gons or man-made cause of deforestation
of land ; and

(d) the preventive measures ptroposed
to be taken to prevent the mass scale
felling of trees ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI): (a)
While lowering of water table has been
observed, there is no lowering of water-
shed areas in the country ;

(b) and (c). There is no observed
downward trend in rainfall. The reasons
for variation in rainfall are not known.

(d) Measures proposed for preventing
mass scale felling of trees include :

~—Close scrutiny of projects involving
diversion of forest land before
apptoval is granted ;

—Conservation of biologically rich
areas by protecting them as National
Parks, Sanctuaries and Biosphere
Reserves ;

—Emphasis on alternative
sources to save fuel wood ;

energy

—Massive social forestry programme
to meet fuel and fodder require-
ments ;

—-Control on shifting cultivation ; and

—Afforestation of 5 million ha/yr. of
wasteland.

ﬁmlopmenf of means and Instruments
to Tap Seawavey for Generation of
Power

2354. SHRIMATI MADHUREE
SINGH : Will the PRIME MINISTER
be pleased to state :
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(a) *v'vhether‘ Government ate aware of
the tapping of seawaves as a source for .
gencrating power by the USSR and Japan
and many other countries ;

(b) if so, the detuils thereof ;

(c) whether the development of the
means and instruments to tap seawaves for

generaiion of power have been undertaken
In our country : and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE

(S§HRI K.R. NARAYANAN) : (a) Yes,
ir.

(b) According to the available infor-
mation, several countries, including USSR
and Japan, have made considerable efforts
in generating power by wave action in
their off-shore and in-shore areas on a
trial basis. Norway has developed a
proto-type wave power generating plant
using techniques of Oscillating  Water
Column (OWC).

(c) Yes, Sir.

(d) The Department of Ocean
Development has sponsored a project at
the Indian Institute of Technology
Madras, for power generation by waves’.
The Institute has completed laboratory
experiments for power gencration by
waves. A sea trial experiment will be
undertaken with a view to developing a
proto-type wave power plant. The Cal-
catta Port Trust is also having a project
for harnessing wave energy at the Sagar
island in West Bengal,

Licences to Andhra Pradesh Electronics
Development Corporation -

2355. SHRI V. SOBHANADREES-
WARA RAO: Will the PRIME
MINISTER be pleased to state ;
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(a) whether Andhra Pradesh Electronics -

Development Corporation has applied for
a licence to establish. a unit for manu-
facture of colour picture tubes ;

(b) whether licence and other sanctions
have already been granted to three other
parties while keeping pending APEDC
proposal ;

(c) if so, the reasons for the delay;
and

(d) the likely date by which APEDC

will be issued licence and other necessary
approvals to go ahead with the project ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE  AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI K.R. NARAYANAN): (a)
Andhra Pradesh Electronics Development
Corporation (APEDC) holds a letter of
intent for the manufacture of Colour
Picture Tubes. Subsequently in February,
1986 they submitied a composite proposal
for enhancement of their capacity and
approval of foreign collaboration (F.C.).

(b) Licences/approvals have been given
to three other parties.

(c) and (d). There has been no delay
on the part of Government in processing
the application. The tine taken has been
on account of the various issues involved.
A decision would be taken as soon as
these issues are resolved.

(Translation)

Projects of Maharashtra Pending
Clearance from Forest
Department

2356. SHRI VILAS MUTTEMWAR :
Will. the Minister of ENVIRON-
MENT AND FORESTS be pleased to
state : '
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() the nmes of the projects (irrigation
and other development projects) of
Vidarbh region of Maharashtra which are
held up for want of clearance from
Department of Forests ;

(b) the number of people of
Maharashtra likely to be benefited and
probable increase in agricultural pro-
duction by completion of these projects ;

(c) the reasons for which such clearance

was not given and by which time it will
be accorded ; and

(.d) the efforts made by his Ministry
which may enable early completion of
these pending irrigation projects and help

in development of foresis ?
!

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS. (SHRI1 Z.R. ANSARI) : (a)
Only one case, namely, diversion of
forest lands for laying of 66 KV Allapalli-
Etapalli Transmission line in Chandrapur
district is pending with the Ministry of
Environment & Forests. However, another
11 cases which are given in the Statement
below are being treated as closed on
account of non-submission of essential
information by the State Government.

(b) These figures have not been indi-
cated in the proposals received from the
State Government except in one of the
closed cases, namely Wan Irrigation
Project, in which agricultural production
is estimated to increase by 52887 metric
_tonnes per year.

(c) Final decision could not be taken
due to the non furnishing of essential
information, by the State Government.

(d) The Ministry of Environment and
Forests have .issued repeated and detailed
guidelines in regard to adequate formula-
tion of proposals for diversion of forest
lands.
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S. No. Dist}ict

Description

11 KV Sirpur-Padampur Transmission line.

11 KV Chipta-Missipirri Transmission line.
11 KV Bartola-Tirkhari Transmission line.

Bawaunthadi Irrigation Project.

Labhansarad Nalla Project.

11 KV Jethohaoda—Lendjob

,Wkdn« Jnmcn

1. —Bhandara
2. Bbandata
3. Yavatmal Deogaon Tank Project.
4. Bhandara
5. Bhandara
6. Chandrapur
7. Yavatmal 400 KV Chandrapur—Parli
Transmission line.
8. Bhandara
Tiansmission line.
9. Bhandara Kalisarar Irrigation Project.
10. Akola Wan Irrigation Project.
Euldhana
and
Amaravati

11. Buldhana

Mun Irrigation Project.

Stoppage of Overseas Scholarship to
Scheduled Caste/Scheduled Tribe Students

2357. SHRI BANWARI LAL BAIRWA!

Will the Minister of WELFARE be
pleased to state :

(a) whether Government have disconti-
nued the National Overseas Scholarship
Scheme for Scheduled  Caste/Tribe

. students ; and

(b) if not, the reasons for not adverti-
sing the scholarship so far this year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF  WELFARE (SHRI
GIRIDHAR GOMANGO) : (8) No, Sir.

(b) The advertisement will appear in
due course.

Decline in Export of Electronics Goods

2358. PROF. RAMKRISHNA MORE:
Will the PRIME MINISTER be plased
to state.:

(a) whether exports of country’s
electronics goods during 1985-86 have
declined as compared to the exports during
the year 1984-85 ;

(b) if so, the percentage of decline  in
the export .of -electronics goods with value
in foreign exchange during 1985-86 und
show the deciing in jts exports relate to
the output in 1985-86; and

(c) the major factors identified for the
decline in the export of electronics goods,
stating the measures taken by Government
to step up exports ?
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERQGY,
ELECTRONICS AND SPACE. (SHRI
K.R. NARAYANAN) : (a) The export
during 1985 was marginally less than that
during 1984. This does not however
indicate a trend.

(b) The percentage of decline works out
to be 2.5%. The value of exports during
1985 was worth Rs. 154.50 crores com-
pared to a production during that year of
Rs. 2660 crores. ‘

(c) The main reason for the reduction
in export during 1985 was the reduction
in export from SEEPZ which accounts
for bulk of the exports. This was due to
disturbed industrial relations in a major
unit,

A number of policy measures have been
adopted to promote growth of electronics
at near-international prices. It is expected
that electronic export will also keep pace
with the growth in total production. Fur-
ther it is proposed to ident:fy thrust pro-
ducts and idemify companies with export
potential and have a continuous inter.c-
tion with a view to solve their general

KARTIKA 28, 1908 (SAKA)

and specific problems. Governmeit is also

"framing a new policy to promote soft-
ware export,
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Atrocities on Scheduled Castes/Tribes

' 2359, SHRI H.B. PATIL :

SHRI SRIBALLAV
PANIGRAHI :

Will the Minister of WELFARE be
pleased to state :

(a) whether Union Government have
collected information regarding the num-
ber of cases of atrocities on Scheduled
Castes and Scheduled Tribes for the
current year upto end of September,
1986 ;

(b) if so, the details thereof, State-
wise ; and

(c) the reaction of Union Goveran-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) ; (a) and (b).
A statement is given below,

(¢) To put an end to this problem, the
Government of India have conveyed com-
prehensive guidelines containing precaut-
lonary, preventive punitive, and rehabilita -
tive measures from time to time for
effectively dealing with the crimes against
Scheduled Castes/Scheduled Tribes,

Statement

The total number of cases of atrocities committed on Scheduled Castes and Scheduled
Tribes during 1986.

S. No. Name of State/U.T. No. of cases reported in 1986

Scheduled Castes Scheduled Tribes
1 2 3 4
1. Andhra Pradesh 97 (July) 19 (June)

2. Assam
3. Bihar
4. Gujarat

Not available
388 (March)
391 (August)

Not available
48 (March)
106 (August)
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1 2 3 4

5. Haryana 64 (September) Nil

6. Himachal Pradesh 34 (September) ‘ “Nil

(August, 86 not
reported)

7. Jammu and Kashmir 4 (August) Nil

8. Karnataka 126 (July) Nil (July)

9. Kera!a 205 (June) 33 (May)
10. Madhya Pradesh 2676 (July) 1827 (July)
11. Maharashtra 209 (June) 118 (June)
12. Manipur Nil 14 (August)
13. Meghalaya Nil Nil (July)
14. Nagaland Nil Nil (July)
15. Orissa ° 118 (July) 31 (June)
16. Punjéb 10 (August) Nil
17. Rajsthan 1006 (August) 282 (September)
18 Tamil Nadu 516 (August) 2 (August)
19. Tripura Nil (August) Nil (July)
20. Uttar Pradesh 3117 (August) Nil (September)
21. West Bengal 5 (July) 12 (July)

Unlon Territories

1. Andaman & Nicobar Nil Nil (August)

2. Arunachal Pradesh Nil 4 (July)

3. Dadra & Nagar Haveli Nil Nil (septemberj
4. Goa, Daman & Diu Nil (September) Nil (September)

5. Delhi Nil (August) —_—

6. Lakshadweep Nil Nil (September)

7. Mizoram Nil 4 (July)

8. Pondicherry 4“ (September) —

Total 8970 2500

Note :

The month indicated in bracket shows the data received upto that month,
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Pollution in Rivers of Kerala

12360,  SHRI K. KUNJAMBU :

SHRI V. S. VIJAYA-
’ RAGHAVAN :

Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to
state ©

(a) the names of rivers in Kerala which
are facing pollution ;

(b) the level of pollution existing in
each river ; and

(3] what‘ steps have bcen. taken to
remove pollution from these rivers ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARID): (a)
and (b). The rivers in Kerala which are

facing pollution include :
—Muvattupuzha ;

—Chaliyar :

—Periyar ;

—Ka'lada ; and

—Chalakudy.

The levels of pollution in stretches of
these rivers are beyond the prescribed

limit of § miligrammes per litre in terms
of Biochemical Oxygen Demand ;

(c) The steps taken include :

(1) Monitoring stations have been set
up to monitor water quality in

the rivers ;

(2) Zoning and classification of rivers
for their designated best use has
been done ;

(3) Industrics have been direc.tcd to
jnstal poliution control devices }

(4) Effluent standards have been pre-
sgribed for major polluting}units 3

28, 1908 (SAKA)
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(5) Fiscal incentives are provided to
industries for installing pollution
control devices ; and

(6) Legal action is taken against the
defaulting units.

Electronics Units in West Bengal

2361. SHRI SATYAGOPAL MISRA :
Will the PRIME MINISTER be pleased
to state :

(a) whether Government have taken
any decision to set up any centrally
sponsored Electronpics Units in West
Bengal during the Seventh Plan period ;

(b) if so, the details thereof ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI K.R. NARAYANAN): (a), (b)
and (c). As per the approved Seventh
Plan of the Department of Electronics,
there is no proposal to set up new elec.
tronics unit in West Bengal.

Government encourages the setting up
of electronics industries throughout the
country in any permissible area. The
State Government endeavours to creat
conditions conducive for setting up such
industries. Department of FElectronics
gives necessary guidance.

'Minorities Commission Report on
Communal Violence

2362. SHR1 MOHD. MAHFOOZ ALT
KHAN : Will the Minister of WEL-
FARE be pleased to gtate :

(a) whether Central Minorities Com-
mission h~s submitted its reports ;

(b) if so, what are the salient features
of the findings and the recommendations
of the Commission ; and
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(c) the decision of Government‘ there-
to ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR "GOMANGO) : () to (©).
Central Minorities Commission has so far
submitted six Annual Reports. The first
four Annual Reports have already been
laid before the Lok Sabha along with the
Action Taken Memoranda indicating the
recommendations and the action taken
thereon, Fifth and Sixth Annual Reports

of the Minorities Commission are under .

examination of the Government and will
be laid on the table of the House after
completion of examination.

Seminar on Wasteland Development

2363. KUMARI PUSHPA DEVI :

SHRI KAILASH CHAND
YADAYV :

SHRI HARI KRISHNA
SHASTRI :

DR. KRUPASINDHU BHOT :
SHRI PIYUS TIRAKY :

will the Minister of ENVIRON-
MENT AND FORESTS be pleased to

state :

(a) whether a National Seminar on
Wastelands Development  was held in
Delhi between 16th-—!8th Qctober, 1986 ;

(b) if so, the main sugestions/recom-
mendations made at the Seminar ;

(c) the reaction of Government thereon;
and

(d) whether Government are consi-
dering suitable action on the recom-

mendations/suggestions made at the Seminar?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARID : (a)
Yes, Sir. '

(b) The main suggestions/recommen-
dations made at (he Seminar relate to
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(i) identification, definition, classification
and distribution of wastelands ; (ii) map-
ping ; (iii) reclamation of wastelands for
agriculture and afforestation ; (iv) water
conservation and irrigation management ;
(v) environmental protection and energy ;
(vi) economics of wastelands development;
and (vii) people’s participation and
awareness—raising.

(c) and (d). Most of the  recommen-
dations nre in conformity with the thinking
of the Government on the subject and
action on many of them has already been
initiated.

Pending Pension cases of freedom
Fighters In Kerala

2364. PROF. P.J. KURIEN : Will the
Minister of HOME AFFAIRS be pleased
1o state ¢

(a) the district-wise figure of freedom
fighters in Kerala who are yet to get
freedom fighters pension ;

(b) the reasons for not sanctioning
these cases ; and

(c) whether the . Government would
review all rejected cases and grant pension
10 all the remaining freedom fighters ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
P. CHIDAMBARAM): (a) A Special
Clearance Drive was launched during
July-August, 1986 when all the pending
pension cases received in time were dis-
posed of on the basis of evidence
produced by the appiicants, without
waiting for State Government’s verifi-
cation reports, except these having some
special features. As on 3Ist October
1986, 34 cases from Kerala were pendin&
final decision. Their district-wisec break-up
is as follows :
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“ [

‘vName of District No. of cases
‘ ' pending
1. Ernakulam 3
2 Malappuram 5
3. Cuapnanore 6
4. Alleppey 2
s. Tichur 2
6. Kozhikode 2
7. Quilon 5
8. Trivandium 2
9, Palghat 1

10, Idukki 2

(b) These cases are pending for want
of some clarifications sought from the
State Government/applicants.

(c) Rejected cases are being reviewed
as and when some additional acceptable
evidence about the suffering of an appli-
cimt is received from him or when the
State Government specifically recommends

any case.

Premature Retirement Sought by IAS/
1PS Officers

2365. SHRI SOMNATH RATH : Will
the PRIME MINISTER be pleased to
state :

(a) whether the number of IAS and
IPS officials taking premature retirement
is increasing ;

" (b) Steps taken to ensure that service
conditions are bettered and promotion
avenues increased to prevent such retire-
ments ;

(¢) whether more officers are reticing
after the new reforms which involved
actual change of service conditions mid-

stream ; and

(d) the steps being taken in this

regard 1
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THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHR1
BIREN SINGH ENGTI) : (a) No, Sir.

{b) Does not arise.

(c) No, Sir. The rules relating to volun-
tary retirement from service under the
All India Services (DCRB) Rules, 1958
have not been revised recently nor have
the other service conditions been changed
for officers seeking premature ietirement.

(d) Does not arise.

Forcible Castration of Boys and Young
Men

2366. SHRI SRIHARI RAO : Will the
Minister of HOME AFFAIRS be pieased
to state :

(a) whether Government have seen a
news item appearing in the Indian Express
dated the 13 October, 1986 that hundreds
of boys and young men are forcibly
castrated every year in the country to
become members of the eunuches empire ;

(b) if so, whether Government have
made any investigations in the matter;
and

(c) the action taken by Government to
curb such activities ?

THE MINISTER OF HOME
AFFAIRS (S. BUTA SINGH) : (a) Yes,
Sir. .

(b) and (¢). ‘Public Order’ and ‘Police’
are State Subjects. lnvestigations of the
cases referred to concern State Govern-
ments/U.T. Administrations.

Smuggling of Ivory in Kerala and Tamil
Nada

2367. SHRI V.S. KRISHNA IYER:
Will  the Minister of ENVIRON-
MENT AND FORESTS be pleased to
state .

(a) number of tuskers killed by
poachers for smuggling of ivory in the
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forests of Kerala and Tami} Nadu during
1985 and till the end of September, 1986 5
and

(b) the action taken to bust the gangs
of clandestine ivory traders ?

THE MINISTER OF STATE IN THE
MENISTR‘{ OF ENVIRONMENT AND
FORESTS - (SHRI ZR. ANSARD) : (8)
Number of tuskers reported to have been
killed by ppoachers in the forests of
Kerala and Tamil Nudu are as follows :

(i) Kerala 1985-86 ~— 3
1986-87 ~ 5
(ii) Tamit Nadu 1985.86 — 21
1986-87 — §

(b) A statement is given below.

Statement

The following steps have been take{l to
gtop illegsl elephant killing aod ivory

poachinz :

Q) Coordination between the Chief
wildlife Wardens of Karnataka,
Kerala and Tamil Nadu @s being
organised by regular mectings and
exchange of information on moye-
ment of eclephants and poaching
incidents.

@ii) Such coordination has also been
arranged between the middle and
fower level officials of these
states.

(iii) Police forces of concerned states
are extending help and coopesa-
tion to controls the poaching
problem.

(v) The ecxisting staff engaged in
antipoaching activities are being
strengthened.  For this purpose
tribal trackess have been engaged.

{mprovement in the communi-

o caﬁon system with the help of
telephone and wireless network has
been arranged.
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(vi) Patrol Guards are being suitably
armed.

(vii) To assist the states in their efforts
to control poaching and illegal
trade in wildlife, a8 new centrally
sponsored  scheme has been
started. The scheme envisages
equal sharing of the non-recurring
cost beiween the Central and
State Goverpments.

(viii) The Central Wildlife Division is
being strengthened.

¢ix) The Wild Life (Protection)
Amendment Act, 1986 bas laid
down that dealers in imported
ivory for trade and manufactuse
will also require a licence. No
such licenses will be given for
Indian ivory.

Production/Import of Latest Radar
System -

2368. SHRI BALASAHEB VIKHE

PATIL ;. Will the Minister of DEFENCE
be pleased to state ;

(a) whether production of a new
sophisticated radar system recently design-
ed and developed by scientists of the
Defence Research and Development

Orgapisation to detect aircraft at very low
gltitude has started ;

(b) if not, when the production is likely
to commence ;

(¢) whether the latest radar system
would be perfectly suitable for use by the
IAF, Navy aod the Army and their pro-
duction would completely meet the
requirements of the Services or ihey
would still require import of simjlar
radar system from abroad ;

(d) whether the latest radar system
would be effective for the missiles strike
range ; and

(e) what is the price of a foreign make
similar radar system and what would be
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jts estimated cost when produced
indigenously ? \

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESE-
ARCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (2) Transfer of techno-
logy from the development agency to the
production agency has already taken
place. Activities leading towards pro-
duction arc being taken Uup by the
production agency. :

(b) Not app.icable.

(c) and (d). In national interest it is
not possible to answer this question regar-
ding the suitability of the system.

(e) It is difficult to give cost estimates
of an imported equivalent system as tl}ese
tactical systems are always custom design-
ed to meet specific requirements.

Launching of Indian Satellites

2369. SHRI RAM PYARE PANIKA :
will the PRIME MINISTER be pleased

to state :

(a) whether there is a prqgrarqme of
launching more Indian Satellites in the
pext (wo years and during the rest of the

Seventh Plan period ?

(b) whether launching stations are
being got ready in India ; and

(é) if not, what are the arrangements
being made with foreign countries for
launching the Indian satellities ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHR1
K.R. NARAYANAN) : (a)

1. During the Dpext (woO years ie.,
1987 and 1988, the launch of the
following satellites has been
planned ;
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(i) Two Streiched Rohini Satel*
lities (SROSS I and SROSS
II) through the develop-
mental flights of Augmented
Satellite Launch  Vehicle
(ASLV-DI and ASLV-D2)
to be launched from Sri-
harikota ;

(ii) One Indian Remote Secnsing
Satellite (IRS-1A) to be
launched from USSR
through a procured launcher;

(iii) One Indian National Saitel-
lite (INSAT-1C) to be
launched through a procured
launcher.

2. During the rest of the Seventh
plan period, the launch of the
following satellites has been
planned :

(i) Two Satellites, SROSS 1III
and SROSS IV through
ASLV operational flights
from Sriharikota ;

(ii) The second IRS Satellite
" (IRS—1B). through a pro-
cured launcher,

(iii) One INSAT Satellite (INSAT

—1D) to be launched from
abroad.

(b) and (¢). A National Rocket
Launching Range already exists in Sri-
harikota in Andhra Pradesh. Launch site
for launching ASLYV rockets and SROSS
satellite is already operational. Launch
site for launching PSLV Vehicles is expec-
ted to be ready in two years, well before
the scheduled launch of first PSLV in
1989-90. The approved perspective plan
for Space Research and Development
activities for the decade 1980-90 inciudes
establishment of a new satellite launch
range, if necessary, in cooperation with
other national agencies. Studies in regard
to the establishment of an additional
satellite launch range and its technical
characteristics are under way.
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* The Indian Sateliites which will be
launched from abroad are the Indian
Remote Sensing Satellites, IRS—IA and
JRS—1B as well as the INSAT—{C and
1D Satellites. The Indian Remote Sensing
Satellite (IRS—1A) will be jaunched by a
Soviet Launcher from a launch site in the
Sovict Union 'in  1987. The INSAT—IC
Satellite will be Jaunched by up Ariane
Launcher in eaily 1988. Options for the
other Jaunches are still under study.

Overcrowding in Prisons

2370. SHRIMATI KISHOR1 SINHA :
Will the Minister of HOME AFFAIRS be
pleased to state

(a) whethes there is overcrowdins ip
most of the prisons in the country ;

(b) wheihet this is because the facili-
ties needed have not kept pace with
\ncreasing pumber of prisoners ;

{c) whetber Government are aware that
overcrowdng generate psychological
conditions favourable to crimes ;

(d) if so, what steps have been taken to
reduce overcrowding and use penal action
as a means of psychological reform  of

prisoners ;

(¢) whether there are guidelines from
the Union Goverament regarding prison
facilitics including the posting of psycho-
logists for jails ; and

(f) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER  OF STATE IN THE
MINISTKY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) to (f). The
Government 0f lodia arg awarc of ungatis-
factosy conditions on sccount of over-
crowding in some of the States and U.Ts.
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jails. ‘Prison’ being a State subject, it is
for the State Governments and |LT.
Administrations to take remedial action in
the matter. ' .

h;; :leomgr. tt{e' Government of Iadia
have prowd‘mx financial assistance to
the states for bringing about improvement
11: Jail  Administraton. A sum of
p:r'io:“o crores was given during the
pe 1979—-—84 woder the award of
’vemh Finance Commission. The prio
ity arcas chosen by the Finance Com-
Lz;:)s;:;x; rclngdl:o nutritioys diet, better
, medical care, jail amem‘tic;

8
gs ;\_'ater supply, sanitation and elccltl::
cca ion and creation of additional jail
Ca:acxt.y.‘ Under the Eighth Finance
N mmission award, funds amounting to
Sti.te :3‘(1!.“51; :ro:; will be provided 1o the

ates during  the period 1985—§9
L&;;smdg buildings for sub-jails, yo::;
forenlezs, .womcp prisoners, institutions

unalic prisonets aod  providiog

amenities in jails and housi i
P ousing units for

Natjonal Parks and Sanctuaries

'2371. SHRI CHINTAMANI JENA :
x,rl'lN : tj:e Minister of ENV!RON.
g ‘ .

MEN D FORESTS be pleased to

(a) the number of national

e nu parks
sanctuaries in the couniry as on a&i
1 Juauary, 1984, 1985 and 1986 ; and

(b) the extent of the area

covered b
these parks and sanoctuaries i .
ot e years 1 during the

THE MINISTER OF STAT
MINISTRY OF ENVIRONMIE;IJ‘II? ::g
FORESTS (SHRI Z.R. ANSARI): (
and (b). The number of nationpl ;)ar::
agd sanctuaries in the country as on 1st
Japuary, 1984, 1985 and 1986 and the
extent of area covered, is as foliows ;
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1984

National Parks 53
wildlife |
Sanctuaries 247 .
Total : 300
Area in 8g. kms 1,13,217

(Approx-)

KARTIKA 28, 1908 (54K4)
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1985 1986

Ar—

W
248‘ 253
o o
113,218 1,14,276.32

Production of Floppy Discs

2372. SHRI N. SOUNDARARAJAN :
Will the PRIME MINISTER be pleased

to state :

(a) whether with the increasing demand
for computers in the country, there {s a.lso
a demand for producing peripherals like
floppy discs fo; the computers ;

(b) if so, whethec Government are
encouraging private sector to put up units
to manufacture such components in the

country ; and

(c) how many such units have applied
for industrial licences and how many have

been granted ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC . ENERGY,
ELECTRONICS AND SPACE (SHRI]
K.R. NARAYANAN) : (a) Yes Sir.

(b) Yes Sir.

(c) Out of a total 30 applications for
the grant of industrial licence for the
manufacture of floppy diskettes, 16 parties
have been issued letters of intent. In the
casc of 3 units the letter of intent has
been converted to industrial licence, In
addition, subsequent to the delicensing of
the clectronic components industry 62

_intent/industrial licence for the

SIA registrations bave also beeq givenl in
this area.

For the manufacture of Flo i
' PPy Disk
Drive, 24 units have been granteq letter of

; Many-
facture, ‘Durmg the Calendar year (19¢6)
11 applications were received for the
manufacture of Floppy Disk Drive oyt of

which seven have been approved,
Forecast about Tidal Wayes

2373. SHRI P. PENCHALLIAL - v
. Wil)

the PRIME MINISTER b
atate : e pleased o

(a) whether there is any Proposal to ge¢
Up a permanent machinery to foreg tidal
waves and forewarn the people livip ;
coastal areas ; & in

(b) if so, the progress made ;
y e i
direction so far ; and " this

(©) the details of the scheme 7

THE MINISTER OF STATE IN T
MINISTRY OF SCIENCE AND TECH

I)EVELOPMENT, ATOMIC

ELECTRONICS AND SPACENE(]S{SE,I'
K. R. NARAYANAN) . @) to (©)
Already such a machinery ex:sts. Wh'l.
the normal tides ang their heights are olbc
served and predicted by Survey of lndjaﬂ
the likely heights of tidal waveg Ciused b’
any approaching cyclonijc Storm are prei’
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dicted by the India Meteorological Depart-

ment and warnings issued to all concerned
through Cyclone Warning Centres
established along east and west coasts of
the country.

Micro Level Planning for Rural Development

2374. DR. K. G. ADIYODI : Will the
Minister of PLANNING be pleased to
state the extent of structural, institutional
and aptitudinal changes made to usher in
micro level planning to further rural deve-
lopment efforts in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM) : It is envisaged to decen-
tral'se the planning process to the district
level on the lines suggested by the Working
Group on District Planning for the
Seventh Plan, The Working Group has
recommended a gradual step-by-step
approach towards the goal of decentralisa-
tion. Decentralisation is to be taken from
the State to the district level in the first
phase to be eventually extended further to
the block level. The Planning Commission
proposes to  play a promotional and
guiding role by :(—

(a) updating the natural resource in-
ventory data at the district level
through use of remotesensing tech-
niques ;

(b) continuing the existing scheme of
strenghthening the district planning
machinery during the Seventh
Plan period ;

(c) organishing training programmes

‘ in district planning by the Central
and the State Governments in
selected institutions ; and

(d) initiating a few pilot projec'ts
including action-based research in
defferent States in the country to
improve methodologies and pro-
cedures for decentralised district

planning.

The recommendations of the Working
Group have been sent to the State Govern-
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ments and others concerned for necessary
action.

Additional Allocation to Tripura

2375. SHRI BAJU BAN RIYAN : Wil

the Minister of PLANNING be pleased to
state :

(a) whether Government of Tripura
have submitted to the Planning Commi-
ssion a proposal for additional allocation
of Rs. 2675 lakhs for various development
projects on 1 October, 1986 ; and

(b) if s0, the steps taken in this res-
pect ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHR1
SUKH RAM) : (a) A proposal for addi-
tional requirement of Rs. 2135.12 lakhs
was handed over to the Deputy Chairman,
Planning Commission in a meeting held
at Agartala on 1st October, 1986,

(b) The Government of Tripura were
requested to send detailed proposals for
an appropriate  examination by the
Planning Commission.

Pension to Freedom Fighters of West
Bengal

2376. DR. PHULRENU GUHA : Will
the Minister of .HOME AFFAIRS be
pleased to state :

(a) whether applications of freedom
fighters of West Bengal were dealt dire-
ctly by the Ministry of 1{lome Affairs ;

(by if so, the number of cases sanc-
tioned ;

(c) the number of cases rejected ; and

(d) the number of cases pending ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) The cases



97 Written Answers

for freedom fighters pension are generlly

dealt with on the basis of claims pre-

ferred by the individuais which are duly
verified and recommended by the. State
Governments. Some cases in exceptional
circumstances are dealt with directly also.
A large number of applications were
pending disposal with the Central Govefn-
ment mainly for want of verification
reports from various , State Governments,

including West Benga, It was, therefore,
decided, recently, to deal directly and

finalise these cases on the basis of docu-
ments furnished by the individuals.

(b) Pension has been sanctioned in
16,196 cases so far.

(c) 59,314 cases have been rejected so
far.

(d) 60 cases are pending.
Deal for Hemlock Silicon Technology

2377. SHRI H.M. PATEL : Will the
PRIME MINISTER be Pleased to state :

(a) whether the Department of Elec-
tronics has offered the Hemlock
silicon technology to the R & D organi-
sations, Council for Industrial Research,
Bhabha Atomic Research and the Indian
Science Academy for further research {

(b} whether Government have paid
Rs. § crores to Hemlock for getting this
basic technology ;

(c) whether the technology evolved by
the Mettur Chemicals has been declared as

obsolete ; and

(d) if not, what was the necessity to
go in for Hemlock technology ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN) : (a) Department
of Electronics have informed National
Chemical Laboratory, Pune, National
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Physical Laboratory, Delhi, Bhabha
Atomic Research Centre, Bombay and
Indian Institute of Science, Bangalore
about the availability of certain documents
on technical know-how acquired from
M/s. Hemlock Semiconductor Corpora-
tion, USA for reference by them in their
R & D activity in the silicon area, within
the provisions of the Agreement with M/s.
Hemlock.

{(b) Government have so far pald a
sum of Rs. 2,93,12,500 (equivalent to US
$ 2,345,000) out of a total know-how fee
of US$ 6.7 million. This sum covers
Agreement being taken on record and
supply of process package.

(c) and (d). The Committee, set up by
the Department of Electronics, had asses-
sed the status of development efforts at
Mettur Chemicals in 1983 and recom-
mended for import of technology from
Hemlock, since the indigenous technology
at that time was not adequate for setting
up the large scale production plant for
polysilicon required for both photo-voltaic
cells and semiconductors devices. Sub-
sequently, at the time of taking the
decision to acquire Hemlock technology in
February, 1985 the status of development
efforts and the technology at Mettur
Chemicals was reassessed and it was
found that the technology was yet to be
established at production . level. The
Government decision in the muatter s
informed to Parliament on 14th March,
1985 is as follows :

*“The Government have taken the
decision to enter into an agree-
ment with the Hemlock Semi-
conductor Corperation, USA after
a careful assessment of the present
stage of the techno-economic
viability and cost effectiveness of
the indigenously developed
process. At the same time, the
Government will give the fullest
support to the effort for the
development of indigenous pro-
cess on a commercial scale, and
the investment decision in regard
to the National Silicon Facility
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will be taken only after evaluating
the results achieved by the pro-
duction unit of 25 TPA being set
up by the Mettur Chemicals®’.

Regularisation of Ad-Hoc Appointments
in Lakshadweep

2378. SHRI P.M. SAYEED : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the number of posts at present
held by persons appointed on ad-hoc
basis in Lakshadweep, Department-wise ;

(b) the time since when Ssuch ad-hoc
appointments coniinue to be gd-poc Ones ;
and

(c) the reasons for not taking any
action to regularies these appointments ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PURBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) to (c). Infor-
mation is being coilected and will be 1sid
on the Table of the House.

[Translation)
Wasteland Development Programme

2379. SHRI  VIRDHI CHANDER

JAIN :
DR. PHULRENU GUHA :

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) the State-wise details of the pro-
gress made in regard to the Wasteland

NOVEMBER 19, 1986
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development programme in the country ;

(b) the amount allocated to each state
under this programme ;

(c) the names of States where this pro-
gramme has achieved best results ;

(d) if so, whether there is any proposal
to give special incentives to States to
make the programme a success ; and

(e) if so, the desails there ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI): (a)
The Naticnal Wastelands Development
Board was created in June, 1985. The
details of afforestation in 1985-86 &
1986-87 (upto 30-9-86) are given in the
statement-1 below.

The Action plan approved by the
Nationul Land use and Wastelands Deve-
lopment Council are given in the state-
ment-11 below.

(b) The details of funds estimated to
be available for afforestation are given in
the statement-1II below. The State-wise
allocation under Rural Developmen
Programmes of poverty alleviation is on a
year-to-year basis. Some funds out of the
Drought Prone Areas ’rogramme, Desert
Development Programme, Soil Conser-
vation and similar programmes are also
available for afforestation. '

(c¢) No purposeful interstate compara-
tive evaluation of results is feusible, at
this stage of the programme.

(d) and (e). Does not arise.

Statement-1
Targets and Achievements under Afforestation

(seedlings planted in Lakh)

No. Name of State/U.T. Targets Achievements Taigets Achievements
1985-86 1985-86 1986-87 upto
September,
1986*
1 2 ) 3 4 5 ‘ 6
J.  Andhra Pradesh 2600 3156 3000 1653 81*_
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1 2 3 4 5 6
2. Assam 400 396 . 400 588.14
3. Bihar 1500 1523 2600 1825.00
4. Gujarat 2550 2497 1631 1686.00
5. Haryana 950 937 725 549.99
6. Himachal Pradesh 550 672 625 440.20
7. Jammu & Kashmir 350 467 522 217.09
8. Karnataka 2500 2546 2500 2156.76
9. Kerula 600 1166 1200 1362.20
10. Madhyu Pradesh 3500 3501 3700 3815.00
11. Maharashtra 2000 2165 2400 2113.22
12. Manipur 120 125 160 136.11
13, Meghalaya 130 131 150 158.00
14. Nagaland 180 269 350 358.89
15. Orissa 2142 1930 2400 1670. 55‘
16. Punjab 527 590 550 440.22
17. Rajasthan 820 958 1100 1202.15
18. Sikkim 82 82 110 94.34
19. Tamil Nadu 1100 1215 2400 520.90
20. Tripura 150 200 320 255.00
21. Uttar Pradesh 3250 3548 4500 3974.00
22, West Bengal 1100 1115 1400 1313.00
23. A & N Islands 95 95 120 55.00
24. Arunachal Pradesh 100 103 125 17.55
25. Chandigarh 2.90 1.52 3.40 3.45
26. Delhi 25 25 50 31.66
27. Dadra & Nagar Haveli 30 K} | 30 27.47
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1 2 3 4 5 6
.28, Goa, Daman & Diu 32 45 75 44,92
29, Lakshdweep 0.04 0.25 0.12 0.15
30, Mizoram 700 700 1128 128.00
31. Pondicherry 10 11 1L 1.39
Total 28095.94 34284.52 26840,16

30200.77

'Achievements are as per Ministry of Programme Implementation’s September, Report.

Statement-11
Action Plan for Development of Wasrelands

1. ldentification of Wastelunds :

The State Governments/U.Ts. haye
been requested to identify wastelands in
their territories, whether they be in forest
area, revenue/common lands or degraded
farm lands.

2. People’s Involvement :

This will be ensured by the following
measures :

(a) Decentralised Nurseries : People’s
Nurseries i.e. kisans, schools, women,

youth groups, voluntary agencies, etc. will

be motivated to meet the increased
demand for seedlings.

(b) Farm Forestry : Farmers will b.e
motivated to take up tree farming on their
marginal lands and planting on t.hel.r ﬁgld
bunds. A rational seedling distribution
policy should be evolved.

(c) Tree Growers’ Cooperatives : ’ljrce
Growers® cooperatives should be orgatpzf,ed
with the involvement of farmers in raising
and distribution of seedlings and in tree
plantations.

(d) Voluntary Agencies : The Grass
root agencies, Mahila Mandals, Youth
groups would also be motivated in
pursery raising and tree plantations.

(e) Tree Pattas : Strips of land along
roads, rail, canuls, etc. and other degra-
ded land should be given to the rural
poor, with usufruct rights on the trees
planted by them on such lands.

3. Nodal Agency :

The State/U.T. Governments have been
requested to identify single nodal agency
for ensuring an integrated approach for
the implementation of the programme
which is being executed by different
agencics, official and otherwise,

4, Seed :

The States/UTs have been requested to
extend the scope of operation of the
existing State Seed Corporations to
include the production and supply of

fodder, grass and legume seeds to farmers
on commercial basis,

5. Leasing of Lands :

The State/UT Governments have been
requested to prepare guidelines for leasing
of forest and non-forest wastelands for
afforestation to the rural poor.

6. Forest based industries must be
encouraged to afforest wastelands to pro-
duce the raw material needed by them.
Industries must also be enthused to raise
tree cover on wastelands with a view to
provide employment to the rural poor as
well as to enable them to grow trees on a
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remunerative basis. The State Governments
have been requested to draw up guidelines
for the lease of wastelands to industries in
this behalf.

7. Urban Fuelwood and Green Belts :

The States/UTs have been requested to
ensure that town and cities have green
belts of fuelwood and fodder plantations
to cater to the urban fuelwood and fodder
needs.

8. Degraded Forest Areas :

States have been requested to identify
degraded forests lands and to reforest
them with fuelwood and fodder species.

9. Forest Development Corporations :

The Forest Development Corporations
should obtain wastelands on lease fiom

KARTIKA 28, 1908 ($4K4)
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the Governments for raising fuelwood and
fodder plantations.

10. Government Departments ;

Government Departments, public sector
undertakings and other bodies/institutions
having substantial areas of unutilised lands
must bring such land under tree cover.

11, Media and Communication ;

A massive publicity campaign through
the traditional media of folk art and
culture, radio, television and other audio-
visual aids should be undertaken to create
awareness among the masses.

12. Monitoring & Evaluation :

The State/U.T. Governments should
evolve appropriate monitoring and evalua-
tion mechanisms to ensure qualitative
implementation of the programme.
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[Ea!glish]

Repairs of Roads and Pavement of Jabalpur
Cantonment Area

2380, SHRI AJAY MUSHRAN : Will
the Minister of DEFENCE be pleased to

state :

(a) whether Government are aware that
various roads and pavements of Jabalpur
Cantonment area are in very bad state ;

(b) if so, the amount demanded by the
Cantonment Board during the year
1985-86 and 1986-87 for the repairs and
the amount allocated to them for the pur-
pose during these years ;

(c) whether any special grant is propo-
sed to be given to the Cantonment Board
for this purpose during 1986-87 and
1987-88 ; and

(d) If so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) to (d). The condi-
tion of most of the roads and pavements
in Jabalpur Cantonment area is satisfac-
tory. The Board incurred an expenditure
of Rs. 4,07,996/- out of the ordinary
grants-in-aid and Rs. 5,43,328/- out of the
service charges on civic amenities, includ-
ing repair & maintenance of roads, during
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the year 1985-86. An amount of Rs.
1,00,000/- also has been incurred by
31.10.1986 during the current year out of
the service charges.

The Cantt. Board has not demanded
any special grants-in-aid during the year
1985-86 and 1986-87. No request for year
87-88 also has been received.

Per Capita Investment in UP., Bihar,
Orlssa

2381. SHRISATYENDRA NARAYAN
SINHA : Will the Minister of PLAN-
NING pleased to state :

(a) whether the per capita investment
in Eastern U.P., Bihar and Orissa was
below the national average during the
Sixth and Seventh Plans ;

(b) if so, the figures of per capita in-
vestment during the current and that last
plans in all States ; and

(c) the reasons for the lower figures in -
the eastern area ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM) : (a) to (¢). The figures of
per capita investment in U.P., Bihar and
Orissa under the State Plang and ‘All
States’ during the Sixth and Seventh Plan
periods are as follows :

(In Rupees)

Bihar Orissa U.P. All States“
Sixth Plan 404 572 5637 688
(1980-85)
Seventh Plan 642 919 832 1022
(1985-90) '

*For entire State. No separate figures for Eastern U.P.

Investment under the State Plans is
financed partly by Central assistance and
partly by States’ own resources. Central
asgistance is allocated to the States accord-

ing to the modified -Gadgil formula, which
is weighted ia favour of the States whose
per capita income is below the national
average like Bibar, Orissa and U.P, How.
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ever, disparities in per capita investment
among the States aris¢ due to several
factors, such as, mobilisation of State’s
own resources, population, etc.

Ordrance Factorles

2382. SHRI ANADI CHARAN DAS :
Will the Minister of DEFENCE be pleas-
ed to state :

(a) the targetted  production by
Ordnance factories fixed for the year
1986-87

(b) whether the scheme of workers’
participation in management has been
implemented in all the Divisions of
Defence Public Sector Units except in
H.A.L. Hyderabad ; and

(¢) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
PRODUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) The gross
production target for ail the ordnance
factories in value terms has been fixed for
the year 1986-87 at Rs. 1425 crores.

(b) and (c). The scheme of workers’
participation in management has been
successfully implemented in Bharat Earth
Movers Limited, Bharat Dynamics Limi-
ted, Mishra Dhatu Nigam and Goa Ship-
yard Limited. In Bharat Electronics
Limited five shop councils have been set
up in ‘the Ghaziabad unit and efforts are
being made to implement the scheme in
the other units by enlisting the coopera-
tion of the Unions. In Garden Reach
Shipbuilders and E£ngineers Limited the
active and wholehearted support of the
Union is being sought to successfully
jmplement the scheme which has already
been introduced. In Mazagaon Docks
Limited the scheme has not been imple-
mented so far and efforts are being made
to enlist the cooperation of the Unions.
in Hindustan Aeronautics Limited the
scheme has been implemented in all its
Divisions except the one at Hyderabad
where the agreement 0 implement the
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scheme has not so far been signed by the
employees’ Unions. ‘

[Transiation)

Protection of Wildlife Species

2383. SHRI MAHENDRA SINGH:
Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(8) the wild life species in the country
which are on the verge of extinction
according to the International Union for
Conservation of Nature and Natural
Resources and the Species Survival Com-
mission and the efforts being made by the
Government to protect them ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a)
Statement A & B are given below.

Statement-A

The following species of wildlife in
India are deemed to be in danger of
extinction according to the Red Data
Book published by the International
Union for Conservation of Nature and
Natural Resources (IUCN) with the heip
and advice of the Species Survival Com-
mission of the I.U.C.N. :

Endangered Mammals
1. Lion-tailed Macaque

2. Malabar large-spotted Civet
3. Asiatic lion

4. Tiger

5. Snow leopard

6. Indian wild Ass

7. Great Indian Rhinoceros

8. Swamp deer

9. Manipur brow-antlered deer
10. Hangul

11. Wild yak

12. Pygmy hog
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Endangered Birds

1. Cheer pheasant
2. Great Indian Bustard

Endangered Reptiles
1. River Terrapin

2. Green Turtle

. Esiuarine crocodile

Hawksbill turtle

3
4. Leatherback turtle
5
6. Gharial

7. Olive Ridley

Endangered Plants

Dendrobium puuciflorum

Diplomeris hirsuta

1.

2

3. Hubbardia h eptaneuron
4. Paphiopedilum druryi
5

Ulmus wallichiana

Statement-B

Main steps taken for wildlife conservation
in Iﬂdla

A number of initiatives have been taken
in recent years for wildlife conservation in
India. The impoitant measures are given
below :

(a) A comprehensive legisiation called
the Wild Life (Protection) Act, 1972 has
been incorporated to provide uniform
legisiation for the protection of wildlife in
the country. However, this Act is not
applicable to Jammu and Kashmir which
has a similar Act called the Jammu and
Kashmir Wildlife (Protection) Act, 1978.

(b) The Forest Conservation Act, 1980
checks the indiscriminate diversion to
non-forest use of forests land which are
the main habitat of wildlife in the country.

(c¢) A good network of protected areas -
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in the country has been expanded to
include 58 National Parks and 256 san-
ctuaries covering about 3 per cent of total
land area and about 12 per cent of the
forest area of the country.

(d) Speciual projects like Project Tiger
and Crocodile Project, has been launched
to save the endangered species and these
have proved successful.

(e) Trude and commeice as well as
import and export of wild animals, birds,
plants and their derivatives are strictly
controlled.

(f) Centrally sponsored schemes have
been launched to aid the development of
National Parks and sanctuaries (including
Tiger rescrves), and zoos to promote
conservation awareness captive breeding
and education. For contro! of poaching
of wild animals und captive breeding of
endangered species, new schemes under
the Seventh Plan, have been started. '

(g) A national level institute called the
wildlife Institute of India has been esta-
blished for providing training in wildlife
management, wildlife education and
research.

(h) India is a signatory to five impor-
tant inteinational and bilateral conven-
tions. They are the Coavention on
International Trade in Endangered
Species of Wild Fauna and Flora (CITES),
Wetlands, Whaling, Migratory Species
and with USSR on Migratory Birds.

(i) The National Wildlife Action Plan
has been adopted which provides the
framework of strategy as well as of pro-
grammes and projects, for wildlife conser-
vation in future. lts main components
are :

—Establishment of a representative
network of protected areas,

—Management of protected areas and
habitat restoration,

—Wildlife protection in multi-yse
arcas,
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—Rehabilitation of endangered and
threatened species,

—Captive breeding programme,
—Wildlife education and interpretation,
~—Research and monitoring,

—Domestic legislatiou and international
conventions,

~—National conservation strategy,

— Collaboration with voluntary bodies/
pon-governmental organisations.

While acion has been initiated on most
of the components of the Action Plan,
more notable steps taken are given
below :

—A survey of all National Parks and
sanctuaries and other areas deserving
protection status has been takén up
with a view to strengthen and
enlarge the network of protected
areas in the country. Guidelines for
the preparation of management plans
of wildlife reserves have been drawn
up and circulated to all the states
and Union territories.

—@QGuidelines have been developed for
eliciting people’s support for wildlife
conservation. These have also been
circulated to all the States and
Union territories,

—Review and revision of National
Forest Policy have been taken up to
incorporate substantial concerns for
wildlife conservation.

—Further amendments to the Wild
Life (Protection) Act, 1972 are under
examination.

~Captive breeding and rehabilitation
programmes have been launched.

—Model interpretation facilities are
being established in some national
parks and zoos.
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—Wildlife Institute of India has taken
up wildlife training and research
activities in the field of wildlife.

{English]

Special Programmes for the States on
International Boundaries

2384, SHRIMATI D.K. BHANDARI :
Will the Minister of PLANNING pleased
to state .

(a) whether Government have decided
to implement special programmes for the
development of areas located on the
international boundaries located in various
States and Union Territories of Indian
Union;

(b) if so, the allocation of funds for
each Stute and Union Territory under this
item during the Seventh Five Year Plan ;

(c) whether Government have decided
to give priority to these special pro-
grammes in the Seventh Five Year Plan ;
and

(d) if so, the names of States and
Union Territories which will be covered
for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM) : (a) to (d). A new pro-
gramme for the development of border
arcas has been taken up in the Seventh
Plan as one of the Special Area Pro-
grammes. It has been decided to confine
this Programme to Western border States
of Rajasthan, Gujarat and lately Punjab.
A provision of Rs. 200 crores has been
made in the Seventh Plan for this pro-
gramme. The schemes for the current
year have been considered by the Ministry
of Home Affairs, and they have approved
an allocation of Rs, 12 crores for
Rajasthan and Rs. 11 crores for Gujarat
for the current year.

Modernisation of Bharat Electronics
Limited

2385.. SHRIMATI JAYANTI
PATNAIK : Will the Minister of
DEFENCE be pleased to state :
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(a) whether Government have a8 pro-
posal to modernise Bharat Electronics

Limited ;

(b) if #0, the estimated cost of the
'BEL upgradation programme ; and

(c) the details of the progtanw_n4e envi-
gaged under the modernisation  pro-

gramme ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL):. (a) Mo'der'm-
" eation process in BEL is a continuing
activity for which investments upto &
certain level are within the Company
Board’s powers. The Government,
through periodical reviews, oyers.ees these
upgradation and modernisation pro-

grammes.

(b) During 1985-86, Capital expenditure
for the modernisation grojocts wag about
Rs. 110 million. It 18 expected to be

Rs. 140 million during 1986-87.

(c) The moderaisation qrogramme
broadly covers the following activities &

() iatroduction of Computir
Numerical Control (CNC)
Machines ;

(i) automatic Test Equipment

Systems ;

(i) mutilayer Printed Circuit Boards
(PCB) facilities ;

(iv) computer-aided design facilities ;

(v) distributed data processing ;

(vi) modernisation of certain process
facilities in the plants ;

(vii) modernisation of optical manu-
facturing facilities in the Machi-
lip unit.

KARTIKA 28, 1908 (s4K4)

Weitien Ansvers |33

Froe Medical Facllities for Freedom
Figbters

2386, SHRI DINESH GOSWAMI ;
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether freedom fighters and their
families are to be given free medical
facilities in Government hospitals through-
out the country ; and

(b) when the decision will be imple-
mented and the type of facilities likely to
be given ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AN PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM): (a) and (b).
Ministry of Health and Family Welfare
have iaformed that they have decided to
provide free in patient and out patient
medical facilities to the freedom fighters
on the same scale as Central Government
Officers of Group ‘A’ and their depen-
dents in the Central Government hos-
pitals. Instructions in this regard have
already been issued by them to the
concerned medical authorities for neces-
sary actioa.

Computer Science Complex at National
Institute of Oceanography

2387. SHRI SHANTARAM NAIK :
Will the PRIME MINISTER be pleased
to state :

(@) whether Government have esta-
blished a computer science complex at the
National Institute of Oceanography, Gou ;
and

(b) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN) : {(a) and (b). Ap
in house computer centre has been set up
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to cater to R & D and data processing
requirements of National Institute of
Oceanography, Goa.

Working of Madras Atomic Power
Station

2388. SHRI SYED SHAHABUDDIN:
Will the PRIME MINISTER be pleased
to state :

(a) the date of commissioning of
Madras Atomic Power Station-11 ;

(b) number of days that it has been
operational since inception ;

(c) the average capacity utilisation rate
dur.ng this period ; and

(d) the relative cost of generation of
power t1n MAPS-I and 11 as compared to
the other alternative sources in Tamil
Nadu ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN) : (a) Unit-1I of
Madras Atomic Power Station attained
criticality oa August 12, 1985 and com-
menced commercial operation since March
20, 1986.

(b) Since commercial operation till end
October 1986, the unit has been opera-
tional for 114 days.

(c) The capacity utilisation (capacity
factor) during this period was 42%.

(d) The current tariff for power from
Madras Atomic Power Station is 43.03
paise/kwh., Average cost of generation in
Tamil Nadu during 1983-84 is reported to
be 15.09 paise/kwh for Hydel and 70.55
paise/kwh for Thermal units of Tamil
Nadu Electricity Board.

Sanction of Pension of Retired Military
Personnel

2389. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
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DEFENCE be pleased to refer to the
reply given to Unstarred Question No.
1801 on 30 July, 1986 regarding sanction
of pension to retired malitary personnel
and state :

(a) the details of the 10 cases of ex-
servicemen, which are pending in the
otice of the Controller of Defence
accounts (Pensions), Allahabad ; and

(b) the likely date by which all cases
pending for over oue year as on date
would be cleased ?

THE MINISTER Or STATE IN THE

DEPARTMEMY Ot DEFENCE
RESEARCH AND  ODEVELOPMENT
IN 14k MINISTRY OF

DEFENCE (OHRI AKUN SINGH) : (a)
4 outol 10 cases have already been
settled. Ul the 1emaiuing, 3 are pending
tor want of tull pay Commission certs-
ficate und 3 1or want ol tinalisation of
terms and conditions of  permanent
absorption in Public Sector Undertakings.

(b) 35 cases of pension of retiring
and personnel ate pend.ng in respect of
the 3 Services of all Pension Oflices for
over a year as on date. It i1s not possible
to indicate the date by which these cases
can be cleaied, however ajil out ettforts are
being made for their speedy ciearance.

Number of Ex-Servicemen

2390. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) whether exact figures of Ex-
Servicemen are neither available with the

Rajya Sainik Boards nor with the State
Governments ;

(b) if so, whether Government have
taken any decision to conduct a census of
the Ex-Servicemen so as to get the ex;xct
oumber of each State ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DENECE RESE-
ARCH AND  DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) It is true that exact
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figures of ex-servicemen are not available
either with the States or with Sainik
Board Organisation. However, approxi-
mate number of ex-servicomen as
worked out by Rajya/Zila Sainik Boards
in consultation with State revenue and
other connected departments were cen-
rally compiled by DGR during 1984-85,

(b) and (c). On the recommendations
of the High Level Committee on
‘Problems of Ex-servicemen®’, Registrar
General Ministry of Home Affairs has
been approached to include ex-servicemen
as a separate category in the census to be
held in 1991 and this is likely to be
agreed to.

Flnalisation of Freedom Fighters Pension
Cases

2391. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
HOME AFFAIRS may kindly refer to the
answer given to Unstarred Question No.
5891 on 9-4-86 regarding pending cases of
freedom fighters of H.P. and state :

(a) the names of 60 freedom fighters of
Himachal Pradesh district-wise, whose
cases are being processed for sanction in
consultation with the State Government ;

(b) whether any cases have so far been
finaliscd in respect of any of the freedom
fighters included in the list of 60 cases
referred to in the answer to the question
referred to above ; and

(c) the steps taken by the Government
to ensure prompt disposal of the appli-
cations received from the freedom
fighters ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (1) to (c). All
the pending freedom fighters pension cases
(from Himachal Pradesh) mentioned in
reply to Lok Sabha Unstarrad Question
No. 5891 have since been decided.
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Inadequacy of Environment Act

23192, PROF. K.V. THOMAS : Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether there is a complaint that
the present legislation on environmental
are inadequate ;

(b) whether there is a proposal to
constitute a National Environmental
Protection Authority

(c) whether tribunals similar to the
accidents claims tribunal will be set up to
Bive compensation to the victims of
environmental pollution:; and

(d) whether noise pollution be consi-
dered as a health hazard 7

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI]): {a)
No, Sir.

(b) Section 3 of the Environment
(Protection) Act, 1986 provides for the
constitution of an authority or authorities.

(¢) No, Sir.
(d) Yes, Sir.

Grants given to Andhra Fradesh for
Social Welfare Schemes

2393. SHRI MANIK REDDY : WI;"
the Minister of WELFARE be pleased to
state :

(a) whether the Central Government
have received any proposals from Govern-
ment of Andhra Pradesh under various
Social Welfare Schemes during the years
1984-85 and 1985-86 ; and

(b) the details of the allocations of
grants given to the Government of Andhra
Pradesh for various Social Welfare
Schemes during 1984-85 and 1985-86 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) Yes, Sir.

(b) A statement is given below,
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Statement

Allocation of grants given to the Government bf Andhra Pradesh for various social
welfare schernes during 1984-85 and 1985-86

(Rs. in lakhs)

e

Sl Social Welfare Year and allocation
No. Schemes ” of grants Remarks

1984-85 1985-86

1. Scholarships for disabled
persons 20.00 10.00

2. District Rehabilitation ) Pilot project of
Centre (DRC) —_ 15.60 ) DRC was san-

) ctioned in Jan.,
) 1985 in Vijaya-

) wada
3. Placement of Handicapped
through Special Employment *No request
Exchanges and Special was received.
Cells ' Nil* 0.74

4. Welfare of Children in
need of care and protec-
tion 11.72 25.63

5. Social Work Education

“

and training 16.72 48.73

«6. Integrated Child Develop-
* ment Services (ICDS) 169.92 451.54

7. Supplementary Nutrition
for Pre-School Children
and Expectant, Nursing

Scheme started
mothers —_— 10.92

during 1985-86.

8. Assistance for setting up
Women’s Training Centres/
Institutes for rebabili-
tation of women in Distress
(Welfare of Destitute Women
and Children) 0.33 0.37
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Suspension of Work on Building Derrick
Barge No. 2 by Mazagon Dock Limited

2394. DR. B.L. SHAILESH : Will the
Minister of DEFENCE be pleased to
state :

(a) whether the Mazagon Dock
Limited, Bombay after hLaving spent
nearly Rs. 45 crores on building Derrick
Barge No. 2 has now suspended the work
on the project and sought Government’s
permission to abandon it altogether ;

(b) if so, the reasons therefor ; and

(c) how is it now proposed to dispose
of this Derrick Barge ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (a) and (b). M/s
Mazagon Dock Limited has decided to
foreclose the project mainly on grounds
of non-viability, ONGC’s falling demand
for transportation and installation of
heavy lift off-shore structures und the
general slump in the off shore oil industry
the world over. A total expenditure of
about Rs. 40.30 crores was booked on the
project up to 30 September, 1986.

(c) No final decision has yet been taken
by the Government regarding for closure
of the project.

Extending the Broad Banding Licensing

2395. DR. B.L. SHAILESH : Will the
PRIME MINISTER be pleased to state :

(a) whether the efforts of Government
to extend the broadbanding licensing
scheme to the telecom sector have run
into snags ;

(b) " if so, the details thereof ; and

(c) the remedial action proposed in this

vegard ?
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN) : (a) Broadbanding
in the Telecom sector has yet to be consi-
dered. :

(b) and (c). Do not arise.

Hunger Strike by Ex-Servicemen n
New Delhi

2396. SHR1 SYED SHAHABUDDIN :
Will the Minister of DEFENCE be plea-
sed to state :

(a) whether it is a fact that thousands
of ex-service staged a mass hunger strike
in New De!hi on 1 Qctober, 1986.

(b) if so, the major demands of the
ex-servicemen ; and :

(¢) Government’s stand on these
demands ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESE-
ARCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) A number of Ex-
Servicemen went on a token hunger strike
at Boat Club on 1st October, 1986.

(by and (c). The major demands of
ex-servicemen relate to assured employ-
ment after release from the Defence
Services, terms and conditions on re-
employment opportunities for self-employ-
ment, removal of disparity in pensions,
restoration of commuted value of pension
after the period of commutation, vacation
of land houses of retiring defence per-
sonnel which had been leased out, medical
facilities, canteen facilities, etc.

In order to provide employment
opportunities to retiring Defence person-
nel, a policy of reservation in Central
Government Departments and Public
Sector Undertakings is already in force.
Liaison Officers have been appointed in
all Ministries/Departments PSUs etc. to
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ensure the implementation of the Govern-
ment orders on reservation for Ex-service-
men. . State Governments have also
provided reservation of posts in their
services for Ex-servicemen to a varying
exteint. Avenues of employment of Ex-
serv.cemen in new areas such as Eco Task
forc and special peace keeping forces,
para Military organisations and Defence
Security Corps are being explored.

The Department of Personnel &
Training have issued necessary orders in
July, 1986, regarding the pay fixation of
re-employed pensioners and retrenched
employees. The Ministry of Finance
(Banking Division) have also issued
pecessary instructions regarding the pay
fixation of Ex-servicemen re-employed in
Banks. :

Ex-Servicemen are helped in self-
employment ventures tbrough reservation/
allotment of plots, sheds, fertilizer
agencies, milk booths, etc. They are also
provided interest subsidy on loans from
Banks for setting up small industry/agro-
industry. The Ex-Servicemen are ulso
given 10% price subsidy on items supplied
to the Ministry of Defence.

As regards pensionary matters, the
terms of reference the 4th Pay Commis-
sion have already been amended to cover
pensionary matters of existing pensioners
also.

The issue of restoration of land/houses
to the retiring Defence personnel has been
taken up with the State Goverments.
Many of the State Governments have
made necessary provisions in their legis-
lation.

Efforts are being made to enhance
canteen and medical facilities for Ex-
servicemen.

Preservation and Maintepance of Bharatpur
Bird Sanctuary, Rajasthan

2397. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
ENVIRONMENT AND FORESTS be
pleased to state :
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(a) the steps taken by Government for
the preservation and maintenance of the
Bharatpur Bird Sanctuary (Keoladeo
National Park) in Rajasthan';

(b) the number of species of birds in
the Bharagpur sanctuary ; and

(c) whether any species have become
extinct, if so, details thereof and the
reasons for extinction ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARD: (a)
The following steps have been taken by
the Central Government for the preser-
vation and maintenance of the Keoladeo
National Park in Rajasthan :

(i) Keoladeo National Park has been
included in the UNESCO list of
sites of international xmportance
as world heritage,

(ii) So far Rs. 53.621 lakhs have been
released as Central assistance for
the conservation and development
of the Keoladeo National Park,

(iii) It is proposed to give from the
current year onwards 100% assis-
tance on identified non-recurring
items of work under the centrally
sponsored scheme ‘“‘Assistance for

the development of national
parks”,
(iv) The Central Government has

permitted and encouraged research
which would assist the conser
vation and management of th
Keotadeo National Park.

(b) Three hundred and fifty three
species of birds have been reported in the
Keolodeo National Park, Bharatpur.

(¢) No, Sir.
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Counstruction of a Canal by Pakistan
along Rajasthan Border

2398. DR. B.L. SHAILESH :

SHRI BALASAHEB VIKHE
PATIL :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that Pakistan
has constructed a ‘canal’ inside its teiri-
tory along the international border with
Rajasthan near Ganganagar ;

(b) whether this ‘canal’ is considered to
be more useful to Pakistan as a defence
system rather than an irrigation project

(c)- whether the Rajasthan Government
bas sent a report to the Union Govern-
ment on the strategic implications of the
‘canal’ which might be extended turther
along the border ; and

(d) if so, Government’s reaction to this
new threat to India’s defence from
Pakistan ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) and (b). QOovern-
mcnt are aware that Pakistan has
constructed a canal on its terriiory along
the 1nterngtional  border opposite
Rajasthan. The canal and its western
bund can serve as a part of border
delence system of Pakistan,

(¢) Government have received no such
report from the Rajasthan Government.

(d) Government keep a constant watch
on all developmonts that have a bearing
on our national security and take appro-
priate measures to ensure full defence
preparedness,

Eucalyptus Plantation

2399. SHRI RADHAKANTA DIGAL :
Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :
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(a) whether the private companies have
been entrusted the task of growing
Eucalyptus in different paits of the
country ,

(b) if so, the States where such plan-
tation has been taken up ;

(c) what are the private parties/
individuals who have been given the
contract to grow Eucalyptus ; and

(d) the details theieof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHR1 Z.R. ANSARI)) : (a)
No Sir.

(b) to (d). The question does not arise.

Jobs for Handicapped Persons in
Rural Area

2400. SIIRI LAKSHMAN MALLICK :
Will the Minister of WELFARE be
pleased to state :

(a) whether facilities for rehabilitation
of a laige population of disabled in rural
aiecas are too inadequate ; and

(b) if so, steps proposed to provide
more jobs to handicapped living in rural
areas ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO): (a) Yes Sir.
Facilities for rehabilitation of the handi-
capped are poorer in the rural areas than
in the urban areas.

(b) A statement is given below.

Statement

Government of India provides the follo-
wing [acilities for piomoting employment
and self-employment, of the handicapped
in rural as well us in urban areas.

Empleyment of the handicapped :

(i) 3% reservation in group C and D
vacancies to the blind, orthopae-
dically handicapped and deaf and
mute.
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(i) Relaxation in upper age limit
upto 10 years to enable handi-
capped persons to enter govern-
ment service.

(iii) Medical standards for entry into

: government satrvice are relaxed.
Similar concessions are available
for appointment in nationalised
banks and central public sector
companies,

Self-Emplopment :

(i) Reservation in allotment of shops,
vending stalls and kijosks.

(ii) Reservatioxi of 74% .ugencies of
.LPG dealership and petroleum
pumps for handicupped persons.

(iii) Loans upto Rs. 6500 at 4% inte-
rest is given by nationalised banks.

(iv) Disabled persons are eligible to get
loans wunder the Scheme of
Ministry of Industry for educated
unemployed youth. Under this
scheme a loan upto Rs, 35000/- is
given to set up self-employment
ventures out of which 1/4th is
subsidy.

(v) Allotment of telephone booths for
self-employment by Ministiy of
Telecommunication.

(vi) Handicapped persons are given
priority in the issue of licenses for
appointment as postal agents.

Other Measures :

(i) Central Government gives financial
assistance to voluntary orginisa-
tions to set up training and train-
ing-cum-production workshops as

well us sheltered workshops for

the handicapped.

(ii) Central Government encourages
handicapped persons to work as
apprentices in small scale and
village agro-industrial units.
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(iif) Central Govt. encourages market-
ing of products manufactured by
handicapped individuals.

Revamping CSIR

2401. SHRI MANIK REDDY : Wil

the PRIME MINISTER be pleased to
state :

(a) whether CSIR Scientific workers
bave made specific suggestions for re-
vamping personnel policies of CSIR to
the Review Committee ; and

(b) if so, salient features thereof and
acuon taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH.-
NOLOGY AND MINISIER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN) ; (a) Yes, Sir.

(b) Representatives of CSIR Scientific
Workeis Association submitted a memo-

randum to the Review Committee. Some
of the suggestions made are ;

(1) Reduction in number of grades.

(ii) Five Yeaﬂy uniform promotion

policy without percentage restric-
tions.

(ii1)  Introduction of rational personnel
‘policy for administrative staff,

(iv) System of Confidential Report to

be replaced by ‘open self assess-
ment report’,

(v) Experience to be treated at par
with academic qualifications,

- The Review Committee has not yet sub-
mitted its report.

Development of Wildlife Sanctuary
in Andbra Pradesh

2402. SHRI C. MADHAY REDDY :
Will the Minister of ENVIRONMENT
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AND FORESTS be pleased to state :

(a) whether there ure any proposals for
development of wildlife sancturies in

Andhra Pradesh ; and
(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FOKESTS (SHRI Z.R. ANSARD : (2)
and (b). A statement is given below.

Statement

The following proposals have been

received from the State Government of

Andhra Pradesh for development of wxl.d-
life sanctuaries during the current financial

year :

KARTIKA 28, 1908 ¢(54KA)

Name of (Rupees in
Sanctuary lakhs)
Amount
asked for
1. Pocharam Sanctuary 2.00
2. Nalapattu Sanctuary 3.00
3. Pulicat Sanctuary 2.00
4. Kawal Sanctuary 4.00
5. Eturunagram Sanctuary 3.00
6. Siwaram Sanctuary 1.720
7. Coringa Sanctuary 1.00
8. Papikonda Sanctuary 1.00
9. Manjira Sanctuary 0.825
10. Srivenkateswar Sanctuary 4.425
11. Kolleru Sanctuary 3.850
12. Project Tiger 14.00

L

Violations under Prevention of Insults
to National Honour Act, 1971

2403, SHRI C. MADHAV REDD1:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Union Government have
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received any complmints during the last
two years regarding the violation of the .
provisions of Prevention of Insults to
National Honour Act, 1971 ; and

(b) if so, the action taken thereon ?
THE MINISTER OF HOME AFFAIRS

. (S. BUTA SINGH) : (a) No, Sir.

(b) Does not arise.

Consultation with State Government for
Expediting Central Decisions

2404. SHR1 C. MADHAV REDDI :
Will the Minister of PLANNING be
pleased to state :

(a) whether Government propose to
initiate a form of consultation with the
State Governments for expediting Central
decisions on their requests for clearance
and fipancial assistance on the projects of
economic benefit to the respective States ;
and

(b) if so, which are the States where
the teams of the Planning Commission are
likely to visit for this purpose during the
current financial year ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM) : (a) No such decision is
on record of the Planning Commission.

(b) Does not arise.
Welfare of SCs/STs

2405. SHRI AMARSINH RATHAWA :
Will the Minister of WELFARE be pleased
to state :

(a) the provision made for the welfare
of Scheduled Castes and the Scheduled
Tribes in the country during the Seventh
Five Year Plan period ;

(b) whether Government have given
high priority for the social and ¢conomic
development of the tribals during the pian
period ;

(c) if so, the details thereof ; and
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(d) what other steps have been taken
for the upliftment of adivasi population in
the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) Govern-
ment of India has made following provi-
sions for development of Scheduled Castes
and Scheduled Tribes during the Seventh
Five Year Plan :—

(i) Special Central SCs STs
Assistance (Rs. in crores)
930.00 756.00

(ij) Centrally Spon-
sored programme

both for SCs/STs Rs. 240 crores

In addition, flow of funds from State
Plans for various developmental pro-
grammes of ‘SCs and STs is also ensured
under Tribal Sub-Plan and Special Com-

ponent Plan.
(b) Yes, Sir.

(c) . It is proposed to assist economically
forty lakh ST families to enable them
cross poverty line. Details of strategy are
given in Chapter 15 of the Seventh Five

Year Plan document.

(d) Developmental programmes for STs
will also be taken up under the Twenty

Point Programme, 1986.

Birds Affected by Nuclear Radiation of
Chernobyl

2406. SHR1 V. TULSIRAM : Will the

Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether a large number of migra-
tory birds that come from Siberia etc.
via USSR to India have been found to be
affected by the nuclear radiation Ieaked
out from Chernobyl in Kiev in the Soviet

Union ;

() if so, the names and places of the
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b?rd sanctuaries in the country where these
birds nested and the adverse effects of
nuclear radiation on Indian birds ; and

(c) the steps taken to neutralise the
radiation effects on birds together with
the number of birds killed/died as a result
of radiation ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND .
FORESTS (SHRI Z.R. ANSARI]): (a)
No, Sir.

(b) Migratory birds come to India from
Siberia and elsewhere and the migration
is presently under way. These birds seek
refuge both inside sanctuaries and natio-
nal parks and elsewhere. They normally
do not breed in India.

(c) The Bombay Natural History
Society who have been carrying one bird
ringing to ascertain the migration routes
and patterns of such migratory birds has
given the opinion that we do not receive
any bird on migration from the areas of
Soviet Russia near which the Chernobyl
power station is situated. As a measure

- of abundant caution we are asking the

Bhabha Atomic Research Centre, Bombay
to carry out radiation tests on some mig-
ratory birds randomly caught for this
purpose. There are no reports of any
birds dying of radiation in this country.

Funds for MNP to A.P.

2407. SHRI V. TULSIRAM : Will the
Minister of PLANNING be pleased to
state :

(a) the allocation of funds made for
the minimum needs programmes during
the Fifth, Sixth and Scventh Plaps by the
Union Government for Andhra Pradesh ;

(b) the extent to which the standard of
life of rural and adivasi folk has improved
including Scheduled Caste/Scheduled
Tribes under the programme ;

(¢) whether the allocations made have
been fully utilised for the specific purpo-
ses for which made if so, details th.reof
and if not, the reasons thereof ; and
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(d) whether Government are consider-
ing to allocate more funds to Andhra
Pradesh for the purpose, if so, details
thereof ?

. THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM) : (a) and (c). The outlays
provided for the various components of
the Minimum Needs Programme (MNP)
in the Fifth, Sixth and the Annual Plan
1985-86 of Andhra Pradesh and expendi-
ture in respect thereof, are given in

KARTIKA 28, 1908 (S4K4)
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Statement I below. Shortfall is mainly
becauss of low performance in the Nutri-
tion sector.

(b) Achievements made under the
various components of Minimum Needs
Programme contributing to improvement
in quality of life of rural folk including
Scheduled Tribes, are given in Statement
I1 below.

(d) No, Sir.
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KARTIKA 28, 1908 (SAK4)
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Statement—II
Physical Performance in MNP Sectors—Andhkra Pradesh

8l Item Level reached as in the year shown in
No. bracket '
1. Literacy 24.6% (1971) 29.9% (1981)
2. Infant mortality per thousand 111 (1974) 86 (1981)
3. Death rate per thousand 14.6% (1971) 11.1 (1981)
4. Landless labour allotted housesites 8.52 lakhs (31.12.79) 15.50 lakhs (1984-85)
$. (i) Health Sub-Centre 3994 (1979-80) 6129 (1984-85)
(ii) Primary Health Centres 420 (1979-80) 555 (1984-85)
(iii) Community Health Centres 7 (1979-80) 27 (1984-85)
6. Population covered under improve-
ment of urban slums N.A. 15.62 lakhs (1984-85)
7, Number of children/mothers covered
under Nutrition programmes 0.40 lakhs (1979-80) 8.00 lakhs (1984-8S)
8. Percentage of people below poverty
Line :
Rural 45.4% (1977-78) 38.7% (1983-84)
Urban 37.2% (1977-78) 29.5% (1983-84)
. +9. Villages covered under rural water A
Sug ply 4063 (1979-80) 12157 (1984-85)
10. Ruoral population covered by water.
Supply 167.4 lakhs (1981)  307.95 lakhs (1985)
11. (a) Total number of villages electri- .
fied 16435 (1979-80) 22854 (1984-85)
Of which number of villages
electrified under MNP 746 (1979-80) 1548 (19£4-85)

(b) Total number of pump sets
energised 405127 (1979-80) 646945 (1984-85)

Of which number of pump sets
energised under MNP 797 (1979-80) 2139 (1984-85)

12. Villases connected by ‘ roads (with
population of 1000 and above) 5373 (1980) 5733 (1985)

- e 2]
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2408. SHRIMATI PATEL RAMABEN
RAMIJIBHAI MAVANI : Will  the
Mintster of WELFARE be pleased to
state : o ‘

(a) whether Government hive initiated

varioys welfare programme for Scheduled
Castes, Scheduled Tribes and backward
classes of the society in the country ;

(b) if so, the details ‘thereof H

(c) the number of persons benefited
under the programmes in Gujarat and
other States including Union Territories ;

(d) whether Government propose to
provide one crore houses to scheduled
caste persons under the Indira Housing
Scheme by 1990 ; and

{e) if so, steps taken to implement the
scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) and (b),
For the development of Scheduled Castes
a comprehensive strategy comprising of

KARTIKA 26, 1908 (84ka)
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three components yjz. Special Component
Plan for the States and Central Ministries;
Special Central Assistance and Scheduled
Castes Developmeni Corporations, evolv-
ed and implemented during the Sixth Plan
is being continued during the Seventh
Plan. Similarly, for Scheduled Tribes a
comprehensive strategy of Tribal Sub-Plan
and Special Central Assistance is being
continued. Separate schemes for ‘Other
Backward Classes' are formulated, imple-

* mented and monitored exclusively by the

State Governments.

(c) A statement is given below.

(d) and (¢). Under the Indira Awaas
Yojana, 10 lakh houses for Scheduled
Castes/Scheduled Tiibes and freed bonded
labourers are proposed to be constructed
during the Seventh Five Year Plan. The
scheme has been launched as part of the
RLEGP and allocations under this scheme
are made on year to year basis. For the
year 1985-86 and 1986-87 a total amount
of Rs. 225 crores has been allocated 1o
the State/Union Territory Governments
under the scheme. So far, housing pro-
jects worth Rs. 306.38 crores involving
construction of 3.14 lakhs houses have
been approved under the programme.

Statement.

Number of Scheduled Castes|[Scheduled Tribes families economically
assisted to enable them to cross the Dpoverty Wne during Slxth
Plan (1980-85) and 1985-86

Number of tamilies assisted

Sixth Plan
(1980-85) , 1985-86
Gujarat Sch-edulad,
Castes 3,51,864 51,550
Scheduled
Tribes 4,05,095 66,995
All India Scheduled
’ Castes 1,03,23,710 22,72,930
Scheduled
. Tribes 39,66,609 | 8,72,857
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2409. SHRI BANWARI LAL
PUROHIT :

SHRI V. SREENIVASA
PRASAD :

SHRI UMAKANT MISHRA :

Will the Minister of HOME AFFAIRS
be pleased to state @

(a) whether the attention of the
Government has been drawn to a press
news item captioned ‘‘India facing foreign
threat” as reported in the Indian Express
dated 26 October, 1986 ;

(b) if so, whether Government are
aware that the different communal groups
in the country are getting aid from the
foreign countries ; and

(c) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTER OF PERSONNEL, PUBLIC
GRIBEVANCES AND PENSIONS AND
MINISTRY OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) to (¢). Govern-
ment are aware that some institutions are
receiving foreign aid social, educational
and cultural activities etc. The agencies
concerned are vigilant and take appropri-
ate action, under the law, whenever speci-
fic instances of misuse of foreign funds
come to notice.

Enquiry in Cases of Police Excesses
in Delhi

2410. SHRI SUBHASH YADAYV :

SHRI DHARAM PAL SINGH
MALIK :

SHRI MOHD. MAHFOOZ ALl
KHAN :

SHRI SARFARAJ AHMAD :
SHRI HAFIZ MOHD. SIDDIQ :

Will the Minister of HOME AFFAIRS
be pleased to state :
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(8) the details of cases in Delhi which.
came to light during the last two years

‘when prima facie evidence showed polich’

excesses either in jail or durins investiga~
tions ; and

(b) whether Government propose to
have all these cases thoroughly enquired
for deciding remedia! steps in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) and (b). The
delails of such cases and the action taken
therein is indicated in the statement given
below.

Statement

1. Cuse FIR No. 848 dated 19.7.85
under sections 354/342/323/506/377/
34—IPC P.S. Kalkaji.

On the complaint made by one Smt.
Madhu of Ambedkar Nagar on 19.7.1985
for illegal detention in Police Station, the
above case was registered in which one
Sub-Inspector and one Constable were
arrested and also placed under suspension.
The case is pending trial in the Court.

2. Cuse FIR No. 192 dated 15.4.86
u/s  452/323/426/427—1PC  P.S.
Lajpat Nagar, New Delhi.

A complaint was made that some
Police officials of Police Station, Lajpat
Nagar entered the premises of the Home
for mentally retarded persons, Lajpat
Nagar and beat up the staff on duty and
the inmates. The complaint was investi-
gated by the Vigilance Branch of South
District, but the allegations was not subs-
tantiated.

3. Case FIR No. 176.dated 20.5.86 u/s
304/330/218/201 —IPC P.S. Greater
Kailash, New Delhi.

The High Court of Delhi found some
unusual facts in the investigation of a
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case under section 309 JPC in which one,

Bharat  Bhushan, bad died in pohce cug-
tody. - ‘A case was registered against the
Sub- ln&wctor and the Head Constable
concerned and is being investigated by the
Crime Branch of Delhi Police.

4. Case FIR No. 30t dated 25.10.86
u/s 302/343/330/34—1PC  P.S.
Gandhi Nagar, Delhi.

One Suraj Singh was arrested on
12.8.85. He was found dead the same
night. The inquest has been conducted
by the Executive Magistrate, who conclu-
ded that the police officials of Police
Station Shakarpur and Gandhi Nagar
were responsible for the death. A case
- has been registered against 6 police offi-
cials.

5. Case FIR No. 336 dated 24.8.86
P.S. Patel Nagar, Delhi.

One person was alleged to have been
killed by the police personnel. A case
has been registered against 3 police offi-
cials and they have been arrested.

Judent for Rubber Bullets from
Karnataka

2411. SHRI V.S. KRISHNA IYER:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the quantity of rubber bullets inden-
ted by the Karnataka Government during
the last two years ;

(b) out of the indented quantity, how
many rubber bullets have been supplied so
far ; and

(c) when the remaining rubber bullets
are likely to be supplied ?

THE MINISTRY OF STATE IN THE

MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) to (c). The
Bureau of Police Research and Develop-
ment had produced a limited number of

KARTIKA 38, 1908 (34Kx.4)
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‘38 mm rubber bullets (1209) as an experi--
mental measure., These were distributed
to a few selected States for trial purposes.

Bncouraued by the good results, all States/
UTs were asked to given thelr require-
ments of rubber bullets. The same were
received and accordingly an order for
their production has been placed on the
Ordnance Factory. The requirements of
all the indentors including Karnataka will
be met when the rubber bullets become
available for issue.

Degradation of Forests

2412. SHR1 RADHAKANT DIGAL :
Will the M.nister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether in hilly and mountainous
regions and in tribal areas the deforesta-
tion has assumed serious proportions ;

(b) whether the degridation of forests
and the soil erosion have further aggrava-
ted the earlier problem of poverty ;

(c) if so, the measures proposed to be
taken to check furither degradation of
forests in the tribal areas : and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) :
(a) Deforestation has assumed serious
proportions in some hilly and mountain-
ous regions as well as in some tribal
areas.

(b) Though no systematic study has
been made to correlate poverty with de-
gradation of forests and soil erosion,
indications are that degradation of forests
and soil erosion have adversely affected
the quahty of life.

- (€) and (d). Measures taken or pro-
posed to be taken are :

(i) Improved land-use practices.

(i) Afforestation to increase the area
under vegetative cover.
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(iii) Wastgland developrnent.

(iv) Integrated river valley and eco-.

development projects.

(v) Soil conservation in important

watersheds.

(vi) Protection and better management
of wildlife habitats and areas signi-
ficant for nature conservation.

(vii) Promotion of use of alternative
fuel to reduce pressure on forests
on account of firewood extraction.

(viii) Closure of vulnerable forest areas
to grazing.

(ix) Strengthening of forest protection
- forces.

(x) Introduction of improved fire-
fighting methods.

(xi) Identification of materials to
replace wood in industries and
railways.

(xii) Stricter control on functioning of
saw and veneer mills,

(xiii) Control on shifting cultivation.

(xiv) Rigorous implementation of the
Forest (Conservation) Act, 1980,

Space Research at Trivandrum Space
» Centre

2413. SHRI K. MOHANDAS :
PROF. P.J. KURIEN :
SHRI V.S. VDAYARAGHVAN :

Will the PRIME MINISTER be pleased
to state :

(a) whether there is any proposal to
expand the range of research activities
carried out by Vikram Sarabhai Space
Centre at Trivandrum during the Szventh
Plan ; and

(b) if so, the details thereof ?

NOVEMBER 19, 1586
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K. R. NARAYANAN) : (a) Yes, Sir.

(b) Provision has been made in the
Seventh Plun fo: a major launch vehicle
development Project, viz., the Polar Satel-
lite Launch Vehiclte (PSL ) as weil as
other misceilaneous, R & D activities
amounting approximately 10 Rs. 460
crores for the Vikram Sarabhai Space

Centre and for the Liquid Propulsion
. Systems Unit located at Valiamala near

Trivandrum. 1n addition, a provision
of about Rs 100 crores is made in the
Seventh Plan for the development of a
more poweiful Geo-synchronous Launch
Vehicle (GSLV) envisaging the develop-
ment of indigenous launch capability for
the launch of the second generation
INSAT-II class Geo-synchronous satel-
lites by 1993-94 time frame.

Methodology for Programme
Implementation

2414. PROP. SAIFUDDIN SOZ : Will
the Minister of PROGRAMME IMPLE-
MENTATION be pleased to stale :

(a) whether the methodology adapted
regarding the programme implementation
requires a review ;

(b) what is the existing modus operandi
adopted by his Ministry ; and

(c) the salient features of the new
methodology being evolved ?

THE MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI A.B.A.
GHANI KHAN CHOUDHURY) : (a)
and (b). Performince of the Infrastructure
Sectors and implementation of 20-Point
Programme and Central Projects costing
more than Rs. 20 crores are monitored
with reference to the targets fixed for the
period/year and ' the shortfalls/excess high-
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lighted and reported to the concerped
suthorities.

(c) Efforts arc consgantly made to
improve the system . of monitoring
wherever possible.

Electronics Goods Produced by
Small Scale Industries

2415. SHRI1 MOHANBHAI PATEL :
SHRI CHINTAMANI JENA :

Will the PRIME MINISTER be pleased
to state

(a) whether small scale industries have
entered in the field of electronics goods ;

(b) if so, the details of help rendered
by Government to small scale industries ;

(c) the details of electronics goods
manufactured in the small scale indust-
ries ;

(d) whether the items fixed for many-
facture in small scale units will not be
manufactured by big industr.es ; and

(e) what steps are being taken (o deve-
lop elecironics industry in small scale
sector in the country ?

THE MINISTER OF STATE IN THE

MINISTRY OF SCIENCE ‘AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN) : (a) Yes, Sir.

(b) The development of small scale
industries being a State subject, the State
Government provides the requisite infra-
structure to the entrepreneurs SSI sector.
The State financial corporations and
nationalised banks provide financial assis-
tance to such small scale units. General
assistance for development of electronic
industry is provided by Central Govern-
ment. .

Facilites of calibration, testing and
development support are bein_g provided to

KARTIKA 28, 1908 (S4K4)
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the electronic industries, in particular to
small and medium scale sectors, through
a network of Electronics Regional Test
Laboratories and Electronics Test and
Development Centres established in vari-
ous parts of the country.

" (c) Small scale industries cover consu-

mer electronics like television, tape recor-
ders, radios etc., professional electronics
like mini/mtcro-computer, industrial pro-
cess control devices, measuring instru-
ments etc. and electronic components like
antennas, loud-speakers, micro motors,
T.V. tuners etc.

(d) Certain items are reserved for
manufacture by small scale industries and
entry by organised industries in these
items is not allowed.

(e) A list of 130 electronic end-products
have been identified by Government for
de-centralisation in favour of Industries
Authorities in the Siates/UTs so as to
enable further development directly, with-
out referring - to the Central Government.
The list is being reviewed from time to
time with a view to expand it. In addi-
tion to this, there is graded excise con-
cession in favour of small scale sector for
various industrial products including
electronic products except a few which
are subject to special excise policy of the
Ministry of Finarce. Various motivatio-
nal programmes including training pro-
grammes are being conducted at various
regions of the country by the Office of
Development Commissioner (Small Scale
Iadustries) through a network of Small
Industries Service Institutes, their Branches
and Extension Centres.

{Translation)
Social Forestry Projects

2416. PROF. CHANDRA BHANU
DEVI : Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to
state the names of the areas in Bihar
covered undet social forestry programme
so far ? ‘

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI BHAJAN LAL):
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JIn general, Social Forestry covers the
entire State of Bihar.

The Bihar Social Forestry Project with
external assistance from Sweden covers

the districts of :
1. Sahebganj (Santhal Paraganas)

Dumka

Godda

Deoghar

Palamau

Hazaribagh

Giridih y

Dhanbad

Singhbhum

g

& w

0

¥ 2o N o w

Ranchi

—t
e

Gumla

—
—
.

12. Lohardaga

The names of the districts covered
under the Centrally Sponsored Rural
Fuelwood Plantation Scheme are given
below :

1. Santhal Paraganas
Bhagalpur

Giridih

Dhanbad
Hazaribagh

Gaya

Aurangabad
Nalanda

© ® N A wm s ow o

Monghyr
Rohtas
11. Nawadah

o
e

Maximum Price of Colour Televislon set

2417. PROF. CHANDRA BHANU
DEVI1 : Will the PRIME MINISTER be
pleased to state :

NOVEMBER 19, 1986

Written Answers 160

- (8) whether Government propose to fix
any maximum price for colour television
sets; and

(b) if not, the steps propdsed to bring
the colour television price to a reasonable
level ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI K.R. NARAYANAN) : (a) No,
Sir.

(b) Government has taken the following
steps to ensure availability of adequate
number of TV sets at reasonable prices.

(i) Issuing industrial approvals
liberally, without any upper limit
on capacities so that economically
viable leve! of production could
be achieved and competition
encouraged ;

(ii) A high power TV Co-ordinition
Committee under the Chairman-
ship of Secretary, Electronics is
functioning with representation
from Indian TV Manufacturers
Association and Elecironics
Components  Industries Asso-
ciation, to review and monitor the
progress of manufacture of TV
Sets ;

(iii) Electronics Trade & Technology
Development Corporation (ET&T),
a public sector undertaking under
the Department of Electronics,
under their ‘Material Technology
Brand Name’ (MTB) programme
is providing help to industry to
produce quality products at reaso-
nable cost by supplying material
procured by them in bulk along
with necessary technology : and

(iv) The recent package of fiscal
concessions  announced by the
‘Government on 16th June, 1986
hqd rqtionaljsed the import dqty
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structure for a comprehensive
range of raw materials piece parts
and consumables used by the
electronic components industry
across the entire spectrum. This
measure will significantly assist in
making available local components
for CTV receivers at a reasonable
price.

(En:flsh]
Use of Marlnga Tree

2418. DR. G. VIJAYA RAMA RAO:
SHRI MANIK REDDY :

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether Moringa tree is a native of
India but is neglected and is being increa-
singly used outside India as medicinal
plant, water purifier, oil source, spice,
insectiside etc. ;

(b) steps proposed to cultivate this
plant in the country ; and

(c) whether any studies/development
work has been conducted on this species ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRT Z.R. ANSARID : (a)
Moringa is a native of India and is widely
cultivated in our country. It is also
reported to have been introduced in other
countries for various uses.

(b) and (c). In view of the fact that the
species is widely cultivated by individuals
and its regeneration techniques/
are well-known, there is no immediate
need to conduct studies on its propa-
gation.

Disciplinary Proceedings Against TAS
Officers

2419. SHRI V.S. KRISHNA IYER:
Will the PRIME MINISTER be pleased
to state :

(a) the total number of IAS Officers
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facing disciplinary proceedings under All
India Services (Disciplinary and Appeal)
Rules, 1955, in 1986 so far ;

(b) out of them, how many belong to
Karnataka State Cadre ;

(c) number of complaints received in
1986 against IAS Officers of Karnataka ;
and

(d) action taken on these complaints ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTI): (a) and (b).
Disciplinary Proceedings against 83 IAS
Officers are pending with the various
State Governments and the Central
Government. These include 7 IAS
Officers of Karnataka Cadre.

(c) and (d). 6 complaints were received
against 3 ITAS Officers of Karnataka
Cadre, out of which 3 were referred to
the State Government for appropriate
action and 3 were filed as no further
action was found necessary  after
examining the complaints.

[Translation]
Setting up of [1ill Electronic Corporotion

12420. SHRI HARISH RAWAT : Will
the PRIME MINISTER be pleased to
state :

(a) whether Hill Electronics Cor-
poration has been set up with some
working capital for the development of
electronics industries in the hilly areas of
Uttar Pradesh ;

(b) if so, when this Corporation was
set up and what was its initial capital ;

(c) whether this corporation has
received some letters of intent for setting
up these industries ;

(d) if so, the number thereof alongwith
the date of receipt of each of them and
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»

the name of industry to
belong ;

which they

(e) whether this Corporation  has
selected places for setting up these indus-
tries ; and

(f) if so, the names of places where
these will be set up and the date from
which construction work is likely to be
started in respect of each such industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHR1 K.R. NARAYANAN) : (a) to (f).
The information is being collected and
will be laid on the Table of the Lok

Sabha.

Development of Tribals in Uttar Pradesh

2421, SHRI HARISH RAWAT ;: Will
the Minister of WELEFARE be pleased to

state

(a) the details of the aieas coveied
under tribal sub-Plans in Uttar Pradesh
and the allocation made duing the
Seventh Five Year Plan, sub Plan-wise ;

(b) whether Central Government will
provide all the funds required for the
implementation of these schenies ; and

(©) if not, the details of (he Centre
and State’s share in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (1) to (c).
Tribal sub-#lan of Uttar Pradesh com-
prises of areas in (wo districts of Khei
and Gonda. The project area in Kheri
district has 41 villages in Nighasan tehsil
whereas the project area in Gonda dis-
trict has 46 villages in Balrampur tehsil.
State Government hs estimated a flow of
Rs. 479.53 lakhs for Kheri Project and
Rs. 440.20 lakhs for Gonda MADA
pocket from out of the State Plan funds
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for the 7th Plan period. During the same
period, Central Government in Ministry
of Welfare would provide an estimated
amount of Rs. 70 lakhs for ITDP-Khery
and Rs. 20 )akhs for MADA-Gonda as
Special Central Assistance. In addition,
about Rs. 50 lakhs would be given for
development of primitive tribes to the
State during the Seventh Plan period.

1 English)
Unemployment among Scientists

2422. SHRIMATI KISHORI SINHA :
Will the PRIME MINISTER be pieased
to state :

(2) whether any scientists registered in
the scientists pool five years ago ure still
unemployed ;

(b) if so, reasons thereof ;

(c) whether setling up of in-house
laboratories in our mediym and large scale
enterprises will help ubsorb unemployed
scientific manpower ;

(d) whether import of technology and
products from abroad is one of the
reasons for scientists jn the country
remiining unemployed ; and

(e} if so, what steps are being taken to
remove this built-in-bius against indige-
nous technology ?

THE MINISTER OF STATE IN THE
MINISTRY OF  SCI:NCE  AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DREVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND
SPACE (SHRT K.R. NARAYANAN) :
(a) and (b). There is no registration for
scientist’s pool. Some highly qualified
scientists who arc not employed are
appointed as pool officers by the CSIR.
This appointment is normally for a period
of three years. We have no informatiop
on how many remain unemployed afier
leaving Scientists Pool. However, about
80% succeed in obluining employment
during their tenure as Poo) Officers.
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(c) Yes, Sir. At present over 900 in-
house R & D laboratorics, recognised by
the Department of Scientific and lndus-
trial Research, are established in the
country. In 1975-76 about 13000 person-
pel were employed in these R & D Units,
whereas in 1985-86, this number hus risen
to about 47000 personnel. Some of these
R & D personnel would be scientific
manpower.

(d) No, Sir. Industries based on
imported technology also require scientific
manpower to absorb the imported techno-
logy. Industries  proposing  foreign
collaboration involving payment of over
Rs. 2 croves are required to submit a plan
for absorbing the technology through
reseaicli and development, Execution  of
this plan requires employment of scientific
manpower. : :

(e) Does not arise,
1.obbies of KForeign Defence Supplies

2423, SI{RI SYED SHAHABUDDIN :
Will the Minister of DEFENCE be plea-
sed to state :

(a) whether Government are aware of
an organised lobby in the country repre-
senting foreign suppliers of defence equip-
ment ;

(b) whether steps have been taken to
restrict the access of the lobby to the
Ministry of Defence at all levels ; and

(c) whether Government have put
foreign suppliers on notice to deal directly
with Government and not through local
agents ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESE-
ARCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) Government have
seen reports to this effect in the Press.

(b) Yes, Sir.
(c) Before commencing negotiations

with foreign suppliers, they are informed

v
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that the Govt. do not recognise Indian
agenl(s, and that negoliations should be
made with Government direct.

Animals in Sanctuaries/National Parks

2424. SHRI MAHENDRA SINGH :
Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(2) the number of different specics of
animals in each sunctuary/National Park ;
and

(b) the efforts prbposed to be made to
save the endangered species ?

THE MINIST: R OFF STATE IN T}HIE
MINISTRY OF ENVIRONMINT AND
FORESTS (SHRU Z.R. ANSARI) : (1)
A complete tabulation of each animal
species in every national park & sanctuary
of the country has not been made ; only
the major animal, bird and reptile species
have been tabulated :

(b) The efforts proposed to be made
to save endangered species, are as
follows :(—

1. Financial outlays for Central
Sector and Centrally Sponsored
Schemes on wildlife conseivation
have been enhanced from
Rs. 1046.89 lakhs in the Sixth
Plan to Rs. 3500.00 lakhs in the
Seventh Plan. A further enhance-
ment of outlay is under consie
deration,

2. Special status surveys are being
conducted for some of the endan-
geied specics and of the conser-
vation  measures being tiken
specially to ensure their survival
and rehabilitation in the wild.

3. Emphasis is being given to scien-
tific management of zuos and
captive breeding of endangered
spec:es.

4. A new centrally sponsored scheme
“Assistance for captive breeding
and rebabilitation of Endangered
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species’” has been started recently

. on equal cost-sharing basis bet-
ween Central and State Govern-
ments on identified non-recurring
items of expenditure.

5. Another new centrally sponsored
scheme has been taken up recently
for giving assistance to control
pouching and illegal trade .in
wildlife, also on equal cost sharing
basis between the Central and
State Government on identified
non-recurring  items of expendi-
ture.

6. A special scheme for the Conser-
vation of Rhinos in Assam has
been approved for giving 100 per
cent assistance, with an outlay of
Rs. 500.00 takhs for the Seventh
Plan.

7. Export-Import Policy for wildlife
and products thereof is being
made more stringent.

8. A survey of existing national
parks and sanctuaries ond of
habitats of endangered species as
yet not included in the above
mentioned protected areas, is
being undertaken to both better
manage existing protected areas
as well as to establish new pro-
(ected areas where essential.

9. The Wild Life (Protection) Act,
1972 is further being amended.

10. The wildlife Institute of India at
Dehra Dun, recently having been
given autonomous status, is to
train wildlife managers and to
coordinate Wildlife research.

{Translation)

Transfer of Land for Roads in Madhya
Pradesh

2425. SHRI MAHENDRA SINGH :

SHRI DILEEP SINGH
BHURIA :
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Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether due to non-transfer of land
by the forest department for the roads
passing through forests in Madhya
Pradesh, hurdles are coming in the way
of construction o already sanctioned
rouds in dacoit infested and tribal areas
under the Rural Landless Employment
Guarantee Prog, amme;

(b) if so, whether Union Government
are allowing Madhya Pradesh Forests
Department to transfer land at State
level for the already sanctioned roads
with a view to speed up the construction
work of these roads ;

(c) if not, whether a policy is being
evolved to solve this problem ; and

(d) the time by which it is likely to be
finalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI): (a)
No, Sir.

(b) to (d). Do not arise.

[English)

¢

Development made in R ehabllitating
Tribals of Kerala

2426, SHRI MULLAPPALLY
RAMACHANDRAN : Will the Minister
of WELFARE be pleased to state :

(a) whether follow wup reports on
improvement if any, made subsequent to
Prime Minister’s visit to the tribal areas
at Attapaadi and Idukki in Kerala have
been called for ; and

(b) if so, details of the improvements
made and the quantum of funds spent on
the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO): (a) Yes,
Sir.
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(b) Apart from a number of small
schemes l.ke setting up of community
Centres fitted with T.V. and radio sets,
supply of smokeless chullahs, rehabili-
tation of tribal families on account of
Periyar tiger project, formulation of
training programmes under the super-
vision of the Ministry of Personnel, etc.

a health-project scheme for tribals in

Attappady at a total cost of Rs. 1.70
lakhs has been sanctioncd and the scheme
is in progress.

The working of the Tribal sub-Plan
Programmes is also being streamlined.

[(Translution)

Import of Computer Kits

2427. PROF. CHANDRA BHANU
DEVI : Will the PRIME MINISTER be

pleased to stote :

(a) whether ready-made kits of com-
puters are being imported ;

(b) whether Government propose to
take any concrete steps to reduce the
import of these kits and to increase their
production within the country ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF  SCIENCE AND
TECHNOLOGY AND MINISTER OF

STATE IN THE DEPARTMENTS OF .

OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI K.R. NARAYANAN) : (a) For
specialised computers for Process Control,
Mainframe Super Mini range of com-
puters some kits are allowed as a part of
the Phased Manufacturing Programme
(PMP). However the PMP approval for
Manufacture of Minicomputer/Micro-
processor based systems does not include
import of readymade kits.

(b) and (¢). Yes, Sir. The manu-
facturing programme is gaverned by the
Phased Manufasturing Programme which
‘promotes progressive increase of indi-
genisation consistent with  economic
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* viability. As demand for micro-computers

increases, it is expected that availabity of
mdngenous compouents will also increase.

[English)

Target for Afforestation in the Seventh
Five Year Plan

2428. SHRIMATI D.K. BHANDARI :
Wil the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether Government have ear-
marked target for aﬂ'orestatlon in the
Seventh Plan ;

\b) if so, the details thereof ;

{c) the allocation of funds, State and
union territory-wise, made in the Seventh
Plan ; and

(d) whether this programme of affore-
station has any priority in the Seventh
Plan for border States like Jammu and
Kashmir, Gujarat, Punjab, West Bengal,
Meghalaya, Arunachal Pradesh and
Sikkim ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT - AND
FORESTS (SHRI Z.R. ANSARI) : (a)
Yes Sir.

(b) The perspective plan for affore-
station for the period 1985-86 to 1989-90
1S given below :

Year Target (Million Cumultative
ha.)
1985-86 1.5 (Aclnevcd) 1.5
1986-87 1.7 3.2
1987-88 2.3 5.5
1988-89 3.0 8.5
1989-90 4.0 12.5

(c) The detsils of outlay under the
Forestry Sector for the Seventh Five Year
Plan Period and estimated outlay for
afforestation including  social forestry
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thereunder are given in the statement (ii) drought prone areas and desert
below, rogion

(d) Priority is for afforestation of (iii) coastal arcas

(iv) areas deficient in fuelwood
supplies and the like. There is no
other priority for Border States.

(i) eco-sensitive Himalayan regions
of the country

Statement

Anticipated outlay for Afforentation Under Seventh Five Year Pian

(Rs. in lakh)

S. State/UT wi)utlay for VII Five Estimat;;.c;;i;;";;;

No. ‘ Year plan (Forestry afforestation including

Sector) Social Forestry for

VII Five year plan

‘ l .2 ; R _,*:N,_m_

1. Andhra Pradesh 6570 4599
2. Assam 7000 4900
3. Bihar 4500 3150
4, Gujarat 12964 9075
$. Haryana 6700 4;690
6. Himachal Pradesh 11684 8179
7. Jammu & Kashmir 3392 . 2374
8. Karnataka 6200 4340
9. Kerala 7000 4900
10. Madhya Pradesh 7877 5514
11. Maharashtra 10600 7420
.12. Manipur . 1441 1009
13. Meghalaya 2900 2030
14. Nagaland 1800 1260
15. Orissa ‘ 4500 3150
16. Punjab 3200 2240

19. Rajasthan 498S 3489
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1 2 3 4
18. Sikkim 50 665
19. Tamil Nadu 7000 4900
20. Tripura 1500 1050
21. Uttar Pradesh 16200 il340
22. West Bengal 5045 3531
Total States 134008 93805
— —
23. A & N Islands 1200 840
24. Arunachal Pradesh 3000 2100
25. Chandigarh 162 | 3
26. Dadra & Nagar Haveli 429 300
27. Delhi 210 147
28. Goa, Daman & Diu 600 420
29. Lakshadweep — —
30. Mizoram 1500 1050
3i. Pondicherry 130 91
Total UTs 7231 SOGT
Grand Total 141239 98866 o

Rural Fuelwood Plantation in Orissa

2429. SHRIMATI JAYANTI
PATNAIK : Will the Minister of EN-
VIRONMENT AND FORESTS be pleased
to state :

(a) whether the plantation programme
is going on in the Coastal areas of Orissa
under the scheme of rural fuelwood plan-
tation programme ;

(b) whether the European Economic
Community has been giving financial

.assistance for the Coustal Shelter belt pro-
gramme ;

() if so, the amount fanded in last
three years by EEC and the Central
*Government in implementation of plan-
tation programme in the Coastal sea of
Orissa ; and

(d) the details of {he plantation pro-
gramme undertaken in those areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARD) : (a)
Yes, Sir.
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(b) The details will be collected and
placed on the Table of the House,

(c) The Central Government gave a
grant of Rs. 114.45 lakhs under the
Centrally sponsored Scheme Social Forestry
including Rural Fuelwood Plantation for
plantation programme in coastal areas of

Orissa during the last three years.
Details of the amount funded by EEC
will be collected and placed on the Table
of the House.

(1) The details of plantations raised
under the Scheme of Rural fuelwood plan-
tation in the coastal districts of Orissa
during last three years are given below :

Name of districts

Plantation raised in hectares

1983-84 | 1984-85 1985-86

Balasore
Cuttack
Puri

Ganjam

1983.00 1190.00 666.00 - -
2478.68 712.50 500.00
2641.82 1820.00 1422.00
— —_ 200.00

Central Assistance for Elephant Pro(;f
Trenching

2430. SHRIMATI JAYANTI PATNAIK:

Will the MINISTER OF ENVIRON-
MENT AND FORESTS be pleased to
state ° :

(2) the amount of assistance sought by
the Government of Orissa from Union
Government for elephant proof trenching
and other activities of Chandaka Elephant
Sanctuary in Orissa:

(b) the amount sanctioned by Union
Government ; and

(¢c) the details of the Central assistance
provided to the State of Orissa for that
purpose during the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARD®
(a) and (b) Under the Certrally sponso-
red scheme for ‘‘Assistance for Deve-
lopment of Sanctuaries’”, an amount
of Rs. 16.00 lakhs was approved for
the year 1984-85 on essentiai identified
items, against Rs. 49.60 lakhs requested
for by the State Government of
Orissa. During 1984-85, an amount of

Rs. 8.00 lakhs was released to the
State Government for development of
the Chandaka Elephant Sanctuary, The
full utilisation certificate for this amount
h.s not yet been received. Financial
assistance sought during 1985-86 and 1986-
87 is Rs. 51.50 lakhs and Rs. 70.00 lakhs,
respectively. Further release of amount
will depend entirely upon the progress of
the work, utilisation of ihe fund
released earlier, and the genuine conser-
vation purport of the items for which
funds are asked for.

(c) The items on which Central
assistance was provided to the Siate
Government of Orisa during 1984-85. for
the devclopment and protection of
Chandaka Elephant Sanctuary, are as
under :(—

i) Electric fencing over 60 kms.
ii) Habitat improvement

i1i) Digging of six tanks for providing
water facililies

iv) Construction of roads

v) Purciase of diesei jeep with trailer

vi) Purchase of tractor with trolley
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vii) Purchase of field and laboratory
equipment

viii) Acquistion of land

Staff Strength in Central Stores Supplies
and guidelines for obtaining supplies

2431. SHRIMATI PATEL RAMABEN
RAMJIBHAI MAVANI : Wil the
Minister of DEFENCE be pleased to
state :

(a) the staff strength in the Depart-
ment of General Stores Supplies as on 31
December, 1984 and at present ;

(b) what are the rules, regulations,
procedure and guidelines for placing
orders on the approved contractors and
on the OCM ;

(c) whether there is any discontentment
amongst the approved contractors ; and

(d) if so; the reasons therefor and the
remedial steps being taken in the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (a) There is no
Department of General Stores Supplies.
There is, however, a Directorate of Ins-
pection (Stores) in the Directorate General
of Inspection and also a Technical
Committee (Stores) which are both under
the administrative control of the Depait-
ment of Defence Production and Supplies.
The Director of Inspection (Stores) is the
Chairman of this Technical Committee.
The authorised staff sirength of the Direc-
torate of Inspection (Stores) and the
Technical Committee (Stores) on 31-12-84
was 4605 and 8 and is presently 4256
and 8 respectively,

(b) Orders are placed on approved
contractors after following the prescribed
Government purchase procedures. No
order on OCM has been placed so far by
the Technical Committee (Stores) or the
Supplies Division of the Department of
Defence Production and Supplies.
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(c) No Complaint has been received by
thir Department in this regard.

(d) Does not arise.
Downward Trend in Rainfall

2432. SHRI HUSSAIN DALWAI :
Will the PRIME MINISTER be p'eased
to state : ‘

(a) whether Government have taken
note of the fact that there has been a
consistent downward trend in rainfall in
various States in recent years ;

(b) if so, the causes of the scant rain-
fall ; and '

(c) the effective meusures contemplated
in this regard ?

THE MINISTER OF STATE IN THE
MINISTY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AN SPACE (SHRI
K.R. NARAYANAN) : (1) No change
of trend is obscrved in rainfall patiern
in any part of India. The variations
observed are of random nature.

(b) and (c). Do not arise.

Black Cat Commandos Uniforms

2433. SIHRI SUBHASH YADAYV :

SHRI DHARAM PAL SINGIH
MALIK :

SHR1 M. RAGHUMA REDDY :

SHRI NITYANANDA MISRA :
SHRI SANAT KUMAR
MANDAL :

Whether the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government’s attention
has bee¢n drawn (o report appeuring in
Hindustan Times dated 29 October, 1986
wherein it has been stated that Comman-
dos Black Cat uniforms numbering 100
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have been found missing at the New
Delhi Railway Station ;

(b) if so, whether any inquity has been
conducted into the incident ; and

(c) action takcn by Govcrnment in
this reguid ?

THE MINISTER OF HOME
AFFAIRS (S. BUTA SINGH) : (a) to (c).
There are no Black Cat Commandos as
such. A consignment of 29 bundles con-
taining Black Dangries for use of Natio-
nal Security Guard Personnel was booked
with the rallways from Gwalior for New
Delhi ©n 1st August, 1986. On August,
9, 1986 at the time of dclivery at New
Delhi Railway Station, two bundles con-
taining 92 Dangries were found short. A
report to this effect has been lodged with
the Railway Police and the matter is
under invesligation.

Control of Noise Pollution »

2434. SHR1 SUBHASH YADAYV :

SHRI DHARAM PAL SINGH
MALIK :

SHRI M. RAGHUMA REDDY :

Wil the Minister of ENVIRONMENT
AND FORESTS be pleised to state :

(1) whether noise pollution has consi-
derably increased in the country during
the last three yeuars, particulinly in the
metropolitan cities ;

(b) if so, the steps taken to minimise
the noise pollution ; and

(c) whether any extra funds have been
allocated for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARD : (a)
and (b). No opecitic study has been con-
ducted to ascertain the trends of noise
poliution during the last three vyears.
Howevcer, according to pilot surveys in
metropolitan cities, noise levels are high
in certoin localities exceeding 85 decibels
during peak hours of traffic,
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Improvement in road and traffic move-
ments, restriction on use of loud hoins,
regulated movements of heavy vehicles
and publicity campaign are among the
steps taken under the civic laws by the
local authorities.

The Environmcnt (Protection) Act, 1986
also includes provision for enabling en-
forcement of noise pollution control
measures.

(c) No, Sir.
Central Projects Completed

2435. DR. SUDHIR ROY : Will the
Minister of PROGRAMME IMPLE-
MENTATION be pieased to state :

(a) particulars of the Central indus-
trial, power, railway, irrigation and other
projects whose foundation stones were
laid by the Prime Minister during the
period 1980 to 1985 : and

(b) pa-ticulars of the projects which
have been competed, projects of which
have not yet been taken up and particu-
lars of the projccts which are yet to bg
completed ?

THE MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI  A.B.A.
GHANI KIAN CHOUDHURY) : (1)
und (b). The information is bcing collec-
ted and will be placed on the Table of
the House when availuble,

Centrally Sponsored Programmes in
West Bengal

2436. SHHRI GADADHAR SAHA :
Will the Minister of PLANNING be
pleased to state :

(a) the purticulars of the new centrally-
sponsored industrial projects for West
Bengal included in the Seventh Five Year
Plan ; ' '

(b) the projects proposzd by the West
Bengal Government for implementation
during the Scventh Five Ycar Plag
period s and '
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(c) the particulars of the projects pro-
posed by the West Bengal Government
and approved by the Union Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM) : (a) The Seventh Five
Year Plan includes under Village & Small
Industries sector an intensive ser.culture
"development project in West Bengal. This
centrally sponsored project is estimated
to cost Rs. 9.66 crorcs over a period of 5
years. Bencfits from thre» new centrally
sponsorcd schemes under the handloom
sector yjz. ; thrift fund scheme, workshed
cum houses for handloom weavers and
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collection of stotistics, wou!d also flow
to the State of West Bengal alongwith
othcr States. There are no cent. ally
sponsorcd schemes in the large and
medium industries in the ccntral sector.
However, a list of central industrial pro-
jects/schemes [ocated in West Bengal,
alongwith the Scventh Plan outlays is
given in Statement-I below.

(b) and (c). A list of the schemcs
proposed by the Government of West
Bengal for inclusion in the Seventh Plan
for the State Sector alongwith the Seventh
Plun outlays is given in Statement-II
below.

Statement__j

Seventh Plan outlay for Central Industrial and
Mineral Projects for West Bengal State

Name of Undertaking/Unit/

(Rs. crores)

Seventh Plan outlay

S. No
Scheme (1985-90)
1 2 3

1. Durgapur Steel Plant 688.03
a) Captive Power Plant 28.03

b) Additions, modifications, replacement,
renewals, township etc. 200 00
c) Modernisation Programme (New Scheme) 460.00
2. Alloy Steel Plant 94.23
a) Expansion Stage I & I1 66.23

b) Additions, modification, replaccments,
renewals, township etc. 28.00
3. Indian Iron & Steel Co. Ltd. 151.65
” a) No. 10 Coke Oven Battery complex 1.77
b) No. 5 Coke Oven Battery complex 37.88
c) Additions, modifications, township etc. 87.00

d) New Schemes (Modernisation etc.)

25.00
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Hindustan Fertilizer Co. Durgapur & Haldia

a) Captive Power Plant, Durgapur

¢) Ammonia, Storuge Facilities

d) Captive Power Plant, Haldia

f) Replacements, Renewals, Durgapur

g) Grants to HFC for fertilizer Division
h) Grants under Indo-EEC Fertilizer Division
Bengal Chemicals & Pharmaceuticals Ltd.

Smith Stainstreet Pharmaceuticals Ltd.

Engineering Unit (Public/Enterprises)

Mining & Allicd Machinery Cor.
Bharat Process & Mechanical Engg. Ltd.
Lagan Jute Machinery Co. Ltd.

Hooghly Dock & Port Engg. Ltd.

1 2

4. Biecce Lawric & Co. Ltd.
5. Bridge Roof & Co. Ltd.

6. Balmer Lawrie & Co. Ltd.
7.

b) Haldia Project
e) Revamping, Durgapur
Programme
Programme

8.

9. Bengal Immunity Ltd.
10.
11. Bharat Brakes & Valves Ltd.
12. Braithwaite & Co. Ltd.
13. Burn Standard Co. Ltd.
14. Jessop & Co. Ltd. Calcutta
15.

16.

17.

18.

19. Tyre Corp. of India, Kalyani
20. Bbarat Orthalmic Glass Co.

0.10
15.00

3.61

73.68

2.14
41.98

1.52
2.64
20.00

5.40

9.00

3.00
3.00
5.00
3.00

179.52
3.50

13.00
39.22
11.00
8.80
4.00
4.00 .
7.00
30.00

14.00
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1 2 < 3
21. Cement Corp. of India—Jt. Venture 2.00
22. Hindustan Cables 6.00
23. National Instruments Ltd. 5.00
24. Cycle Corp. of India 7.00
25. Andrcw Yule & Co. 25.00
Ship Building & Repairs 21.00
26. Modernisation of Ship repair facilities
at Culcutta Port 3.75
27. Ship repair & dredger facilities at
Calcutta Port (New Scheme) 17.25
28. 1Indian Govt. Mint, Calcutta 5.44
29. Hindustan Vegetable Oil Corp. Ltd. 3.50
30. Tea Trading Corp. Calcutta 1.00
31. Export Promotion Zone (Falta) 4.59
32. Export Promotion Zone (Expansion) 2.60
33. National Jute Cor. (Modernisation, Labour
Rationalisation) 8.00
34. West Bengal National Test House, Calcutta 6.75
TOTAL 1281.90
Statement—H
Seventh Five Year Plan—1985-90)
(State : WEST BENGAL)
Outlays for Large & Medium Industries, Mining and
Village & Small Industries Sectors
(Rs. crorcs)
S. No. Name of the Scheme/Unit/ Seventh Plan outlay
Undertaking
Proposed by  Agreed’
o o State Govt. Outlay
1 2 3 4

A. LARGE & MEDIUM INDUSTRIES :

l'

2.

3.

Banking Company
Investment in W.B. Financial Cor.
Loan to W.B. Financial Corp.

Grants to W.B. Financial Corp. for running
Entrepreneurs Assistance Cell

950.00 900.00
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1 2 3 4
5. West Bengal Industrial Dev. Corp. 7370.00 5000.00
6. West Bengal Electronics Industry
Development Cor. 5000.00 5000.00
7. W.B. Pharmaceutical & Tech. Dev. Corp 500.00 400.00
8. W.B., Sugar Industries Dev. Corp. 200.00 170.00
9. W.B. Tea Development Corp. 300.00 275.00
10. W.B. Industrlal Infrastructural
Development Corp. 1500.00 1000.00
11. Haldia Petro-Chemicals 100.00  100.00
12. Falta Export Processing Zone 1760.00 1500.00
13. Exhibition Complex ‘ 50.00 40.00
14. Directorate of Cinohona 400.00 300.00
15. Oriental Gas Co. ) 250.00
. )— 2520.00 1050.00
16. Other Projects ) )
17. Public Undertakings 3919.00 3415.00
18. Industrial Reconstruction 2500.00 2200.00
TOTAL (Large & Medium Industries 27069.00 21600.00
B. MINING & MINERALS 097.00 890.00

C. VILLAGES & SMALL INDUSTRIES :

1. Small Scale Industries including

Industrial Estates 52.75 27.75

2. Khadi & Village Industries ) 5.50 3.00
3. Handloom Industry 50.00 32.00
4. Sericulture 35.00 24.00
5. Handicrafts 5.85 3.00
6. Coir : 0.55 0.25
TOTAL (VSD 149.65 90.00

GRAND TOTAL (A+B+0C) 28315.65  22490.00
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Representations from New Delhi Trade
Employees Assoclation

2437, SHRI BANWARI LAL
BAIRWA : Will the Ministcf of HOME
AFFAIRS be pleased to state :

(a) whether the New Delhi Trgde
Employees Association had made seve.ral
representations - requesting for solving
their hardships and difficulties concerning
their service matters ; :

(b) whether all or some of these pro-
blems fall under the purview of Labour
Act ; and

(¢) if so, details of their problems and
what steps Government purpose to take
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI1 P,
CHIDAMBARAM) (») to (c). The
information is bcing collected and will be
laid on the Table of the House.

Requirement of Bullet Proof Jackets for.
VIPs in States

2438. SHRI V.. KRISHNA IYER :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have asked
all the States to indent their requirements
of bullet proof jackets to be imported for
the use of VIPs ;

(by if so, whether State Government of
Karnataka has placed any indent for

them ;

(c) which arc the States which have
pluced indent ;

(d) the total pumber of bullet proof
jackets to be imported ; and

(¢) the cost of each bullet proof jacket ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) to 3ed. All the
States/U.T. Administrations were asked
to project their minimum neced for buliet
proof vests for their police personnel
deployed on high risk duties. Based on
the demands placed on the Governmient
so far (including that of Karpataky)
action is being taken to import the bu let
proof vests. The cost of each vest would
vary according to its size, quality and
other specifications. It would not be in
public interest 1o disclose the number of
vests to be imported.

These vests are not meant for the use
of the VIPs,

CBI raids on 2i October 1986 on
Senior Officers

2439, SHRI YASHWANTRAO
+ GADAKH PATIL :
SHRI RAMASHRAY PRASAD
SINGH : v
SHRI VIRDHI CHANDER -
JAIN :
SHRIMATI GEETA
MUKHERJEE
SHRI MOHD. MAHFOOZ ALI
KHAN :
SHRI SUBHASH YADAYV :
SHRI M. RAGHUMA REDDY :

SHRI DHARAM PAL SINGH
MALIK :

Will the PRIME MINISTER be pleased
to state :

(a) whether country-widc searches and
raids were made by the Central Bureau of
Investigation on some senior officers of
the Central Goverpment and of Public
Undertakings on 21 October, 1986 ; and

(b) if so, the number of such cases and
the follow up action taken thercon ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTI): (a) and (b)
Yes, Sir. Central Bureau of investiga-
tion has conducted raids in various cities
on 21.10.86 ,in pursuance of 27 cases
registered against officials of the Govern-
ment and Public Sector Underiakings.
Appropriate action will be taken against
the officials based on the findings of
Central Bureau of Investigation.

Expeditious Sanction of Pension to
Freedom Fighters

2440. SHRI T. BASHEER : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether a large number of cases
for the sanction of freedom fighters pen-
sion are still pending with Government ;

(b) if so, the number of applications
pending as on 31 October, 1986 with the
Government for decision State-wise ;

(c) whether any target date, say August
15, 1987 the 40th Anniversary of the
attaiament of Independence, would be
fixed for the clearance of all such cases,
in view of the advanced age of th.c claim-
ants, who are not likely to survive for a
long time to get benefit from the sanct-
jon of such pensions ; and

(d) the steps proposed to be taken by
Government to expcdite the sanction of
pension cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE 1IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) to (d). The

ber of pending applications as on
2‘11};‘0.1986 isp 5727, out O\t\” which 1535
cases are of gencral category, 2927 are
from peisons who have claimcq to have
taken part in the struggle against erst-
while Nizam Stite of Hyderabad Wh.lCh
are to be scrutinised by the Non-Officials
sgrcening Committee set up at the Central
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level and 1265 received in May and June,
1986 are from the participants of Arya
Samaj Movement which has rccently been
recogniscd for the purpose of Samman
Pension. The Arya Samaj cases will also
be decided by a separate Non-Official
Screening Committee which has been
constituted at the Central level.

The Committee cases will be finalised
as and when the rccommendations of the
conccrned Committec(s) ar: made avail-
able. Intensive efforts are being made to
dispose of all the cases as early as possi-
ble. The pendcncy of the applications
(Statewise) as on 31.10.1986 is as per the
statement below.

Statcment
S.No. Name of the  Number of
States/U.T. Admns. rendencies

1 2 3
1. ”ﬂAanhra Pradesh _A 195
2. Assam 53
3. Bihar 730
4. Kaurnataka 2
5. Kerala 56
6. Madhya Pradesh 242
7. Maharashtra 68
8. Meghalaya 5
9. Nagaland 4
10. Orissa 19
11. Tamil Nadu 4
12.  Tripura 8
13.  West Bengal 60
14. Chandigarh (U.Ts) 2
15. Delhi ’ 19
16. Goa ” 65
17. Pondicherry 3
1535
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1 2 - 3
Hyderahad Committee Cases ' ,
‘1. Andhra Pradesh 1350
2. Maharashfra 2276
3. Karnataka ' _301
2927

Arya Samaj Committee Cases
(All States/U.Ts) 1265

Grand total applications pending

(i) Cases of general
category ) 1535

(i) Hyderabad Committee |
cases 2927

(i) Arya Samaj Committee
, cases ‘ 1265

GRAND TOTAL - 5727
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Foreign Contribution' (Regulation) Act
1976, Organisations having definite culcu.’.
ral, economic, educational, religious or
social programmes may accept foreign

~ contributions after . registration under

Foreign  Contribution (Regulation)

_Act or with the prior permission of the

Cet_mal Government.

.(b)‘ The total amount of foreign con-
tribution reported to have been received
under Foreign Contribution (Regulation)
Act by organisations in Jammu &
Kashmir - during the last five years i.e,
1980 to 1984 is as under :—

‘ Year Amount of foreign contribution
received in Rupees
1980 24,10,857
1981 20,21,114
1982 3037531
1983 20,92,895
988 9825546

®

Forelgn Funds for Organisations in
Jammu and Kashmir

2441, SHRI P. NAMGYAL : Will the
Minister of HOME AFFAIRS be pleased
to sfite :

(2) whether Many Political, Social.and
other Fundamentalist and anti-India
Organisations in Jammu and Kashmir are
receiving financial help from abroad ;
and S

(b) if so, ‘their names and the country
from where they are getting funds along-
with the total amounts received during the
last five years ? :

THE MINISTER OF STATE IN THE
MINISTRY OF "PERSONNEL, PUBLIC
GRIEVANCES AND - PENSIONS AND
MINISTER OF STATE IN THE MINIS-

TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) Under ~ the

’]'he information regarding the names of
organisations and the country from which
they arc getting funds is so voluminous
that it is not feasible to Jay it on the
Table of the House. '

Arrest of Bangladeshis in Rajasthan
2442. SHRI KAMLA  PRASAD
SINGH : Will the = Minister of HOME
AFFAIRS be pleased to state :

(a) . whether a large number of Bangla-

“deshis were arrested recently in Rajasthan

when they arrived by train from Delhi ;

(b) if so, how did these people sncaked
into .our country and how is it that they
could not be apprehended till they reach-
ed Hanumangath in Rajasthan ; and

_ (c) steps taken 10 tighten the secutity
of our Borders to check illegal sneaking
and smuggling 7 '
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THE MINISTER OF STATE IN THE -
 MINISIRY OF PERSONNEL, PUBLIC

GRIEVANCES AND PENSIONS AND

MINISTER OF STATE IN THE MINIS- -

TRY OF HOME AFFAIRS (SHRI P,
CHIDAMBARAM) : (8) (c). There is
20 information {0 suggest that a large
pumber of Bangladesh Nationsls have
been arrested recently in Rujasthan.
Artest of Bangladesh Nationals sneaking
. into Rajasthan illegally are made from
. time ‘m" time, when detected. There are
standing instructions with the State
Governments to check, identify and take

-pecessary action against the infiltrants

. under the law.

Central Adminlm'at{\e Tribunals in all
States

2443. SHRI V.S. VIJAYARAGHVAN :
Will the PRIME MINISTER be pleased

. to state :

(a) whether  benches  of
Administrative Tribunals have been set up

in all the regions/States in the country ;

and
- (b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC

GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTI) : (u) and (b).

Yes, Sir. The Central Administrative
- Tribunal was established on 1.11.85 with
its Principal Bench at New Delhi and
Bcncﬁes at New Bombay, Calcutta,
Madras and Allahabad. Three more
‘Benches at  Bangalore, Chandigarh and
Guwahati with effect from 3.3.86 and six
more Benches at Ahmedabad, Cuttack,
Jodhpur, Jabalpur,” Hyderabad and Patna

with effect from 30.6.86 were subseq.uently_

aot up.
Atrocitiet oa Scheduled Castes/Tribes

2444. SHRI SYED SHAHABUDDIN :
SHRISYED MUSUDAL
HUSSAIN :
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Will the Minister of WELFARE be

- pleased to state :

(a) whether 'Un‘ion Govcrnmcnt are
aware of the atrocities committed on

* Scheduled Castes and Scheduled Tribes

since January, 1986 ; and

- (b) the number of fife fost and the
estimate loss of poverty in each major .
case ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) and (b).
According to - the information received so
far from State Governments/Union Terri- -
tory Administrations, the number of
cases of murders of Scheduled Castes and
Scheduled Tribes in atrccities on them are
336 and 92 respectively. The Central
Government does not maintain informa-
tion regarding loss of property etc. in
these cases.

Reservation in Recrultment to Celitral
Reserve Police Force

2446. SHRI ZAINUL BASHER :

'Will the Minister' of HOME AFFAIRS

be pleascd to state :

(a) the number of persons recruiged in
all grades in Central Reserve Police Force
during the period April 1984 to Septem-
ber 1986-grade-wise ; and

(b) the number of persons among them |
who belong to Scheduled Castes and

Scheduled Tribes.separately ?

THE MINISTER OFR STATE IN THE
MINISTRY OF PERSONNEL. PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. -
CHIDAMBARAM) : (a) aad (b). The
trequired information in respect of Central -

" Reserve Police’ Force is ‘given in the

stgtemep; below.
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Statement _

Total number of persons Total bumber of persons
“recruited during the belonging to Scheduled
period from April, 1984  Castes/Scheduled
to September, 1986 Tribes .
Scheduled | . Seheduled
Castes = Tribes
Dy. S.P. 76 o BT 7
Sub-Inspector 207 | ‘ 29 13
H.Cs 202 a
Naiks ' 49 7 4
ConStabIcs 18,253 ‘ ',2,3'52 - 1,147
Fnrolled Followers 1,432 . 222 87
S1/Steno Gr. III : 36 -— —
ASI (M) 566 83 . 18
Group ‘D’ 44 12 2
Ministetial Staff
Lab. Tech 1 — _

" E.S. Nurse ‘. 10 1 1
Pharmacist - " 9 : 1 —
Nurs'ing Asstt, - 2 — ___
Ward Boy ‘ oy — _,_
'Kahai' R 2 — o ‘
Staff :for Sister '

“Mﬁ“ o - 1 . —

S/K 2 P
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ﬂdﬂh Hazards caused by Smoke

"2447. DR. B.L. SHAILESH : Will
the Minister of ENVIRQNMENT AND
FORESTS be pleased to state :

(@) whether WHO have mad: any
report on health hazards caused by

smoke emitted from firewood, charcoal,

cowdung and agricultural waste burning ;

(b) - if so, details thereof ;

(c) whether any scientific studies have’

been conducted in this respect through
- any agency by his Ministry in this regard;
and . .

(d) neccessary prophylactic measurcs
taken ? '

THE MINISTER OF STATE IN. THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI): (2)

Yes, Sir.

(b) Thc report deals with the nature
and extent of indoor air pollution from
biomass combustion in rural arcas of
developing countries. An analysis on

incidence of diseuses which could be.

attributzd to air pollution from biomuss
combustion is alsa presented in the

report.

() A study has bcen = conducted
*through the Tata Energy Reseasch
Institute (TERI) on performunce of cook-
stoves in regard to the ecmissions and

efficiency of combustion.

(d) The measures taken include ¢ use
of improved stoves, biogas plants and
golar devices,

Centre for Development of Telematics

2448. SHkI SOMNATH RATH : Will
the PRIME MINISTER be pleased to
state TR _

| (a) the fund allotted to thc Centre

for Dsvelopment of Telematics project .

so far ; ) -
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(b) the actual amount spent 50 far ;

~ (c) the number of persons employed
in the Centre for Development of Tele-
matics project ; and :

(d) whether results shown so far tally
with expectations ?

THE MINISTER OF STATE IN THE
MINISTRY. OF SCIENCE AND
TECHNOLOGY AND - MINISTER ' OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHR1 ©° K.R. NARAYANAN):. (a)
Funds as pcr following details have been
released to C-DOT : ’ C

1984-85 : Rs.  6.05 crores
1985-86 :  Rs. 12.02 crores
1986-87  : Rs. 5.00 cro‘res

Total P Rs. 23.07 crores

_ (b) The actual expenditurc by C-DOT
during the period August, 1984 to
October, 1986 is 19.60 crores. '

(¢) C-DOT has employed 425 persons
as on date in various categories for. its -
projeci. Most of these personnel are
technical and on contract basis.

(d) The progress hus been very satis-
factory and as per schedule.

IAS Examinatiop Centres in Kerala

2449. SHRI VAKKOM PURUSHO-
THAMAN : Will the PRIME MINISTER
be pleased to state : .

(a) the total number of examinat‘i.ohn
Centres for-Civil Service Examination in
Kerala during 1985 ; )

(b) the number of candidates who
appeared for the abave examination from

Kerala during 1985 ; andt‘

(c) the number of candidates selected -
from Kerala during 1985 ?
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THE DEPUTY MINISTER IN THE

MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTI): (a) Two
* Centres (Cochin and Trivandrum) for
Civil Services (Preliminary) Examination,
1985 and one Centre (Trivandrum) for

Civil Services (Main) Examination, 198S.

(b) 1,953 candidates appeared in Civil -

Services (Preliminary) Examination, 1985
and 157 candidates appeared in Civil
Services (Main) Examination, 1985.

(é) 10 candidates who appeared from
Trivandium qualified the Civil Services
Examination, 1985.

Declaration of Certain Parts of Assam
. as Tribal Areas

2450. SHRI SYED SHAHABUDDIN :
Will the Minister of WELFARE be plea-
sed to state : '

(a) whether the Government. have
rceeived . representations  from  some
tribals of Assam for creation of sepurate
State or Union Territory andfor greater
autonomy for their area ;

i(b) the brief particulars of the tribes
which have made such represeniations

and of the territory claimed by them and

the Government rcsponse to their clajm ;

(c) the basis for the declaration of a
district, or part thereof, as a tribal area ;
and :

(d) the names of areas recognised as
tribal arcas in various States at present ? -

THE DEPUTY MINISTER IN THE
MINISTRY OF W»ELFA’RE} (SHRI
GIRIDHAR GOMANGO): -(a) Yes,
Sir. ' '

-(b) The Plains  Tribals Council of
Assam, the United Tribal National
Liberafion Front and the Autonomous
Hill State Demand Committee have

.

made such representations demanding a
territory of about 19,000 sq. kms. The.

Government have not been in favour ‘of
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further re-organisation of Assam. The
Assam Governtent have, however, been
requested to look into the developmental
needs of the area.

(c) and (d). The Government does not
declare district or part thereof as a tribal
area as ' such. For tribal development
progtammes, however, under tribal sub-

‘Plan approach, areas of tribal concent-

ration have been identified in 17 States

and 2 UTs. The tribal sub-Plan areas

generally include all the Scheduled Areas -
and generally tehsils/blocks with more
than 50% tribal population. In States
where the tribal population is more dis-
pcrsed, the norms were relaxed to cover a
reasonable population of tribals. There
are - at present 184 Integrated ‘Tribal
Development Projects, 271 Projects cover-
ing Pockets of Tribal corcentration and

- 73 Projects for Primitive Tribal Groups.

Plantation of Medical Plants

2451. SHRI RADHAKANTA DIGAL :
Will the Minister of ENVIRONMENT
AND FORESTS be pleasgd to state :

‘ta) whcther Union &ovcrumeut had
advised the Stute Governments to take up

‘plantation of mecdicinal plants ; .

(b) if so, the names of the States, whiéh
have taken steps in this regard ;

(c) the dctails of the schemes sub-

" mitted by different State Governments ;

and

- (d) whether sanction has been accorded
to those schemes ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI ZR. ANSARI): (a)

~ Yes, Sir. .

3

(b) and (c). Brief outlines of schemes
have been received from Assam, Madhya
Pradesh, Sikkim ‘and Tripura. They con-
cern raising nurseries and plantations of
Myrobalans, Chalmoghra,
Aconitum, Digitalis, Dioscorea: and
Viola. -



(d) No, Sir.
Plantation of High Yielding Roses.
2452. SHRI VIJAY N. PATIL : Will

the PRIME MINISTER be pleased to
state @ . : :

(a) places selected in India for . .plan-
.tation. of thc high quality roses for
extraction of rose oil ; '

(b) whether CSIR have conducted
experiments to produce quality rose oil of
international standatd ; and

(c) if so, the details of latest techno-
logy adopted for extraction of rose oil ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF

OCEAN DEVELOPMENT, ATOMIC"

ENERGY, ELECTRONICS ANDSPACE

(SHRI K.R. NARAYANAN) : (a) Places

sclected at present for plasting high
quality roscs for extraction of rose .oil
arc : -

(i) Kashmir Valley

(i) hills of U.P. and Himachal
Pradesh. o '

“(b) Yes, Sir.

(c) Pilot units, using distilistion pro.
_cess have been installed in Bonera
(J & K). The plant at Bonera can
process 125 kg roses per batch. High
level of steam distillation, energy saving,
usc of metallic tubes to prevent corrosion
and fouling of rose oil are some of the
novel features of this plant. The plant
yields 0.32% of rose oil from the rose as
compared to about 0.01% obtained- by
traditional methods. The increased yield
is comparable to . yields obtaimed inter-
nationally.

" Pollutien Caused by Indestrial Units

'2453. SHRIMATI PRABHAWATI
GUPTA: Will the  Minister  of

NOVEMBER 19, 1936
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. BNVIRONMENT AND FORESTS be
plensed to state :

(a) whether there ;'s any law to Aéh‘eck

~ the noise pollution by industrial units,

particularly in the residential areas ; and
(b) if so, details thereof ?

- THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. -ANSARI) : (a)
and (b). Yes; Sir. As per section 6(2Kb)
of. the Environment (Protection)  Act,

. 1986 the Central Governmeont has powers

to make rules for maximum allowable-
limits of concentration of various
environmental pollutants (including- noise)

for differcat areas.

Projects Delay¢d in Andhra Pradesh

2454. SHRI V. TULSIRAM : Wil
the Minister of PROGRAMME IMPLE-
ME_NTATION be pleased to state :

(a) whether the projects  earlier
approved by thc Central Government - in
the State of Andhra Pradesh have been
delayed by the Central Government 4

() if 5o, the details of thcse projects:
that have been delayed including cscala-
tion of cost in each such case ; and

(c) the present stage of completion of
these projects and the time by which
these projects are expccted to be com-
plected ? ‘ :

THE MINISTER OF 'PROGRAMME
IMPLEMENTATION (SHRI A.B.A.
GHANI KHAN CHOUDHURY): (a)
No, Sir. ‘ . ‘

(b) and (c) Do not arise.
Promsotion for Women Officers to Senlor
‘ Positions :

12455. SHRI SOMNATH RATH : Wil
the' PRIME MINISTER be pleased to
state . o .
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(a) the .lstcps taken to ensure -that

more women .arg promoted to sepior

positions m IPS, IAS and IFS cadres
-and

(b) the rccent guidelines, if any, in
this matter ? .

“THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC

GRIEVANCES AND PENSIONS (SHRI

BIREN SINGH ENGTI): (a) The
women officers arc considered along with
other officets for promotion according to
general instructions.

(b) The gmdelmes have been issued
from time to time for career develop-

ment of dircct recruits in the IAS, The

recent guidelines lay émphasis on the
placement of women officers in order to
equip them for positions of higher
responsibilitics, It has been advised that

 RARTIKA 26, 1908 (S4K4)
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aflequate dppoi*tunities may be given to

them ¢to bold important ficld lcevel
assignments and in diverse areas of

" admiinistration.

{Transdation}
!Nlchalh in ¢the Nasional Integratlon
Council Meet *

2456. PROP. CHANDRA BHANU.
DBVI: Will the Minister of HOME
AFFAIRS be pleased to statc the names

.. of the . leaders who participated in the

recently held meeting of the National
Integration Council ? :

THE MINISTER OF STATE IN THE

. MINISTRY OF PERSONNEL, PUBLIC
"GRIEVANCES AND PENSIONS AND

MINISTER OF STATE IN TH '
MINISTRY OF HOME AFFAIRS (SIIRI
P. CHIDAMBARAM) ; (a) A statement
is given below.

Statement

" List of Members who artended Natlonal Integation Council Meeting Held on I?rh
September, 1986 at New Delhi.

Prime Minister ~ Chairman
The Union Home Minister Member
The‘Uni.on Minister for Human Resource Development -do-
Shri P.K. Mahanta, Chief Minister, Assam | -do.
‘Shri Amarsinh Chaudhari, Chief Minister, Gujarat " -do-
Shri Bansi Lal, Chief Minister, Haryana - -do-
'Shri Virbhadra Singh, Chief Minister, Himachal Pradesh -do-
Shri Jag Mohan, Governor of ngmu & Kashmir ' ' -da.
Shri Ramakrishna Hedge, Chief Minister, Karnataka do.
Shri ‘Motilal Vora, Chief Minister, Madhya Pradesh . -do-
Shri S.B. Chavan. Chief Minister, Mabarashtra ~ -do-
Shri Risheno Kaishing, Chief Mipister, Manipur -do-
Shri S.C. Jan.ir, Chief Minister, Nagaland | o
Shn Sur_ut Singh Bamala, Chief Minister, Punjab -dc-

Shri Harldeo Joshi, Chief Minister, Raxalthan | -do-
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~ Shri Nar Bahadur Bhandari, Chief Minister, ﬁlkkfm ' MA be
‘ g . . ) . . : - - Member
Shri Veer Bahadur Singh, Chief Minister, Uttar Pradesh q
. . ‘ B . =do-
Shri Gegong Aspang, Chief Minister, Arunachal Pradesh : d
. , . ' . o - o—
Shri Leldenga, Chief Minister, Mizoram 4 . ’
. . ] ' . . -do-
Shri Pratap Singh Rao ji Rane, Chicf Minister Goa, Daman
& Diu . : | ~~do-
Shri M.O.H. Farook Chief Minister, Pondicherry ' P
. nh ‘ 5-
Shri Arjun Singh, Vice-President, Indian National ' :
Congress (I). : ~do-
Shri Uma Shankar Dixit - 4
-do-
Shri B.M. Namboodiripad, General Secretary, ' q
Communist Party of India (N_Ia‘r,xist) : o
Shri C. Rajeshwara Rao, General Secretary, d
Communist Party of India -do-
Shai L.K. Advani, President, Bharatiya Janata Party d
. -d0-
Shri Sharad Pawar, President, Indian National Congress (S) g
. . ~-do-
Shri B.V. Abdulla Koya, General Secretary, : '
All India Muslim Lcague. : ' -do-
Shri Chitta Basu, General Secretary, ‘
All India Forward Bloc ~do-
Dr. Farooq Abgullah, President, J & K National
Conference (F) : -do-
Shri P.J. Joseph, Chairman, Kerala Congress :
. -do-
Shri Tridib Chaudhuri, General Secretary,
Revolutionary Socialist Party -do-
Shri D.B. Patil, General Secretary,
Peasants & Workers Party of India -:do-
Shri Maulana Abdul Hague, 'Workiﬁi President,
United Minorities Front. ~ ~do-
' Baba Amte, Secretdry, Maharogi Sewa Samiti 4
‘ ' -do-
Shri Frank Anthony - o
’ -do-
Shri P.N. Haksar o
. . ) . -do-
" Shri M.F. Hussain : o g
’ ‘ v 00~

-Shri Shyam Benegal . '
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Shri R.P..Goenka, President, FICCT - Member
Sbiri B.R, Sule, President, ASSOCHAM -do-
. Shn G. Ramanwam Pres:dent INTUC -do-
'Jusnce M.H. Beg, Chmrman Mmormes Commnsston o -de-
Prof. Yash Pal, Chairman, Unwers:ttes Grant Commlssxoh’ : -do-
Shri Bheekha Bhai, Chairman, Comm:ssmn for Scheduled . -do-
Castes and Scheduled Tnbee B ‘
Shri Prem Bhatla -do-
Shri Mahendra Mohan, Editor, Dainik Jagran : -do-
Shri Nikhil Chakravarty, detor, Mamstrcam -do;‘
Shri K.L. Nandan, Ed:tor (Features) ~do-
Nav Bharat Times
Begum Abida Ahmed " <do-
Smt. Amrita Pritam -do-
“Smt. Ela Bhatt, General, Secretary, Self Employment ~do-

Women Association (SEWA)

Dr. Rajendra Kumagri Bajpai
Minister of State for Welfare

Shri B.G. Deshmukh, Cabinet Secretary

Special Invitee

-do-

Shri H.Y. Sharda Prasad,’lnformation Adviser to ~-do-

Prime Minister.

[English)

Rehabilitation of Families Displaced by
Karwar. Naval Base

2457. - SHRI V.S. KRISHNA IYER :
Viill the Minister of DEFENCE be plea-
sed to state ; ‘

(1) the number of familics to' be  dis-
.-placed by the Karwar Naval Base ;

(b) the pumber of villages. in Karwar
Taluk and Ankola taluk which come
under the project area ;

. (c) the amount provided by Union

Government towards compensation for

the displaced petsons and for thc reha-
- biljtation-of displzced familizs;

'ARUN SINGH) :

(d) whcther Government are consj-
dcring to give jobs in the Indian Navy to

the affected persons *

- (e) whether any representation  has
been received for treating displaced
persons at par with ‘‘sufferers” in the
causc of the nation’s defence and for
giving Rs. 2 lakhs for every acre of land

.wherc there are standing coconut and

other plantations ; and

" (f) if so, the action taken on the
representation ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESE-
ARCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI .
(a) As per the State
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.Government records,
families likely to be displaced in 2915
from priv:rte land and 21 families, who
have encro~ched upon the State forest
land.

(b) chen villages in each Taluk of
Karwar and Ankola.

(c) The amount provided for compen-
sation and rehabilitation as proposed by
the State Govt. is as follows :—

(i) Compensation . — Rs. 18.97
A : ' crores,
(ii)) Rehabilitation ~— Rs. 7.356
- crores.

(d) Necessary consideration will be
given  subject to the prescribed quali-
fications being met as per the existing
procedures for recruitment. State
Government - authorities have been
advised to start training facilities for
local young people in trades which will
be uscful for getting jobs with the Navy.

(¢) and (f). Yes, Sir. The Central -

Govcrnmcnt have accepted the norms for
compens:ation and rehabilitation as " pro-
posed by the State Government. The
State Government have also appointed a
committee for finalisation of rehabilitation
plans.

International Con.s'éntion on Civil and
Political Rights

2458. SHRI C. JANGA REDDY :
. DR. AKK. PATEL :

Will the Minister of HOME AFFAIRS
be pleased to state whether India has
ratified the International Convention on
Civil and Political Rights and how do - its

provisions envisage ‘freedom of infor-
mation’ ?

-~ NOVEMBER 19, 1986
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THE MINISTER OF STATE IN “THE'
MINISTRY OF PERSONNEL, PUBLIC

GRIEVANCES AND PENSIONS AND

MINISTER OF. STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) - Information

© is being collected and will be laid on the

Table of the House, _
Foreign Funds to Certaln Organisations

2459. SHRT ANANDA PATHAK :
Will the Minister of HOME AFFAIRS be

. pleased to state :

 (a) whether the following organisations
bhave received funds from abroad under
the Foreign Contribution (Regulation) Act’
during the years 1981 to 1984 ;

(i) Centre for Tribal Conscienti-
sation, Pune, :

(ii) Lok Siksha Parishad, Narendra-
’ pur, West Bengal,

(iii) CARITAS, New Delhi,
(iv) Maitryee Trust, Bombay ;

(b) if so, the amount received year-wise
in each case ;"and

(c) the countries from where the funds
originated and the names of the organi-
sations which have contributed the “same
in each case ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE |IN' THE
MINISTRY OF HOME AFFAIRS (SHR1
P. CHIDAMBARAM) : (1) Out of the
four organisations all except Lok Siksha
Parishad, Narendrapur, West Bengal have
reported the receipt of ‘funds under the

- Foreign Contribution (Regulation)- Act.

(b) and (c). Information is given in the
statement below.
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.New Admiaistrative Set up for Delnl

2460. SHRI K.S. RAO: Will the

Minister of HOME AFFAIRS be pledsed

to state : . | 4

(a) whether a new administrative set up
far the Union Territory of De}hi has been
unider consideration of the Union Govern-
ment for a long time ; and

(3

(b) if, so,- the broad details of the .
changes being envisaged in. the new .

administrative set up for Delh? and when
these changes are likely to be introduced 7

MINISTER OF STATE IN THE
M!'IT;I}II:TRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM): :
There is no proposal at preseut ‘tc? brl.ng
about any change in the administrative

set up of Delhi.

Spot Study of Anti-Poverty Programmes

246!1. SHR1 ZAINUL BASHER : Will

the Minister of PLANNING be p eased to

state : ‘

(a) whesher Government have made on
the spot study of the implementation of

 NOVEMBER 19, 1986
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- the anti-poverty programmes by the State

Government Agencies and the Banks H

(b) if 80, the places where on the spot
study was made and the programme
studied ; and

(¢) Goverrment reaction abouyt the
implementation at each place ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM) : (a) and ‘(b). Yes, Sir.
Integrated Rural Dev‘eIOpmen; Programme
(IRDP) is the only anti-pbverty' pro-
gramme being implemented with the direct
involvement of the State Governmenc
Agencies and the Banks, Thig programme:
was evaluated by the Programme Eva|ya-
tion Organisation (PEO) of the Planning
Commission in 66 blocks in 33 districts of
16 States, (details are'given in the siate-
through the
Concurrent Evaluation started in ‘October,
1985-the programme is being evaluated on
a monthly basis in 72 blockg of 36 dig-

- tricts of the country,

(c) The findings of the PEO evaluation
have been taken ingo account while for-
mulating the IRDP strategy in the Seventh
Five Year Plan (1985-90). The findings of
the Concurrent Evaluation Report are
regularly brought to the notice of the

State  Governments for taking remedia)
action, ‘

Statement

States, Districts, and Blocks selected for the Study
Programme (IR DP) undertaken by'the Prog
: Organisation (PEO).

e ————,

of Integrated Rural Developm ens u
ramme Evaluation

M
States District Blocks

1 2 - . -3

1. Andhra Pradesh 1. Gﬁutur - 1. Macherla

2. Vizianagram-

- 2. . Amruthabu
1. Gajapattinagram
2. " Bhadragiri -
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2

~ 2.° Bihar 1. Samastipur 1.  Singhiya
2, Pusa
2." Palamau ‘ 1. Bhandari
2. AMa'huadaur
3. Gujarat 1 Kheda 1. Borsad
, 2. Mehemdabad
2. Rajkot . 1. Gondal
2. Dhorafi
;;, ngyana 1. Karpal 1. Karnal
2. Panipat
2, %ind 1¢ Narwana
£. Jind
5. Himachal Pradesh. 1. Una 1. Una
2. Amu
2. Kulu 1. Naggar
2. Banjar
6. Jummu & Kashmir 1. Jammu 1. Bishnah
2. Purmandal
2. Anantnag 1. Qazigund
2. Kulgam
7. Xarnataka 1. fUttArkannad Ankola
2. Sirsi
2. Mysore 1. Periyapapan
2. K.R. Nagar.
8. Kerala 1. Cannanore “1. Kanhangad
o 2. Cannanore
2. Quiton 1. Sastamkotta
C 2 Anchalemmoodu.
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T I ‘, 3
9, ‘v‘Madhya ‘Pradesh | L Jhabua B 1. .Jhabﬁa‘ .
o ‘ ' | ' 2. Mez‘hnngarv
- 2. Pastar , ‘ 1. Jaédalpur
: | ' .2. Darba‘
3. Damoh - 1. Batiagarh -
2, Damoh
4. Betul L ‘.‘Shahpur
| - 2. Multai
‘10. Maharaahtri o | 1. Osmanabad 1. Umerga‘ -
2 Paranda
| 2. AThane 1. Vasi
| ' 2. Jagtiar
11. Orissa - 1. Korapur ' 1. Laxmipur

2. Rayagada

2, Sundergarh 1. Bomnai
' 2. -Subdoga
12. Punjab 1. Ferozepur .  1.” Khuian-

Sarwaratabhor

2. Ghall Kburd

2. Sangrur 1. Sunam
-2.  Dhuri
13. Rajasthan o 1. Bikaner 1. Kalayat
‘ | o 2. Lunkaransar
2. Jodhpur B R Osian
2. Mandore
14, Tamil Nadu 1. Kanya Kumari 1. Thovaiai
| ‘ I 2. Kurathaun-Code
2. Madurai " - 1. Athoor

2. Thenol
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BHURIA : Will the Minister of ENVI-
RONMENT AND FORESTS be pleased

to state :

(a) whether there is any proposal to
provide financial assistance to state
pollution control boards to enable th?m
to have necessary equipment for effective
implementation of the Act ;

(b) if so, the time by which the
financial = assistance is proposed to be
provided ; and

(c) if not, the réasons therefor ?

THE MINISTER OF STATE IN THE

. MINISTRY OF ENVIRONMENT AND

FORESTS (SHRI Z.R. ANSARI) : (a)
Yes, Sir. : . g

~ (b) The State Pollution Control Boards
have to submit proposals for assistance
reqqired.

(c) Does not arise.

1 3
15. Uttar Pradesh 1. Sultanpur 1. Pratappur-’
" o : Kamecha
2. Dostpur
2. Mirzapur 1. Ghorawal
.2, Jamalpu_r
16. - West ﬁengal o 1. Darjeeling 1. Jorebunﬁlow-
: : ‘ “Sukhiapokhri
2. Kalimpong.
. [Translation) ’ ’ [English)
Financial Assistance to State PD“B“?D Industrial Licence 'to Electronic Units
Control Boards
: _ 2463. SHRI H.N. NANJE GOWDA :
2462. SHRI DILEEP SINGH Will the PRIME MINISTER be pleased

to state :

(a) whether the Industrial Licence of

.. an Electronic Unit failing to implement

within a year of approval is cancelled ;

(b) if so, whether licence of fifteen
such companies manufacturing telephone
instruments were terminated at the
instance of the Department of Elec-
tronics ;

(c) whether cancelling of licence will
reduce the installed capacity estimated at
10.5 million instruments annually ;

-(d) whether any alternative is being
considered ; and

() whether 'mo‘re licences ure being

issued ?°

THE MINISTER OF STATE IN THE
MINISTRY 'OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
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(SHRI K.R. NARAYANAN): (a)
"Letters of Intent are valid for' one 'year.
Units not

~of intent are considered for cancellation
if such a cancellation does not affect the
demand-supply position. -

(b) Letters of intent of ‘'some com-
panies licensed to manufacturc Sub-
scribers’ Terminal
terminated as no satisfactory progress was
made.

(¢) Cancellation of licence will reduce
installed capacity but as letters of intent
were liberally issued covering much more
than the estimated demand, such cancel-
lations will not affect equlpment availa-
bility.

(d) and (e). Wherever availability is
affected, alternatives are considered.

IDLE Electronic Licences

2464, SHRI BALASAHEB VIKHE
PATIL :
be pleased to state :

(a) whether there are a number of
idle clectronic licences in the country ;

(b) if so, the number and scctor/
industries such liccnces belong to ; and

(c) the steps Government 'propose to
take in this regard ? '

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHINOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC

ENERGY, ELECTRONICS AND SPACE

(SHRI K.R. NARAYANAN)
Sir.

(a) Yes,

(b) Out of 307 industrial ficehces
(ILs) issued during last three years, 134
ILs have yet not been implemented.

¥’

NO‘VEMBER 19, 1986

making satisfactory progress .
during the period of val:dity of the letter.

Equipment  were .

Will the PRIME MINISTER
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These cover .almost all sectors of elec.
tromics.

{c) . The validity of the  licence is for
two ye ars during which period the unit is.
expected to go into production. Some of
the units are in the process of taking the

_ various’ steps for implementation and

accordingly their validity period is exten-
ded. The status of implementation of
licence is . periodically reviewed and
licences where no progress has been made
are cancelled.

_ Profects taken up for Completion in 1986

2465. DR. V.-VENKATESH : Will the
Minister of PROGRAMME IMPLE.
MENTATI.ON be pleased to state :

(a) the total number of projects under-

_token and identified for completion during

the year 1986 ;

(b) whether the - projects under-taken
for implementation have not been com-
pleted despite over reaching target  dates ;
and '

© if so, the reasons thercfor ?

THE MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI A.B.A.
GHANI KHAN CHOUDHURY) : (a)
Total number of projects identified for
completion during 1986 is 27.

(b) One project out of the number
mentioned in part (a) has since been
completed; and

(¢©) The reasons for delay of the

- projects include the ‘problems concerning

acquisition of land, critical equipment

"and material supphes by the suppliers

(importcd as well as indigenous), finali-
sation of detuiled engineering drawings,
lack of infrastructural facilities and:

- services, law & order disturbances, mis-

matching progress of vendors, suppliers,
change in scope, inadequate allocation of
funds, inefficient working of contractors
labour problems, etc. ‘
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Rehlbmtaﬂon of Re!’ugees in West Bengnl

2466. SHRI1 HANNAN MOLLAH
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Govemmént of West
Bengal raised some 1ssues regarding the
-* rehabilitation of refugees in the meetings

of Rehabilitation Ministers held at Delhi

"~ on 22 February, 1986 ;

- (b) if so, what were the main issues
raised by the West . Bengal Minister of
Rehabilitation ¢

(ci whether the Government have exa-
- mined those issues and what IS the result ;
and y

- (d) what steps the Government has
taken or will take to solve those issues ?

THE MINISTER OF HOME-AFFAIRS
(S. BUTA SINGH) : (a) to (d). Points
raised by West Bengal Govt. in the con-
ference and Govt. of India’s comments on
each of these points ar~ given below
aeriatum :—

&
(1) Discrimination between DPs from
former West Pakistan and East

Pakistan

Per capita expenditure on DPs from
formeY East Pakistan is Rg. 1529 com-
pared to Rs. 847 in case of .DPs from

KARTIKA 28, 1908 (SAKA)
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former West Pakistan, Thus therc is no
discrimination, .

(1) Payment of compensation to DPs from
former East Pakistan

Under the Nebru-Liaquat Ali Pact,
refugees from former Fast Pakistan re-
tained their property rights and hence
compensation was not paid to them. After

“ these properties were taken over as enemy
‘property, a scheme of ex-gratia payment

@25% of the assessed value of the pro-
perty was introduced and is being. opera-
ted by the Ministry of Commerce.

(i) Lease-hold title to land in Urban areas.

The policy has been reviewed recently
and it has now been decided that Govt. of
West Bengal would be  allowed to allot
land in urban areas to displaced persons
on lease-hold or free-hold basis in con-
formity with their own policy of allotment
of land in respective urban areas.

(iv) Residuary nature of work

After passage of so many years and
after spending nearly Rs. 708.27 crores
upto 31-3-1986 the remaining work of
rehabilitation is of residuary pature,

(v) Samar Mukherfeé Committee Report

A statement indicating the position on
each of the recommend%hon is sxven

below.
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Free hold rights In Lands of Refugee
Settlers in West Bengal -

2467. SHRI SOMNATH CHATTER-
JEE : Will the Minister of HOME
. AFFAIRS be pleased to state :

(a) whether Government have changed

their policy to confer freehold rights in’

lands on the’ refugee settlers in West
Bengal ; :

(b) if so, how many refugees in West
Bengal would be benefited thereby and
when such a policy, if any, will be imple-
‘mented ; and '

(c) the nature of interest in land that
was_ conferred on the refugees from West
Pakistan, and if they were given free-hold
rights and since when such rights are

conferred. ?

THE MINISTER OF HOME AFFAIRS
(S. .BUTA SINGH): (a) As per decision
taken in 1974, freechold title of land to
displaced persons from former East
Pakistan resettled in rural areas of West
Bengal is already being given. Displaced
persons in urban areas were being given
lease-hold title fer 99 years. The position
has since been reviewed apd it has now
been decided that West Bengal Govern-
ment would be allowed to allot land in
urban areas to displaced persons on lease-
hold basis or free-hold basis in conformity
with their own policy of allotment of land
in respective urban areas.

(b) All the refugees who have been/

would be allotted land in urban areas of
West Bengal would be benefitted.

) (¢) The DPs from former West Pakis-
tan were allotted land on ‘a free-hold

‘basis in the rural areas. In respect of .

the urban areas, the allotment of land
was conditioned by the land-character, the

‘allotment depending on the classification
" of land ds being lease-hold or free-hold
within- the meaning of the extent local
municipal law, rules and regulations. In
the New Delhi area, the land was allot-
ted on a lease-hold basis.

KARTIKA 3, 1908 (54K 4)
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~ Census fn Assam
2468. SHRI SUDARSHAN DAS : will

the Minister of HOME AFFAIRS be
pleased to state : ’

_(a) whether Union Government have
asked Government of Assam to undertake

, census in the State which could not be
held due to agitation of ‘AASU’ in 1981 ;

- (b) whcther Government of Assam have
agreed to census now ; and

' (c) if not, reasons thereof ?

THE MINISTER OF HOME AFFAIRS
(5. BUTA SINGH): (a) No Sir.  Since
Census is a Central subject and Census in
India is held under the authority of the
Census Act, 1948, the Government of
Assam  was not asked by the Union
Government . to undertake Census in that
State .in lieu of the ' 1981 Census which
could not bc held due to disturbed condi-

. tions prevailing in that State then.

'Althongh the Census is a Central sub-
ject, the enumeration agency for the same
is provided by the State Government.

.The question of holding of a census in

Assam was considered in consultation
with the Govt. of Assam. That Govt. is
currcntly engaged in the implcmentation
of the Assaum accord and is not in a posi-
tion to. provide enumeration agency for
conduct of census. As such it is not

‘possible to hold a census in Assam at this

stage.
- (b) and (c). Do not arise,
Facllities to Pensfoners

2469, SHRI JAGANNATH PATT-
NAIK : Will the PRIME MINISTER bc¢
plcased to State :

(a) whether Goveranment propose to
extend facilities of Travel Concession in
favour of Retired Central Government
employees ;

(b) whether Government propose to
give full pension after 10 years period
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which is taken into account for commuta-
tion ; .

(¢) if not, the reasons therefor-;

(d) whether, Government propose to
pay DA to retired employees at. par wnth
the working employees ; and

(e) whether Government propose to
issue strict instructions to all Departments
to finulise pcnsion cases well in advance
before the rctirgment ?

THE DEPUTY MINISTER IN THE
MINISTRY Of PERSONNEL, PUBLIC
.GRIEVANCES AN! PENSIONS (SHRI
" BIREN SINGH ENGTI): (a) and (d).
No, Sir,
related matters aie, presently under exa-
mination of the Fourth Central Pay
Commission and the Commission’s report
is awaited.

(b) and (c). No, Sir, however, some
pensioners’ organisations filled writ peti-
tions in 1983 in 'the Supreme Court
keeping iestoration of commuted value of
pension. - The Government have - since
submitted an equitable formulation to the
Court. The matter continues to be
sub-judice. -

(¢) The Central Civil Services (Pension)
Rules, 1972, prescribe a time-frame for
finalis.tion of pension cases sO as the
Pension Puyment Order is issued one
month before the retirement of the
.Government employecs concerned. In
cuses wherc it is not permissible to sanc-
tion final pension at the time of retirement,
the rules also provide for paymcnt of
provisional pension for a period of six
months to avoid hardship to.the indivi-
duals concerned. ' These provisions have
scparately ~been also brought to the
notice of all Ministries/Departments.

Settlement of Indo-Pak Dispute over
| Siachen Glacier

2470. DR.G.S. RAJHANS : Will the
Minister of DEFENCE be pleased to
state : '

NOVEMBER 19, 1986
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(a") whether any progress “has been

made in the settiement of dispute over =

Siachen Glacier area betwecn India and
Pakistan ; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE

"DEPARTMENT OF DEFENCE RESE- .

ARCH AND DEVELOPMENT IN THE
DEFENCE (SHRI
ARUN SINGH): (@) and (b). Two
rounds of talks -have been held between
the Defence Secietaries of India and
Pakistan and both sides have agreed to
find a negotiated settlément of the issue in"
accordance with the Simla Agreement. It
has also been agreed, in the l:st round of
talks, to meet agam to continue the
dlalosue.

{Translation]

Foreign Refugees in India

2471. SHRI MOHD. MAHFOOZ ALl
KHAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government are aware of
the large number of foreign refugees
living in the country at present ;

(b) whether the social and economic
tensions are increasing in the country-
because of these refugees ; and-

(c) if 80, the details of the stand taken
by Government in regard to these
people ? :

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) ;' (a) Yes, Sir.

(b) No, Sir.

(c) -Does not arise.



237 Written Answers
[English)
Har&shlp to Pensiouers due to Inflation

" 2472. SHRI
Will the PRIME MINISTER be pleased
to state whether Government are aware of

the hardships faced by the pensioners

from: mﬂatlonary impact on their pension
- and the measures proposed to be taken by
Government to remove the hardships ?

THE DEPUTY. MINISTER IN THE

MINISTRY OF PERSONNEL, PUBLIC

GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTD : (a) Yes, Sir.
The Government amended the terms of
reference of the Fourth Central Pay
Commission to enable an in-depth exami-
nation of pension structure with a view to

having a proper pension policy both for-

the present and future pensioners. The
Commission’s Report dealing with pension
etc. is awaited. In the meantime the
Government have sanctioned- two instal-
ments of Dearness Relief payable at
consumer Price Index level 624 and. 632
with effect from 1-6-1986 and 1-7-1986

respectivelv.

Space Programme -

'2473. SHRI SHANTARAM NAIK :
Will the PRIME MINISTER be pleased
to state :

(a) whether India has “chalk_ed out a
- space programmc for the next ten years ;

(b) if so, ;;ature of this programme and
the amount pn\oposed to be spent on the

same ; and

(c) benefits expec(cd to bc derived from
the programme ?

THE M‘INISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN.- THE DEPARTMENT
OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHR1 K.R.
NARAYANAN) : (a). The Space Profile

for the decade 1980-90 has already been -

KARTIKA 28, 1908 -(saxa‘)
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approved by the Government and a copy
placed on .the Table of the Lok Sabha on
August-19, 1981. Copies of this document
are available in the Parliament Library,
The Space Profile for 1990-2000 is under

. ﬁnalisatmn

(b) . The programme envisages the
design o fabrication and launching of
Indian Remote Sensing Satellite (IRS),
the first operational rémote sensing satel-
lite, INSAT-IC'and ID, the follow on
commuhication satellites, the development
of second generation INSAT Satellites,
development of augmented SLV (ASLV)
launch vehicle and associated SROSS
Satellites and development of. Polar
Launch Vehicle capable of Iaunching
future 1000 kg. IRS serie§ of satellites.
The programme also envisages initiation
of Cryogenic deve!opment needed for the

development of geosynchronous launch
vehicﬁ!es _capable of Jaunching second
generation. INSAT Satellites. The total

funding proposed to be spent {s Rs. 1475
crores during the current plan period.

(c) The benefits from Spacé Technology
have aln_:ady accrued to the nation
through  providing = communication,
meteorological, TV broadcast, radio net-
working and other similar services. The
remote sensing applications which have
been operationalised or under (he process
of operationalisation include, forest .
survey, ground water targetting, snow
mapping, wasteland delineating. During
the plan period, it is intended to apply
space remote sensing for surveyiné both*
agricultural and mineral rcswnccs of the
country.

Iniﬁleinentatlon of Projects in Pubiic :
Sector Undertakings

2474, SHRI VIJAY N. PATIL : Will
the Minister of PROGRAMME IMPLE-
MENTATION be pleased to state :

- (a) whether Government have identified
reasons for delay in project implemention

 apecially in the Public Sector Under-

takings ;
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(b) if so,'the reasons that are ‘mainly '

responsible for delay and unsatisfactolly

implementation of projects in the Public

Sector Undertakings :

(c) whether Government have exami-
ned "the inadequacy of the existing
reporting system in Public Sector ; and

(d) the steps Government pré’pose to
take to inject efficiency and accountability
in the working of Public Sector Under-
takings ?

THE MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI A B.A.
GHANI KHAN CHOUDHURY) (a)
Yes, Sir.

(b) The reasons for delay of the
projects include the problems concerning
acquisition of land, critical equipment and
material supplies by the suppliers. (impor-
ted as well as mdlgenous) finalisatien of
detailed engmecrmg drawings, lack of
infrastructural facilities and services, law
& ' order disturbances, mis-matching
progress of vendors/suppliers, change in
scope, inadequate allocation of funds,

inefficient working of COntractors. labour.

problems, etc.

() The Bureau of Public Enterprises
had in March. 1975 issued guidelines on
Management Information System Repor-
ting by Public Enterprises to Government.

In September 1984, Bureau of Public

Enterprises, on observations made by
Economic Administration Reforms Com-
" mission, had again requested all Ministries
concerned with Public Enterprises to
undertake thorough review . of their
information. system to reduce the number
of incoming reports and returns signifi-

cantly and to ensare that requirements of '

diverse agencies were met through one
integrated set of format.

(d) The following steps are being taken

"to inject efficiency and accountability in -

working in the Public sector under-
takings :— :
(i) close monitoring of performance
by administrative . Ministries/

NOVEMBER 19 1986
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Departments and taking appro-
“priate -steps as found necessasy ;

(ii) enhancement of powefé of Public
Sector Boards to incur . cap:tal
expendrture :

(iii) introduction of a two-stage clea-
rance of investment proposals,

(iv) granting of a S-year tenure to
Board level Executives to start
with, . '

(v) reduction in the number of.
Government Directors on the
"~ Boards of Public Enterprises,

(vi) allowing the facility of lien to
public sector managerial person-
"ne! joining other public sector
enterprises, etc. '

Report of Fourth Pay Commission on
Pensioners

2475. SHRIMATI N.P.  JHANSI
LAKSMI : Will the PRIME MINISTER
be pleased to state :

(a) whether the Fourth Pay Commis-

~ sion has completed its report relating to

Central Government pensioners ;

(b) if not, - the cause for the delay ;
and '

(c) when is the report likely to be
submitted to Government ?

THE DEPUTY - MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH: ENGTI) : (a) to (¢). No,
Sir. The Commission is in its final stage
of work and is making every endeavour
to complete the work relating to pension
as soon as possible. . '

Proposed Outlay for Industries in Seventh
Plan for M.P.

2476. SHRI MAHENDRA SINGH : -
Will the Minister of PLANNING be
pleased to state : |
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(a) the outlay, in crores of rupees
proposed by the Department of Industry
of Madhya Pradesh Government for
inclusion in the Seventh Five Year Plan ;

(b) the extent to which it has been
reduced ;

(¢) the basis for this reduction ; and

(d) whether this reduction has been
made in the outlay for medium and big
industries ? '

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM) : (a) The Department of
Industry of Madhya Pradesh Government
had proposed a total outlay of Rs. 215.71
crores for large, medium and small scale
industries for inclusion in the Seventh
Five Year Plan.

(b) An outlay of Rs. 154.84 crores has
been provided for the, Industry sector in
the Seventh Five Year Plan.

.

(c) The proposals submitted by the
" M.P. Government were discussed with
their representatives in the Planning
Commission and taking into account the
nature and status of programmes, inter se
priorities of different sectors, availability
of resources etc., suitable outlays were
mutually agreed to for each of sectors.

(d) In the case of large and medium
industries the approved outlay is
Rs. 46,15 crores as against Rs. 96.15
crores proposed by the Stute Government.

e ey

12.00 brs.
(English]

SHRI BASUDEB ACHARIA
{Bankura) : Sir, the publication of the
National Herald...

(Interruption)

SHRI AMAL DATTA (Diamond
Harbour) : Have a look at what you are
doing.

**Not Recoré;d.
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MR. SPEAKER : What is this ?
' (Interruptions)

SHRI BASUDEB ACHARIA : A guide
map is being circulated in the Trade Fair.
They are distributing this map showing
Jammu and Kashmir as a disputed
territory. -

[Transiation)

MR. SPEAKER : I bave not seen that,

In case you give me something, I shall
find out.

(Interruptions)
(English)

SHRI BASUDER ACHARIA : We
have given an adjournment motion.

SHRI AMAL DATTA : We have given
notice, .

SHRI BASUDEB ACHARIA : We

want to know what steps Government has
taken,

(Translation)

MR. SPEAKER : There iS no use
making noise.

[English)

Why are you wasting the time of the
House ? I will look into it, no problem.
You could have pointed it out to me and
I would have looked into it. No problem.

(Interruptions)

SHRT AMAL DATTA : Sir, it is a
serious matter. It is a lapse on the. part
of our Government in not taking aciion,

(Interruptions)

SHRI BASUDEB ACHARIA : It js
being dbne in Delhi, in the Trade Fair.

MR. SPEAKER : Nothing 80es on
record. I have not allowed anybody to
speak. '

(Interruptions)**
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SHRI BASUDEB ACHARIA : I have
given adjournment motion.

(Interrruptions)**

{Translatiop)

MR. sPBAKER : Please, what are you

doing 7
[English)

' I am not allowing anybody.
Unterruplions)**
MR. SPEAKER : Mr. Acharia, I have

disallowed that. You can come under
Rule 377. .

(Interruptions)

SHRI BASUDEB ACHARIA: Not

only Jammu and Kuashmir, but Punjab
also has been shown as a disputed terri-
tory, (Interruptions), 1t is a very serious
matter. It is being circulated in the Trade
Fair. What steps Government has taken ?

MR. SPEAKER . You have given me
this notice today. I will immediately look
‘into it and find out what the facts are.

SHRI BASUDEB ACHARIA : We
have already given notice.

MR. SPEAKER: You have already"

given, but it has just come to me. I am
not a computer so that I can do it just
like this. I have to find out and I will
do it. Tomorrow you will see the action.
That is what I do. Why do you waste the
time of the House unnecessarily ?

(Interruptions)

MR. SPEAKER : I have told you,
gentlemen, there is no fun in standing up
like this. Time and again, daily I repeat
these matters to you. If there is any
important thing, you can come and
discuss the ways and means of how to
deal with it.

SHRI AMAL DATTA : This is very
very important. :
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MR. SPEAKER : Then we will get it
done. N '

(Interruptions)

MR. SPEAKER : Mr. Nayak, you can
also come. The other hon. Members can
also come, there is no problem.

(Interruptions)

PROF. SAIFUDDIN SOZ (Baramulla);
Sir, 1 have given a Calling Attention
notice. What about my Calling
attention ?

MR. SPEAKER : You come to me. 1
have told you...
(Interruptions)

SHRI BASUDEB ACHARIA : I have
given an adjournment motion.

MR. SPEAKER * I have not allowed
it. ‘

SHRI BASUDEB.ACHARIA : Let me
make a submission.

(Interruptions)

SHRI DINESH GOSWAMI
(Guwahati) : About the non-implemen- .
tation of the Assam Accord...

(Interruptions)

MR. SPEAKER : You can come, Sir. .
You can discuss it with me.

SHRI DINESH GOSWAMI : 1 have
given notice. The Home Minister is here.

MR. SPEAKER : Not like this. Not
allowed. Now, Papers Laid on the Table.
Mr. Arun Singh.

(Interruptions)**
12.05 brs,

{English)

PAPERS LAID ON THE TABLE

Notmmﬂm under Cantonment Act and
Statement re : dolay in laying them

THE MINISTER OF STATE IN THE
DEPARTMENT OF  DEFENCE

**Not recorded.
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RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : §1 beg to lay on the
Tablé :— ,

M) a capy , each of the following
Notifications (Hindi and English
versions) under section 284 Qf the
Cantonment Act, 1924 :(—

(i) The Kamptee Cantonment
Octroi Bye-laws, 1986
published in Notification No.
S.R.O. 12/1/CL & C/83 in
Gazette of India datéd the
14th June, 1986.

(ii) The Babina = Cantonment
(Regulation and Control of
Plying and Licensing
(Rickshaws) ‘Amendment
Bye-Laws, 1982 published in
Notification No. S.R.O.
CR/Bye-Laws jn Gazette of
India dated the 6th July,

1985.

(2) Two statements (Hindi and
Engiish versions) showing reasons
fQr delay in laying the notifi-
cations mentioned at (1) above.

[Placed in Library. See No. LT-3241/86.]

Notifications under Delhi Police Act and

Aonual General Administration Report

of Andaman and Nicobar Administration
for 1983-84.

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH): Sir on behalf of
Shri Chintamani Panigrahi, I beg to lay
on the Table—

(1) A copy of the Delhi Control of
Vehicular
Roads and Streets Regulations
(Amendment), 1986 (Hindi and
English versions) published in
Notification No. 881/Spl. Cell/
PHQ in Delhi Gazette dated the
6th August, 1986 under sub-
section (2) of section 148 of the
Delhi Police Act, 1978.

[Placed in Library. See No. LT-3242/86.]
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(2) A cgp.y of the Anpual General
Admmtmﬁon Report (Hindi and
English versions) of the Andaman

and Nicobar Administration for
the year 1983-84, ‘

[Placed in Library, See No. LT-3243/86.]

(Interruptions)

MR. SPEAKER : What the hon.
Members are saying does not form part
of the record.

(Interruptions)** -
(Translatiop)

MR. SPEAKER : Shri Amal Dattaji, I
bave told you hundreds of times ; if you
have any objection, then......

(Interruptions)

(English)

MR. SPEAKER : I cannot allow any
exhibit. But I also request you, and I

always request you...

SHRI AMAL DATTA (Diamond
Harbour) : Sir, this is thc wheat supplied
in ration shops. .(Interruptions), The
Civil Supplies Minister is here... -

SHRI BASUDEB ACHARIA
(Bankura) : Please allow him to lay it on
the Table. '

SHRI AMAL DATTA : Please give me

permission......
(Interruptions)

SHR1 BASUDEB ACHARIA : The
Civil Supplies Minister is here.
(Interruptiors)

MR. SPEAKER : I have to inform you
so many times. If this is so important a
subject, you just let me know and we will

get at the facts.

' SHRI AMAL DATTA : That is why
I am presenting it to the House.
(Interrup tions)

h 4
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MR. SPEAKER ; Areo’t jou a lawyer?
4 (Interruptions)

SHRI AMAL DATTA : This is how
poor people are being cheated.

(Interruptions)

MR. SPEAKER : When you break the

rules, you are as good as...what should 1.

say ? I will not say that, but you break
the rulés. You have made the rules. Have
I made the rules 8

(Interruptions)

MR. SPEAKER : Mr. Amal Datta,
will you answer me one question ? Have
I made the rules or have you made the
rules ?

SHRI AMAL DATTA : Rules have
been made by the House.

MR. SPEAKER : Why don’t you
comply with them. When I am at your
disposal, why have you to do like this ? 1
will do it—but in a proper manner, not

like this. And I am not going to allow
like this.

SHRI AMAL DATTA : This has come
out. A class IV employee gets this kind
of wheat...(Interruptions)**

{Translation}

MR. SPEAKER : You are not ashamed
of this.

(English)
Not allowed. This man is irresponsible.

SHR1 AMAL DATTA : Not at all
irresponsible. Who is irresponsible ?
They are irresponsible

MR. SPEAKER : If you want to make
them realise that they are irresponsible,
you come in & proper manner and I will
get it done, but not like this.

SHRI AMAL DATTA : What is the
maanner ?
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MR. SPEAKER : You know the rules.
You are such an educated man. All the
time you are doing. like this. What is
this 7 You are doing something which is
illegal.

. (Interruptions) -

"MR. SPEAKER : I will do it in a
proper manner, not like this.

(Interruptions) .

MR. SPEAKER : Thi§ man is absolu-
tely urresponsible. 1 will do it in a pioper
manner, not like this.

SHRI AMAL DATTA : You ask the
Minister to make an equiry.

MR. SPEAKER : 1 will ask him but
in a proper manner, not like this.

SHRI AMAL DATTA : What is wrong

with thus 7 This wheat hus been supplied
by the Government. ‘

MR. SPEAKER : He is s0 irresponsi-

ble ; he 1s 1ncorrigible. Shri Janardhana
Poojary.

Papers laid.

12.06 hrs.

PAPERS LAID ON THE TABLE—
Comntd.

|English)
Notification under ’Estate duty Act.

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
D.K. GADHYVI) : On behalf of Shri
Janardhana Poojary. I beg to lay on the
Table a copy of Notification No. G.S.R.
934 (Hindi and English versions) published
in Gazette of India dated the 1st Novem-
ber, 1986 regarding exemption to any pro-
perty of a deceased person which has
vested in the State Government of Kerala
by virtue of the Kerala Land Reforms

**Not recorded.
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Act, 1953 and the Kerala Private Forests
(Vesting and Assignment) Act, 1971 from

the payment of estate duty under sub-

section (2) of section 33 of the Estate
Duty Act, 1953. [Placed in Library, See
No. LT—3244/86.]

Annual Report of and statement re : Review
on the Physical Research Laboratory,
Ahmedabad for 1985-86

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-

NOLOGY AND MINISTER OF STATE
' IN THE DEPARTMENTS ,OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K. R. NARAYANAN) : 1 beg to lay on
the Table .—

(1) A copy of the Annual Report
(Hindi and English versions) of the
Physical  Research Laboratory,

Ahmedabad, for the year 1985-86 °

along with Audited Accounts.

(2) A statement (Hindi and English
versions) regarding Review by the
Government on the working of
the Physical Research Laboratory,
Ahmedabad, for the year 1985-86.

(Placed in Library. See No. LT—
3245/86.]

{Translaiion]

Annual Report etc, of Central Board for
the Prevention and Control of Water

Pollution, New Delbi for 1985-86

THE MINISTER OF ENVIRONMENT.
AND FOREST (SHRI BHAJAN LAL):
1 beg to lay on the Table :—

(1) Acopy of the Annual Report
(Hindi and English versions) of the
Central Board for the Prevention
and Control of Water Pollution,
New Delhi, for the year 1985-86
under sub-section (1) of section

39 of the Water (Prevention and -

Control of Pollation) Act, 1974.
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(2) A copy of the Annual Accounts .

(Hindi and English versions) of

" the Central Board for the Pre-

vention and Control of Water

Pollution, New Delhi, for the

year 1985-86 together with Audit

Report thereon, under sub-section

(6) of section 40 of the Water

(Prevention and Control of
Pollution) Act, 1974.

(3) A statement (Hindi and English
versions) regarding Review by the
Government on the working of
Central Board for the Prevention
and Control of Water Pollution,
New Delhi, for the year 1985-86.
[Placed in Libjary. See No. LT—
3246/86] '

e e, i e

12.07 hrs.

PUBLIC ACCOUNTS COMMITTEE
| English)

Statements showing action taken by
Government on Recommendations

SHRI1 E. AYYAPU REDDY (Kurnool):
I beg to lay on (he Table English and

Hindi versions of the following state-
ments —

(1) Stutement showing action taken by
Government on the recommenda-
tions containcd in Chapter 1 and
final repies in respect of Chapter
Vof 23rd Report (7th Lok
Sabha) on Import of Wheel Sets.

(2) Statement showing action taken by
Government on the recommen-
dations contained in Chapter I and
final replies in respected of
Chapter V of 117 Report (7th
Lok Sabba) on Delay in Develop-

" ment and manufacture of an air-
craft and manuf.cture of defective
cartridge cases for an amnaunition.

(3) Statement showing action taken by
. Government on the recommenda~-
tions contained in Chapter { and
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final replies in respect, of Chapter
V of 193rd Report (7th Lok
Sabha) on

Income-Tax and Wealth-tax.

12,07} hrs.

COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS

{English)

Twenty-Sixth-Report

SHRI R. P. SUMAN (Akbarpur) . 1
beg to present the Twenty-sixth Report
(Hindi and’' English versions) of the
Committee on Private Members’ Bills and
Resolutions.

-

SHRI N.V.N. SOMU (North Madras) :.

Sir, I have given an adjourment-motion
against imposition of Hindi). (Interruptions)

MR. SPEAKER : Don’t shout. It is
pnot like this. g -

SHRI DINESH GOSWAMI (Guwa-
hati) : Sir, we have given call-attention

and other notices, The Home Minister 1s
here. (Intertuptions.)

SHRI N.V.N. SOMU : I have given a
call-attention notice......(dnterruptionn).**

MR. SPEAKER : No question. No
imposition. Lon’t shout. Not allowed.

(Interruptions)**

SHRI BASUDEB ACHARIA
(Bankura) : We have given adjournment-
notice . (Interruptions.)

MR. SPEAKER : Mr. Acharia, I have
dssalloyed that. And I told you.

SHRI BASUDEB ACHARIA : Why ?

NOVEMBER 19, 1986
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adjournment-motion.

SHRI BASUDEB ACHARIA : Why
not proper thing. These two newspapers... _

MR. SPEAKER : 1 am not going to
8ive any reason for that.

SHRI BASUDEB ACHARIA : Why
not 7 One worker died.

MR. SPEAKER : You can come under
ruie 377, 1t you hke. But there 18 no
question of adjournment motion.

SHRI N.V.N. SOMU : Mr, Speaker, I
have given an adjournment-motion.

MR, SPEAKER : Don’t shout. Don’t
shout.

(dnierruptions)

MR, SPEAKER : You withdraw 1rom
the House.

({nterruptions)

MR. SPEAKER : Mr. Acharia, 1 wul _

ask you aiso to withdraw, if you persist
like thus.

SHRI BASUDEB ACHARIA ; Is this
matter about these two newspapeis not
important l

"MR. SPEAKER : You can discuss it in
another manner, if you like. But there is
no question of adjournment-motion.

SHRI BASUDEB ACHARIA : In what
manner ?

For the last three sessions, we bhave
been raising it.

SHR1 SAIFUDDIN CHOWDHARY
(Katwa) : Do we have a Government or
pot now ? (Interruptions)

MR. SPEAKER : Will you take your
seats 7 Will you take your seats or shall
1 have to request you to withdraw from
the House ? '

'SHRI BASUDEB ACHARIA : Why ?

MR. SPEAKER : Because it is not a

' **Not recorded.

T ———
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SHRI AMAL. DATTA (Diamond
Harbour) : We will all withdraw from the
House. That is what you want.

MR. SPEAKER : Okay. Carry on.

SHRT BASUDEB ACHARIA : Why ?

MR. SPEAKER You are drsturbmg 7

too much.

SHR1 BASUDEB ACHARIA : 400
-workers are affected.

MR. SPEAKER : Hon. Members, will
you withdraw from the House ?

SHRI AMAL DATTA : You allow a
discussion on this.

MR. SPEAKER : Hon. Members, will
you withdraw from the House, if you do
like that ? You are transgressing all the
limits of decency.

(Interruptions)

MR. SPEAKER : Please sit down. I
will listen to you in a proper manner, not
like this. I do it properly. I cannot be
bothered about like this. I cannot be
bulldozed like this.

(Interruptions)

MR. SPEAKER : I am going to do it
in my own way. I am not going to be
dictated. You can take it from me.

(Interruptions)

MR. SPEAKER : Please sit down now.
(Inetruptions)

" SHRIN. V. N. SOMU :

1 have given
Adjournment Motion. ’

MR. SPEAKER : Nothing doing.
(Interruptions) |

‘MR. SPEAKER : Nothing doing. Will

you withdraw from the Housg ?

SHRIN.V.N. SOMU: No. I am
going to walk out.

MR. SPEAKER : Yes.

Environment (Prorecrlon\ Act, 1986

(Shri N.V.N. Somu then Left the House)
{Translaﬂon]

PROF. SAIFUDDIN SOZ (Baramulla) :
Mr. Speaker, Sir, more than 100 persons
have died on the national highway between
Srinagar and Kargil......

MR. SPEAKER : T will see.

PROF. SAIFUDEIN SOZ: 1 would.

MR. SPEAKER :
you. You come to me.

(Interruptions)

I will see and tell

MR. SPEAKER :
take your seat.

I will see. Please

PROF. SAIFUDDIN SOZ : More
than 100 persons have died.

MR. SPEAKER : I have already told

you that I will see. I can say nothing
more.

[English]

T will look into it.

12.11 hrs.

STATEMENT Rg: ENFORCEMENT
OF THE ENVIRONMENT
(PROTECTION) ACT,

1986

(English)

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI BHAJAN LAL) :
There is a great awareness in our country
now of the need to. protect the environ-
ment and of the hazards posed by environ-
mental pollution. This consciousness has
been bequeathed to us by out late Prime
Minister, Mrs. Indiia Gandhi, who initia-
ted, in 1972, even before the Stockholm
Conference, the process of harmonisation
of development with environment.
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Environment (Protection) Act, 1986
[Shti Bhajan Lal] ,
The environmental problems faced in

our country pose a danger to the integ- .

rity of our national resources.: Environ-
mental poliution caused by unplanned
discharge of wastes and improper handling
of toxic chemnicals has serious implications
for the well-being of our population. The
Bhopal gis tragedy has poignantly
brought home the dangers to human
safety, health and environment which can
raise from industrial «ccidents.

It is in this context that Environment
Protection Bill was introduced in the
Parliament providing for comprehensive
coverage of environmental issues and
measures that need to be taken in this
regard. Such integrated legislation is
probably the first of its type in the world.

Parliament had approved the Bill and  the’

assent of the President was received in

May 1986 As members are aware, the’

Act encompasses every area of the
national activity and its implementation
requires rigorous scientific support. The
Government, in the last few months, have
enlisted the services of specialists in this
regard and have prepared a set of rules to
implement the Act effectively.

These rules cover standards in respect
of seven industries. procedures to be
" adopted by the Cent ral Government while
issuing directions; procedures for imposing
prohibitions or restrictions on the location
"of industries, processes or operations in
different areas, functions of environmental
laboratories, qualifications of Government
Analysts and procedures for taking
samples, submission of samples and
laboratories ieports.

As you are aware, the Act has provi-,

ded, probably for the first time, that
courts can take cognizance of offences
under the Act on a complaint made by
any person who has given a notice of not
less than 60 days, The manner of giving
notice by a pérson has been prescribed in
the rules framed.

Action is being taken to formulate the
other necessary rules under the Act
regarding standards for more industries,
hazardoys substances, delegation of

powers to states and other regulatory
agencies etc. Adequately equipped existing
laboratories will be recognised as environ-
mental laboratories and new laboratories
will be established where necessary.

The Government are firmly resolved to
implement the goals,set before us by Mrs.
Indira Gandhi and affirmed by our Prime
Minister, Shri Rajiv Gandhi to ensure the
basis of Jong term development by pro-
tecting the environment in all its aspects.
This national resolve to bequeath to. the
succeeding generations an environment
better than what we have received from
our forebears cannot be better expressed

‘than by implementing the Environment

(Protection) Act effectively. The Govern-
ment have, therefore, decided to bring
into force the Act and the rules from
19-11-1986 as a tribute to the memory of
Mrs. Indira Gandhi who was the inspi-
ration the world oxer on environmental
issues.

(Translation)

SHRI UMAKANT MISHRA (Mirza-
pur) : Mr. Speaker, Sir, I have a small
request to make. Through you, I would
like to make a request to the Government
that the martyrdom day and the birth
aonniversary of Shrimati Indira Gandhi
may be declared gazetted holidays.

D T ——

12.15 hrs.
MATTERS UNDER RULE 377

( Translation)

(1) Need to start superfast trains from
Gwarlor in M.P. to Caleutta and
Ahmedabad.

SHR1 KAMMODILAL JATAV
(Morena) : Mr, Speaker, Sir, the Railway
Department has not provided train service
from Madhya Pradesh to Calcutta and
Ahmedabad. For going to Calcutta  and
Ahmedabad, the people of Madhya
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Pradesh have to go first to Delhi, Aligarh,
Tundla and Agra. It causes wastage of
money and the people are put to needless
inconvenience. The people of Madhya
Pradesh and the Members of Parliament
have made repeated representations in this
respect but no action has been taken on
them so far. [ would request the
Minister of Railways and the Government
that super-fast trains from Gwalior to
Calcuttea and Ahmedabad should be run
forthwith for the conveniemce of the

people.

{English}-

(i) Demand for a link highway to connect
National Highways Nos. 47 and 17 fn
Kerala for the coavenience of Pilgrims
visiting Guravayur Temple.

SHRI P.A. ANTONY (Trichur) :
Trichur in Kerala is the caltural capital of
Kerala State. National Highway No. 47 is
passing through  Trichur. National
Highway No. 17 passes through the
coastal area of Kerala, But there is no
link highway to connect National Highway

No. 47 and 17.

Guruvayur Temple is the most impor-
tant pilgrim centre of South India.
Thousands of pilgrims are coming to
visit Guruvayur Temple daily from all
parts of India. A link highway between
Trichur, i.e., NH 47 through Guruvayur
to NH 17 will help the tourists and
pilgrims to visit Guruvayur Temple and
also reduce the density of traffic in this

area.

There is a proposal to connect NH 41
and NH 17 tbrough Guruvayur. I request
the Government to expedite the matter.

(1) Need to look Iato the grievances of
about 40,000 satlors in the country.

SHRI I. RAMA RAI (Kasaragod) : It
is estimated that nearly 40,000 people are
employed in the country as sajlors. About
10,000 are from Kerala alone. These
sailors are treated as ocontract labourers
and are not guaranteed with permanent
jobs throughout the year and sometimes
they have to wait for a pumber of months

for another chance of sailing. There are
instances of their not get!ing chances for 2
years or more. During serving period,
they have to work very hard and they
usually lose their healih before retirement.
Varfous facilities enjoyed by Government
and private employees are denied to these
saflors.

Considering the miserable working
conditions of these serving sailors. the
Government of India was kind enough to
appoint a Commission called Nanda
Commission to go into the service condi-
tions and other aspects of various difficul-
ties experienced by sailors. Though the
Commission has submitted its report, the
varioys recommend.:.tions of the Com-
mission have not been implemented,

I urge upon the Ministry of Surface
Transport to look into va ivus grievances
of this large number of sailors whose
services earn large amount of foreign
exchange to the country,

[Translation)

(1v) Demand for strict enforcement of the
l;;z;entlon of Eruelty to Animals Acr,

SHRI MOOL CHAND DAGA (P.li) :
Mr. Speaker, Sir, India has the largest
record of steps taken to protect wild life
in the past. King Ashok the great, had
imposed ban on the hunting of wild }.fe
as far back as in 300 B.C. To make the
ban effective, the King had got the names
of those b rds, animals and fishes ingscri.
bed on the columns whose hunting was
prohibited. The ban was stringently
imposed. The animals of the forests are
our mute friends. Man should treat them
with compassion, sympathy and love. We
will have to enlighten the common people
through the Indian Board for the welfare
of wild life for a~ousing soft feeling for
those animals. Government have enacted
‘“'Prevention of Cruelty to Animals Act
1960 and made therein such provision;
which enjoin upon the people to regarg
animals as their friends and not to treat
them with cruclty or to torture them for
their recreation. It is unfortunaty the:
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IShri Mool Chand Dagal

the State Governments and the Union
territories are not taking this Act seiiour
sly. The law h s since become a thing to
be kept in locked shelves. The State
Governments and the Union Territories
have so far failed to prevent the ever-
increasing ciuelty to animuls and birds.
The municipalities, municipal corporations
and other democratic bodics: are .not
giving that much of cooperation as they
are expected to give.

1 would, therefore, request the Central
Government, the Union Territoiies and
other democratic bodies to implement the
Preveation of Cruelty to An.m.ls Act,
1960 .and give their full cooperation to
the Indian Board for the welfure of wild
life in getting the Act enforced.

(English]

(v) Need to ensure a proportionate share
of power supply to Rajasthan from
inter-state power projects.

SHRI VIRDHI CHANDER JAIN
(Barmer) : Sir, the posttion of electricity
susply i1 the Rajasthan Stite is not satis-
factory due to long and continuous outage
ia Unit No. 1 of Rajisthan Atomic Power
Prject, Kota. Un't No. 2 of Rajasthan
Atomic Power Project is also not working
to its optimal capacity. The State of
Rajasthan is not getting its proportionate
shave in the electricity generated in Super
Thermal Flant at Singhrauli and in the
Thermal Plint in Madhya Pradesh.

The schemes of Palana Lign'te and
Ramgarh gas-based plants are in
doldrums. Due to paucity of power, the
farmers and industrialists are badly hit.

It is requested that the supply of
electricity of proportionate share of
Rajasthan in inter-State power projects
may be rhaintained regularly and the
schemes of Palana Lignite and gas-baged
plant of Ramgarh may be substantially

helped by the Centre.
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1 22 hrs,

i f shuttle train between
(V)D?:nd “.:d ttle

" [MR. DEPUTY- SPEAKER in the Chalr]

SHR1 G. BHOOPATHY (Paddwalw
Siripur Kagaznagar is an important indu-
strial centre in Telengana area ‘and .it. is
situated . at a distance of about 400 kms
from Secunderabad. In between these two
places, there are a number of coal-mines
and other -industries at Railway Stations
like Ramagundam, Godavarikaai,
Manchirial, Mandamerry, Rum Krishoa-
pur, Bellumpalli and other villages. More
than one lakh workers residing in villages
between Kagazoagar and Secunderabad
are facyng-a great hardship as they do
not have any local train to take them to
industrial places. Hence, . there is an
immediate need to run a local train bet-
ween Kagaznagar and Secunderabad so
that workers may reach thelr factories.
Hence. it is requested that the Gove:n-
ment may be pleased to take immediate
steps for starting a loc:l train between
Kagaznagar and: Secunderabad.

(vil) Need to restore the Trivandrum Maii

DR. S. JAGATHRAKSHAKAN
(Chengalpattu) : Sir, the sudden cancel-
lation of Trivandrum Mail from October
1 has caused hardships and difficulties to
the passengers. There is an urgent need
for restoration of this important train
which caters to a large number of travel-
ling public of Tamil Nadu and Kerala.

(viil) Demiand for measures to increase
forest area to prevent ecologicgl
disaster. o

DR. P. VALLAL PERUMAN
(Chidambaram) : Sir, according to some
noted environmentalists as also some
reliable reports, there is a signal of
warping that India may face an ecological
disasfer 'by ‘the turn of this aentury if
necessary corrective measures are not
taken immediately.

It has been reported that our country
is losing gbout 1.5 million hectares of
forest wealth every year. The total forest
area has been reduced by 45 per cent and
about. 12.000 million tonnes of fem.c sol
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is washed away due to floods. In summer
month;,} more than half of the country
faces acuté drinking water scarcity and
the position has been increasing alarmingly
year after year.

Apart from this, it has f;get: 'sfg‘iéd' that

the main contributing factors, for this

dismal situation are explosive increase in
population, defective land use and crop-
ping patterns, inefficient water manage-
ment 8nd non-judicious tapping of
natural resources, etc., which ultimately
lead to deterioration of environmental

conditions.

I would, therefore, request the hon.
Minister for Environment and Forests to
take immediate action 8o .. .that this
explosive situation is immediately arrested
and, at the same time, to incredseé the
forest area by taking various urgent
measures for this purpose.

SUPPLEMENTARY DEMANDS *FOR
GRANTS (GENERAL), 1986-87.
(English) "

MR. DEPUTY-SPEAKER : The House
will now take up discussion and voting

on the Supplementary Demands for
Grants in respect of the Budget (General)
for 1986-87.

MotiQn moved :

*That the respective supplémentary
sums not exceeding ihe ,amoupts on
Revenue Account and Capital Account
shown in the 1hird columa of the order
paper be granted to the President out of
the Cor.solidated Fund of India to defray
the charges that wi.l come in.course of
payment during the ycar ending 31st day
of March, 1987 in respect of the following
demands entered in the second column
thereof :

Demand Nos. 2, 8, 9, ]0, 11, 12, 16,
17, 19, 20, 21, 22, 26,
27, 28, 29, 30, 31, 32,
33, 34, 36, 40, 42, 43,
44, 45, 48, 56A, 57, 59.
61, 62, 63, 64, 66, 67,
69, 73, 74, 76, 78. 79,
80, 81, 82, 83, 84, 85,
86, 87, 88, 89, 90, 92,
93, 95, 96, 97, 100, 104
and 107.”

Lok Sabha.
No. of Name of Demand Amount of Demand for érlaht
Demand submitted to the Vote of the
House
1 2 3
‘ Revenue Capilal~
Rs. Rs.
MINISTRY OF AGRICULTURE
2. Ag;iédlture 1obo
8. Department of Rural Development 1 28.,00,01 ,600
9. Department of Fertilizers 36,00,00,000 1,01,00,000
MINISTRY OF COMMERCE
10. Ministry of Commerce 4,00,000

RS

*Moved with the recommendation of the President.
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1 2

43. Department of Civil Supplies

86,00,000

600,00,00,0(1)

Revenue Capital
| | Rs. "Rs.
12. Foreign Trade and Export Production 125,00,00,000
* 13. Supplies and Disposals 86,00,000
MINISTRY OF COMMUNICATIONS |
16. Telecommunication Services 3,000
MINISTRY OF DEFENCE
17. Ministry of Defence 7,40,00,000
19. Defence Services—Army 642,98,00,000
20. Defence Services—Navy 25.,00,00,000
21. Defence Services—Air Force 136.00,00,000
22. Capital Outlay on Defence Services 121,00,00,0009
MINISTRY OF ENVIRONMENT
AND FORESTS
26. Ministry of Environment and Forests 13,50,000
27. Environment 79,62,000
28. Forest and Wild Life 40,80,000
MINISTRY OF EXTERNAL AFFAIRS ‘
29. Ministry of External Affairs 16,00,00,000
MINISTRY OF FINANCE
30. Ministry of Finance 1,15,00,000
31. Customs 3,30,00,000
32. Union Excise Duties 11,00,00,000
33. Taxes on Income, Estate Duty,
Wealth Tax and Gift Tax 13,36,00,000
34. Stamps 3,72,15,000
36. Currency, Coinage and Mint 11,65,86,000 1,06.000
40. Other Expenditure of the Ministry
of Finance 4,000 18,30,00,000
MINISTRY OF FOOD AND
CIVIL SUPPLIES
42, Department of Food 258,80,00,C00
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1 2 ) 3

Revenue Capital
Rs" R'-

MINISTRY OF HOME HEALTH AND
FAMILY WELFARE

44. Ministry of Health and Family Welfare 17,00,000
45. Medical and Public Health 10,00,02,000

MINISTRY OF AFFAIRS

48. Cabinet . 1,00,00,000
56-A. Chandigarh : 54,!8,0],006 19,20,34,000
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT
57. Ministry of Human , Resource
Development 49,76,000
59. Youth Affairs and Sports 62,05,00,000
61. Art-and Culture 6,80,00,000
62. Archaeology : 1,22,56,000

MINISTRY OF INDUSTRY

63. Ministry of Industry 72,00,000
64. Industries 1,12,000

MINISTRY OF INFORMATION AND

BROADCASTING

466. Ministry of Information and Broadcasting 23,66,000

67. Information and Publicity 8,60,00,000
MINISTRY OF LABOUR '

69. Ministry of Labour 18,00,000

MINISTRY OF PARLIAMENT AFFAIRS
AND TOURISM .

73. Department of Parliamentry Affairs 3,80,000
74. Department of Tourism 2,68,00,000

MINISTRY OF PETROLEUM
AND NATURAL GAS

76. Ministry of Petroleum and Natural Gas 20,75,00,000 467,00,00,060

MINISTRY OF PLANNING
78. Statistics 1,56,00,000
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1 2 3 4
Revenue Capital
— Rs. Rs.
MINISTRY OF PROGRAMME V
IMPLEMENTATION
79. Ministry of Programme Implementation 15,00,000
MINISTRY OF SCIENCE AND
TECHNOLOGY

80. Department of Sclence and 'I‘echnolog) 46,28,000
81. Survey of India 7,98,45,000
82. Meteorology 46,00,000
'83. Department of Scientific and e

Industrial Rescarch 2.00,000
MINISTRY OF STEEL AND MINES
84. Department of Steel'’ 79,10,00,000
85. Department of Mires 5,47,50,000 2,000
MINISTRY OF TEXTILES
86. Ministry of Textiles 12,32,00,000
MINISTRY OF TRANSPORT
87. Ministry of Transport (excluding - \

Railways) 1,66,00,000 ..
88. Roads 8,05,33,000
89. Ports, Lighthouses and Shipping 70,00,000 . 22,00,000
90. Road and Inland Water Transport 2,00,000 -23,45,00,60()
MINISTRY OF URBAN DEVELOPMENT
92. Ministry of Urban Development 37,00,000

BN A
93. Public Works 6,88,43,000 mw
95. Housing and Urban Development 5,3[,90,0(!) 10 20 ,03 ooo
96. Stationery and Printipg 5,08,96,000
MINISTRY OF WATER RESOURCES
S

97. Ministry of Water Resources 2,79, 00 0(!)
DEPARTMENT OF ATOMIC ENERGY
100. Atomic Energy Research, Development —

and Industrial Projects 1,000
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1 2 3
. Revenue . R Capital |
Rq; . Rs.

D;BBAM:MBNT OF SPACE
104. martmnt of Spqce M 15.77,66 ,000 27,72 ,19,000
PARLIAMENT. SECRETARIATS OF THE |

PRESIDENT AND VICE-PRESIDENT

AND UPSC

1,00,000

107. Secretanat of the Vice-President

RS M ¢ ' - c e

MR. DEPUTY SPEAKER : Shri
Ananda Gajapathi Ra_yu to initiate the
discussion.

SHR1 ANANDA GAJAPATHI RAJU
(Bobbill) : Mr. Deputy Speaker Sir : The
appropriations sought from the Consoli-
dated Fund of India at this stage when
the budget has already been passed is
highly derogatory in the sense that moneys
are sought at different times and estimates
are not properly made. Parliament has
not been taken imto confidence:as far as
the spendmg of thc amnunt is comemd

‘;r

Not only thut budm estlmates tegard~
ing expenditure are -made before -hand
and -thesefoge revenue ' rassed. thereof
should .alspo be done. at the appropriate
time.. The amounts sought to.be: appro-
priated are approximaiely . Rs. 3000 ¢rores
and add.. 1 womld oaly add. shat this
would be a very big dampener to.proper
budgeting because this .masey .is . being
sought: to be used for. gen-plan expsndi-
tare,  Barlier, ithe Gaverpment saxd shat
they were. taising: Rs. 3000 croses reyenue
more than the estim:tes. Now they are
secking supplementary demands, they are
sccking . appropriation of . fugds to finance
non-plan gx,gcnqme which.is htahly de-
togatory and financially. unsound..

“While ’ covenng a “little bit of ground
and' mentloning a few points, 1 would like
to state that the’ Government came llp
with 8 pohcy that regarding‘”oxpom they
wolld give raw-mutérmls at inlernahon-

aily conipetitive prices and also mede
g’s of credit ‘limits, But then you find

that the raw-materials are completely out
of tune with the raw-materials quoted in
the intcinational markeis and therefore,
even if the Government seeks to do such
a .thing, it will have to mecan a lot of
subsidy, . a-subsidy which this Government
cap. ill aflord to ma.ntain in view of the
Rs. 8000 crores deficit in the current
balar.ces that the country is facing. There-
fere, these types of schemes, before being
announced and before being propounded
should .at least get the cleararce of the
Fipance Department, the Commerce
Ministry and also the External Affairs
Ministry because it requijres certain clear-
ances.

Coming to the demand position in this
country today and particularly in some of
the industri:l states, you find that there is
a demand recession. Other items are not
be.ng sold. -Credit requirements are being
curtailed. The Reserve ‘Bank' of Iadia
wanted to ‘increase the credit 1equire-
ments by rele:sing some impounded funds
to the tune of Rs. 300 and odd crores.
This - itself is not'going to be enough be-
cause this is not going - to meet the export
reqmrements of the country. Therefore,
when you see the consumer price index
you find that there is no real réflection of
the increase in prices. You find that the
prices have been increased: mwch more.
The consumetr price index'is only refleet-
ing the wholesale ‘prices and, therefore,
not ui@ing a correct picture of the country
today. Today th re 18 demand-recession.
You find 'on ‘one side that the prices have
gone up tremenddusly and on the other
side you find that the poor peopls are
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becoming even poorer because of the lack
. of wage goods and bec.use of the lack of
amenities that they ought to have.

Therefore, 1 would confine myself to a
few more points and just make a bare
mention sbout natural disasters. Some-
time recently in the Rajya Sabha the
Government agreed that the drought and
the flood situation in Andhra Pradesh
would be considered as a severe disaster,
as a rare severity. But you find that they
insist new that this‘ money ought to be
spent by 31st March 1987. But you find
that the repair of tanks, repair of i.rnga-
tion systems is to be done only in the
glack season. The s'ack season starts only
after March. Therefore. 1 would requeft
the Union Government to see that this
amount is8 spread over another threg-or
four months SO that it is totally ut.lised
and utilised effectively.

Coming to Defence expenditure, even
after forming of the SAARC and other
Associations, you find that Defence ex-
penditure is escalating. 1/3 of our Budget
is going towards the financing of l?efence
expenditure. Therefore, \jvhgt 1;3 the
relevance of these associations if the
Defence expenditure cannot be brought
down and brought in tune with the deve-
lopmental efforts of this country. We
find developmental cfforts .arc not going
on properly. Oaly finar.c.al targets are
sought to be fulfilled ,wherea.s the physical
targets are not being looked mto.. So, the
financial devices have to be lmprgved.
Today we find only the Govcrnfneqt u;sti-
tutions or quasi-Govemmeqt lnstltutans
are coming forward to provide ipstituno-
nal funds. Market must be widened to
see thal more money is mopped up from
the people. I also request to. the Govern-
ment that non-plan expeanditure should
not be financed from the Capital Account.
We are paying interest or national debt to
the tune of Rs. 13,000 crores every year.
Therefore, there is necessity to curb these
tendencies and b:ing about sound manage-
ment 80 that down-trodden and weaker
sections are properly brought up. Whe're-
as other sectors and other areas are ?emg
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touched the poor people and the weaker
sections are not being looked after. Their
aspirations are not being met inspite of
the assurances given by the Government.
Therefore, 1 would request when Supple-
meatary Grarits ure brought the outlay on
the alleviation programmes for the poor
should be increased and some social
justce done to the weaker sections of
people in our country. ‘

(Translation)

SHRI VIRDHI CHANDER JAIN
(Barmer) : Mr. Deputy Speaker, Sir, the
Supplementaiy Demands for Grants for
Rs. 3038.54 crores have been piesented.
It is surprising that the Supplementary
Demands have been presented in the
House for the second time. Why cannot
we foresee contingencies at the time of the
piesentation of the Budget ? We are not
prepared for such contingencies at that
time and that is why Supplementary
Demands are brought before us.

All the same, the presentation of
Supplementary Demands is welcome.
There is a provision in these Demands for
the transfer of Rs. 136.40 crores to the
States. This system of transfer of the
amount to the State Governments on the
basis of the Gadg ! formula does not do
justice to our State. This Gadgil formula
is based on population and “because of
this formula being based on population,
those States which have larger population
get more benefit from it. The States
having less population do not get much
benefit from it ; they are at a disadvantage
in the matter of allocation of funds.

The Rajasthan Government had raised
this issue in the National Development
Council. I had also taken up this matter
in the Consultative Committee that the
Gadgil formula must be changed. The
area of a State should also be tuken into
account. The area of Rajasth.n and
Madhya Pradesh is very big. Suppose if
we start some scheme costing Rs. 100
crores then we will huve to incur more
amount on .such heads as, for example,
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construction of roads. We have to cons-

truct very long roads in our State. We
have to spend larger amount on develop-
ment. But :ccording to the Gadgil for-
mula, the area is not taken into account.

I would tell you about my constituency.
The area of my Parliamentary constitu-
ency is equal to the State of Punjab.and
one and a half times more than the State
of Haryana and double the area of the
State of Kerala. Now the issue is that
we sought assist.nce from the Central
Government for the Development pro-
gramme. The Central Government pro-
vided assistance under the Desert Develop-
ment Programme and assistance was
provided under the Border Area Dcvelop-
ment Programme also. I had a question
on the subject for today but it was not
reached. As for Border Area Develop-
ment Programme State-wise allotment of
assistance has not been done so as to
show the amount of ass stance that each
State is to get. We have submitted pro-
gramine of- the State. Yet, unless the
Centre gives clearance we cannot get the
assistance. The Central Government takes
six to seven months to clear all those
Cential schemes for which cent per cent
.assistance is given by them. Our Desert
Development Programme has been cleared
after six months. The Border Area
Development Programme has not been
cleared so far and it 1s now the month of
November. If this Programme is cleared
in December, how can we utilise the funds
within three months ? When we cannot
spend the funds, we cannot make progress
or carryout development. Thus progress
and development ure impeded. Work on
our most important canal, the Indira
Gandhi Canal, eurlier known as the
Rajasthan canal, was started in 1968 and
late Shri Govind Ballabh Pant bad laid its
foundation. Now the year 1986 is coming
to close, and the outlay of the scheme has
been increasing d«y-by-day. The Central
Water Commission has taken one year to
clevr .the scheme wai:h the Rajasthan
Goverment had submitied to the Centre
for clearance. Now the Planning Com-
mission is taking its own time to clear the
schene. What [ have to say is that when

the Central Government t.ke so much
time for clearance of a scheme, too much
delay takes place and the cost of the .
scheme goes up. When prices go up, a
vicious circle is cre.ted. The scheme for
Indira G.ndhi Canal costiig Rs. Oce
thousand three hundred crores w.s sub-
mitted. The Rajusthan Government bhad
set apart Rs. two hundred crores for the
purpose in the Plan. Even when we
spend this amount, there is delay i the
execut.on of the scheme due to the deluy
in giving cle.rance by the Central Govern-
ment. If we spend 40 ciores onnually,
then that results in the escalation of the
cost. If such a situation continues ufter
the Seventh Five Year Plan, then we will
have to formulate unother scheme costing
Rs. 1300 crores. The Indira Gandhi
can:l will decide the fate of our desert
areca. So we want that the Central
Government gives us special :ssistance.
Earlier also, the Cer.tral Government has
provided us special :ssistance to the
tune of Rs. 40 crores in the Sixth Five
Year Plan. Shri S.B. Chavan had visited
our area. He realised our position and
then provided us special :ss.stance. Stil]
we have to decide about this scheme so
that it is completed in the Eighth Five
Year Plan. If the Government does not
give special assistance, then the Indira
Gandhi Cunal cannot be completed even
in the Tenth Five Year Plan and if it can-
not be completed in time, we cannot
derive benefit from it. The serious si'u..-
tion created by famine in our decsert
areas will become all the moie sericus.
A memorandum has been submitted in
regard to the famiie. Even thus the
Central Government is taking so much
time. The s:tuation is that more thun
two months have elapsed yet no assistance
has been provided. We should be pro-
vided with such assistance as may help us
fight the famine. The ad hoc and mirgin
money with the Rajasthan government
has since been spent. The Governmer:t
provides assistance to fight the famine
after two to two and a ha.f month. The
assistance which was provided by the

" Central Government bas s nce been u.i-

Iizeq. Today, our position is that we owe
a payment of Rs. 20 crores for the first
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year of famine to those farmers and
labourers who were engaged on the relief
‘'wo.k during the famine. We are facing
thc worst ever famine of this century.
We want that the Ceniral Government
should help us and help us in time so that
we may be uble to c.ury on the famine
relief work in the State on a larger scale.
You have provided us grants under
N.R.E.P. and R.LEG.P. If you had
given us those funds under N.R E.P. in
time then we could have provided much
relief to the faumine-affected people. But
neither that grant nor the grant under
R.L.LEG.P. was cleared. The Central
Government takes much time in clearing
these gronts.

Regarding the Drinking Water Scheme,

the Central Governmcnt heipcd us very -

much under N.R.E.P. and A.R.W.S.P,
dur'ng the Sixth Five Year PPlun and that
was why Rajasthan could plav a leading
role in that regard. But the officials who
have taken cha:ge now have not consulted
the Planning Commission and N.D.C.
while devising their new formula. The
formula which they have devised on the
basis of 50 per cent population—20 per
cent for the backward area, 10 per cent
for the remaining villages and 20 per cent
for the poor—has a condition that they
would not give more than what the
Rajasthan Government would provide
under the Minimum Needs Programme,
This is against the guidelines of the
Planning Commission where it is clearly
stated that the priority should be given to
Haryana and Rajasthan, but you are
doing such things by violating those
guidelines during the Seventh Five Year
Plan. That brings us at the fifth position.
The Department of Finance should also
take note of it that the drinking water
scheme for Rajasthan for the Seventh Five
Yenr Plan should be implemented.

With these words, 1 support the
Supplementary Demands. -
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SHRI SOMNATH RATH (Aska) : Sir,
I rise to support the Supplementary
Demands for Grants. The open-budgeting
has wide repercussion in the Indian
economy. The MODVAT has worked
very well ; so also the reduction in the

" marginal rate of taxation.

Similarly, small income group people
are now free from harassment and raids
on the industrial houses to unearth blick-
money and unaccounted wealth and also
taking action against the persons who
violate the Foreign Exchange R cgulation
Act has exhibited buoyance in tax
collection.

There is a unique collection of revenues
and also a chance has been given to those
who have violated the rules of the Foreign
Exchange Regulation Act to come forward
and to pay the amount so that there will
not be any penal action.

But, Sir, it should not be repeated once
again because in the past also, people
were asked to declane their bluckmoney
and pay the taxes to escape from criminal
liabilities. But it should not taken as a
rule, lest it creates a vicious circle.

The economic policy has been libera-

" lized. Let not these persons, namely, the

big business houses who earn huge profit
in terms of foreign exchange also, utilize
the same for their own benefit. The
nation must be benefitted : There must
be more exports in the interests of the
nation, both from the private and the
public sectors.

The coming three years will be crucial
years for India, because of the trade gap,
the balance of payments position and
repayment of IMF loan falling due next
year. Under these circumstances, the
Finance Minister should take the present
position into consideration : Rs. 8616.36
crores is the trade deficit ; and a total
advance of Rs. 49,902 crores was out-
standing in respect of public sector banks.
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Coming to the cooperative sectbr,
NABARD has refused to finance it in my
State, Orissa, because the credit sector in
the cooperative movement in Orissa has
failed.

The loss of production during the
pariod April to October 1986 in the inte-
grated steel plants of SAIL is 9, 56,000
tonnes, as compared to their targets. It is
said that the loss on account of power
shortage is 4,76,000 tonnes.

It is also said that inflation, though
under control, is one point less than the
stage of rcaching two digits.

Taking into consideration the supply of
AWACS and sophisticated weapons to
Pakistan by America, China having a
nuclear bomb, and our problems with
Bangladesh and Sri Lanka, certainly we
must spend more on defence, t0 save our
country. India is prepard to make sacri-
fices, its people are ready to make
sacrifices, to defend the integrity and
independence of the country. Under
these circumstances, thcre will be great
pressure on finance. We cannot avoid it,
becausc certain Powers in the world want
that the economy of India should be
ruined, for their own interests. That is thc
reason why they want to destabilize the
Government in India.” They are supplying
our neighbours with money and sophisti-
cated weapons.

Under these circumstances, we will
have to divert our funds from the devclop-
ment sector to defence sector. We have
one consolation, for instance, that our
country is seli-sufficient in foodgrains ;
and we have got enough stock of food-
grains which® can be utilized for the uplift
of the poor people to eradicate poverty.
So, we should, under these circumstances,
cut our import of sugar as well as edible
oil. Steps should be taken to see that we
grow more sugar-cane and do indigenous
production of sugar as also of oilseeds
and red palm. Unless we have a cropping
pattern subject to change to suit the
conditions of the country from time to
time wec cannot make ourse'ves self-
sufficient to cut the import of sugar.
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Immediate steps should be taken in this
direction so that we should not import
sugar-cane and the edible oil. On the
other hand, the agricultural sector shoult
be energised and we should produce more
indigenous sugar and to grow more oil-
seeds should be given more importance.

We should curtail expenditure on non-
essential items. It is an open secret that
because of inefficiency of the managcment
of the public sector, thc production is
going down. But there is another aspect
also in different States. Where therc is a
Public sector, there is no sense of belon-
ging. For instance, certain States pur-
chase power at 35 paise and se!! to the
public sector industry next door at 75
paisc. The public sector carnot be utilized
to meet the deficit of a particulars State.
Government has taken a right step not to
take over the sick industry. The money
that is invested in the sick industry can be
better utilized to have new industries.

The pressure of employment is to be
tackled. There should be a n..tioral court
for direct taxes. Infrastructure can be
built up. The external trade should be
strengthened and the udminisiration
should be streamlined. Under these
circumstances, the quality and quantity of
production should be looked into.

SHRI B.N. REDDY (Miryalguda) : 1
would Iike to utilize this opportunity to
focus the attention of the government to
severe famine conditions and effects of the
grave food havoc. Regarding continuous
severe drought conditions in Andhra
Pradesh and results of recent flood havoc,
many times it is focussed in the House
and outside also. So, my only purpose,
my main purpose here to stress that a
critical stage has come where Centre
should and must intervene to rescue the
Andhra Pradesh State which is feeling
under grave drought conditions and flood
havoc. To cite the or drought situation, it
is to a long, standing one, in the sense
that it has been there for the last seven
years. More particularly, the last three
years have been very severe, and a major
part of the State of Andhra Pradesh has
been groaning. There have been starvation
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deaths also, and particularly in
Mababoobaagar district —to mention it in
a nat shell —3.5 lakh hec.ares of wet land
has been spoiled. thus affecting the Kharif
crop, and the loss of production is esti-
mited at 7.14 lakh tonaes. In monetary
terms it has been estimited at Rs. 14,20
cro;eS. As far as the dry lands are con-
cerned 10 likh hectares of the left fallow
land has beea damaged, standing crops in
10.38 lakii acres haive beea dumaged and
the total crop loss comes to about
Rs. 207.60 crores. Th.s to:al loss is due
to the z2reas left unsown and the produc-
tion loss resulting therefrom and finally
the fui.ure of ciops. The " consequent
reductio. in yield both under wet and dry
crop together is estimated at Rs. 496.80
crores. Seven districts in the State are
affected, due to the recent heavy floods, in
which about 75 lakh people were affected,
in 4,433 v.llages, killing 308 people and
iajuring 29, and as many as 17,383 heads
of cattle have been killed. As many as
4.41,000 or five lakh vill.gers have been
totally ruined as an area of 8.262 hectares
of standing crops were destroyed costing
about Rs. 380.97 crores. The total value
of houses, crops and public utility services
dam .ged comes to Rs. 1,598.36 crores’.

The above mentioned facts and figures
c'early speak that 't is not purely a local
calalimity buat a ntional calamity which
the Stute had to face. The